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I LOK SABHA DEBATES

LOK SABHA

Wednesday, November 14, 1973/
Kartika 23, 1895 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MRr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Recovery Re. Large Scale Ammuni-
tion in New Delhi
+
*4]. SHRIMATI SAVITRI SHYAM:
SHRI P. A. SAMINATHAN:

Will the Minister of HOME

AFFAIRS be pleased to state:

{(a) whether large-scale ammunition
was found by the Police in New Delhi
on the 19th October, 1973;

(b) whether any enquiry has been
held in the matter and if so, the
results thereof; and

(¢) the number of persons arrested
in this regard and action taken against

them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) On 18th
October, 1973 a raid was conducted
in Kotla Mubarakpur and a large
number of arms and ammunition was
recovered,

(b) A case under Section 25 of the
Indian Arms Act, 1959 was registered
at Police Station Defence Colony and
is under investigation.

(c) One parson was arrested by the
police and subsequently released on
bail by the court. The police obtained
warrant of arrest for another person,
who was admitted to bail by the court
before the warrant could be executed.

2100 LS—1

siadt aifa s3m - weuE wEEY,

Tl & AL SR HAT 7 (q3%7 Hi~

o) ATy T R e | weA

et oft 7 Wy 0w va< faurg % & oE

fafem g & fo w0 #1 difad 7@
forur 1 & s ameev g 5w o
ofEfady & w2 AR TETAT

it qar qfew & a3 afrwrfeal aar
gae @yt &1 o gw g ! ufg
gl @t o ggim g feur § B ow

greAt #t frogare fawr, sy oY g

4T By faur qar &1 &1 4g FTH ERTTY

SHRI F. H MOHSIN: It is true
there might be a few more. On
further interrogation of the main
accused, Shri Ashok Soleman, a few
others have also beeu arrested. In
connection with the smuggling racket,
there may be a few more. But it is
still under investigation.

sirmat wifasft soiw - meue wgiey,
gg nfeefadl ¢ a8 Fizar o feedlt

o § difwa adY g &R FEge
siw g faw foomd miw aiw §

I WA g g feuTe
F ar or & e {59 I #77 am
EEIEAEH AR T -c i O
T % @ qT g w woanEs
ez ¥ Ad ST mT A W oug
wEwE T2 grn & gua o
s &7 & fam fa= faw ot T
% €18 g9 g =7 W A1 Ao Ao
s w1 faut s ?

SHRI F. H.L MOHSIN: Of course,
there may not be such a large-scale
racket as it is supposed fo be by the
hon. Member. But any way some

hashish is being smuggled from the
neighbouring countries like Nepal.
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Efforts are being made to check the
smuggling. We have taken up the
matter with the Nepal Governmeht
also. They are cooperating fully in
the matter. The steps are also being
taken to augment the checking staff
of the Customs Department and all
other such measures are being taken
to stop smuggling.

MR. SPEAKER: This is about arms
and ammunition and not hashish,

SHRIMATI SAVITRI SHYAM: My
question is about arms and ammuni-
tion; it is not about hashish. The hon.
Minister is replying to me about
hashish.

MR. SPEAKER: Hashish is also

like an ammunition!

SHRI F. H. MOHSIN: I am sorry.
This is about arms and ammunition,
1 was confused because there is
another Question on hashish. I am so
sorry about that.

In the main answer, I have stated
that a large number of arms and
ammunition was recovered. The per-
sons involved were Shri K. K. Sharma
and another accomplice. They have
already been arrested. But they were
released on bail. The case is under
investigation. There may be a few
more. The police are investigating
into the matter. Arms without
licence have been found. Some
licences have also been shown. But
duplicate licences have been acquired.
All this is under investigation. A
large number of arms and ammuni-
tion has been recovered. Further in-
vestigation is going on.

MR. SPEAKER: The first supple-
mentary by the hon. lady Member
was oo ammunition or on hashish?

SHRIMATI SAVITRI SHYAM: I
specifically mentioned arms and
ammunition and not hashish.
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ot g T Y ATT : WU WEI,
& wAa W g f& s o
FdT ot 7 qarar fF g e aTeT Wi
ghamz 7% 77 ag fadr AET H 4
w7 fom fom o & gfgqe @7
gad fear ¢ frgfaar [l o
fard &, ot oo 2wt @ g A A R
HfF741 1 aF 2T T4 FAIT FT FD
faemi & gag 27 o =z =fe
qzt oA 2§ g fae, /e
F e A § g ¥ & o &
AT 1 wgaar faw =%, odr FrE

SAFET T F qrw 27

SHRI F. H. MOHSIN: The arms
and ammunition recovered from the
house of Shri K. K. Sharma are the
following: —

Miniature Rifles 22 Bore )
Double barrel guns 10
Rifles fitted with telescopic
sight 5
Single barrel muzle loading
gun
Other rifles
Revolvers
Pistols
Air guns

B2 B2 N oW =

Again, from the shop that has been
attached, we have recovered the

following: —

Revolvers 8
Pistols 2
Single barrel guns 45
Double barrel guns 45
Triple barrel gun 1
S/B telescopic fitted guns 3
Rifles scope 1
Only barrels 3
Ammunition 'of different

types 9 bags.

These have been recovered from the
shop of Shri Chote Lal Sharma, the
brother of Shri K. K. Sharma.
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st gen = wgE : fe 2w &

gfaae 9 7

SHRI F. H. MOHSIN: That is still
under investigation. Perhaps, some
of the arms might be of foreign make.
1t is still under investigation.

Wt T I FGIAW . FAT A
A TaAE §17 agds gars 7 glg-
ot ®1 AUATE @A 2, OHT SrAEe

Ceeaui -

SHRI F. H. MOHSIN: We have got
some information in this regard. But
we cannot say at this stage because
the case is still under investigation,

st efag T AT AT ES AT
= 717 97 faamv #T0 fr fower faqy
T Faa freit & £1 78, a9 o
1 wad Fw drfqoa ar ax qer
T & AGA A AR F 3A T F gfaaqne
rar E narama 2 frErd gedw
TEFEr a7 7T F faq giAqEs wrw
femsmezr2 s 3w s w=T Ot
frafa dar £t o7 fom 7 nzarEw A%
At FifgaaF ? FATIA FATCATATAT
asad fx zq ¥ % frdr 7 eg A
3 ?

g 7At (st SwEE T dfea)
WA WERT, S AT FAT § 47 qRt
HIEFENIAFINAG 1 THHACH
gy ag & fw | gt 1 9Fgy
a1 g gty 4T Fo Fo oy, IWF
arf & wd=rEaE Fomgdr o
FrAMRY ZFT AT arafree £ E AR
Az w@e 4 9 FiEAr 2wy FuAT
E

S T WEAN (39 T § gW 9T [
g femma agr 771 97 &, 7R fafiemg
®7 & 7 $g 547 {5 fFa¥ gl
armeadR §a fFavTme & fag
£ afwT 7% 9rE TIg T® TG 8
f5 gad 7gf R wG zglaWiE
Ffr =3 §F i oaiw §

ol 7z Fqw 9T ¥ w< @ foaad
W Iag Efag Ay I9F 9@ ©
¥ wh g gt gu faeht o i A
TR, g agh, ITe Wik d agi W aT
ot wFaee) MW §AE 9N Agt W T
s g1 g 2, fea a2t &, #iK qm(
q @ F1 graed 5 FEAT AN TG
Ll
st Tw 38 Tag: # #gia ¥ A
ST wrgar g S o &€ 5
#§ gfgare sife 9% w7, ag ¥§ 909
& fsezvga foar
SHRI UMA SHANKAR DIKSHIT:
The raid took place on 18-10-1973. He
was remanded to police custody for
one day on 19-10-1973. The court
sent him to judicial custody on

20-10-1973. He was subsequently
released on bail on 21-10-1973. These

are the dates.
ot T a7 fgg : 47 980 47 [F

Fa fdq aifta &1 daeC goAr a7

SHRI F. H. MOHSIN: It was re-
gistered on 18-10-1973.

AN HON. MEMBER: Which police
station?

SHRI F. H. MOHSIN: I have said
it—at Kotla Mubarakpur in Defence

Colony.
st g & (57 FTH 6000F

Fé@ Fifeera faedt ;= x40 wgar
fear & @g 19 arfm #1 W=T
gwr &, 20 ardEFr qfefpaw #w
o & w7 21 adm #1 fEts
#:¢ fear wrar g1 wifEs @ # @At
wedr FY | oqew@ 41?7 F qEAr
arar g e gfaa T 37 &1 qisfoa
Feedr § wt dar ! fAFL
g QR T AZY T | T AT A
qfew & ag ara A8 f& 19 as
AREAA & W1 3@ H FARS § WL
T EW @ § @rgAS 4 qm
ae Y @ A FET W qA@ ArfE
A& A AT ¥ 7 far v aF |
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st gmiewT fifwa : qw gfew
5% 20 gferw 24T oft 74 7 ) W ah-
faifer w Afsfmad  swa sen
& ot o fe T w1 ot 5 F1E 3ar
A AT UR AT HFTE AW
TATIT H TUTAT HE HET E |
oft gewa= woAw : frirs o EE
21
Wt gRmsT Qfww : forrs @
aFd & | & F7a1 3 f6 &% d=2=T 19
i@ ®1 41 gwn, 18 Wl F AT
7 18wl w1 e g€ 9
SHRI PRABODH CHANDRA:
There was no request from the police
for the remand of the accused. The
bail was opposed but the police never
asked for remand. Legally, the

Magistrate connot refuse if the police
had asked for remand.

SHRI UMA SHANKAR DIKSHIT:
I cannot say without information. If
he gives notice, I can tell him.

st wiAfeg W fufee s
Awam A g B wlEEr ¥
IEME & 321 KD 7 G FAHAI FY THFA
BAT 23R THAT A4 TAIE A FT
frmir g 2 fg 3g T w7 8 W@
xS AT TIT TIT T FT EwAr
o ATEHT 7 AT gfre 7@ g q IawT
T gEMA H T aras Ag & 1 ST o7
A MAEs Ffqa & Iw FoawIA
F A% 4z SAA F1 @ w&w 491 fw

IFIT F ARAS T 41 ALY 1 AT AU
ATAT | 7 mAATTE F TR A
w7 fwar graz qfag wafed v
3 g wr fWfreT urE gwT
HIT 97 TH TN TRAEL AT ?

st IRmET ifwa : 7w 7 ol
wefafadgy £1 W& mE aE
* dag ¥ frar & AR Wi 3T F
e FFn ff 58 § St u a2 oAr

NOVEMBER 14, 1973

Oral Answers g

afl | WA A AT W T o7 g 4t
fg sam 7 31
The Police did ask for remand to

Police custody which was refused by
the Court on the 20th.

WSO WERT : 99 HET 42
A &3 Agl §

ot wq i 0§ qm A By g
47 W1 T3T HEge@qor § |

sy wgigm ¢ AT Ay NfEs
& 7% "rfg? & 1| WX AW &0 NifEsT
TAGIT A1 AT ATT AT [ Ffwid

Shri Vikram Mahajan—absent.

Shri B. V. Naik—also not here.
Shri R. V. Swaminathan.

Setting up of Newsprint Mills
+

*44, SHRI R. V. SWAMINATHAN:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Union Govern=
ment are considering a plan to set
up two more Newsprint Mills in the
country;

(b) if so, their capacity and loca-
tion; and

(c) when they are likely to be set
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). Hindus-
tan Paper Corporation propose to set
up a newsprint plant in Kerala with
a capacity of 80,000 tonnes per annum
at an approximate cost of Rs. 39
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Proposals to set up some
more newsprint projects are also
under examination. No final decision
regarding their capacity, location, ctc.
has yet been taken.

<rores.

SHRI R. V. SWAMINATHAN:
May 1 know whether by setting up
these newsprint factories in the
country self-sufficiency in newsprint
will be achieved as also when this
shortage of newsprint will be over-
come? I would also like to know
whether the Government is aware
that there is wunrest among the
workers and journalists since they
have been thrown out of the job due
to the cut in the newsprint.

SHRI PRANAB KUMAR MUKHER-
JEE: In regard to newsprint, as it is
to-day, there is a big gap in the
supply. Actually, the indigenous
production is to the tune of 40,000
‘tonnes per year whereas the require-
ments of the nation is 2,50,000 tonnes.
I{ is expected that by the end of the
Fifth Five Year Plan the requirements
may be of the order of 3.5 lakhs
‘tonnes. If the Kerala project fructi-
fies, it will have a production of
‘80,000 tonnes and if the production
programme of NEPA mills also is
executed in time, it will ease the
production to the extent of 75,000
tonnes; in all, we will be ~ having
155,000 tonnes of newsprint by the
end of the Fifth Five Year Plan. But,
there will still be a gap. In view of
that we are trying to bridge up this
gap by taking up certain other pro-
jects during the Fifth Plan.

So far as throwing out of job of
journalists and newspaper men’is con.
cerned, this question is being dealt
with by the Ministry of Information
and Broadcasting.

SHRI R. V. SWAMINATHAN: Is it
a fact that high-power Indian and
Canadian Delegations had a meeting
in Delhi recently in order to set up
joint-venture newsprint mills in the
country and if so, what is the result
of those discussions?

KARTIKA 23, 1895 (SAKA)
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SHRI PRANAB KUMAR MUKHER-
JEE: We have not only discussed
proposals with regard to setting up
joint venture newsprint projects but
also to import newsprint from that
country.

Apart from that, from our own re-
sources, we are trying to build news-
print factories and certain private
parties have also come up with pro-
posals and one of them is expected to
come up.

The public sector Hindustan Paper
Corporation. has also undertaken in-
vestigation into certain areas where
a newsprint project can be established.

SHRI PURUSHOTTAM KAKOD.
KAR: May I know from the hon.
Minister whether it is a fact that some
Letters of Intents were issued? The
Minister, in his reply, said that
Hindustan Paper Corporation Ltd.
wag issued a letter of intent. Is it a
fact that some Letters of Intents were
issued to some other private party?
If so, how many parties have made
use of these letters of intents? If they
have not yet made use of them, what
action has Government taken in this
regard?

SHRI PRANAB KUMAR MUKHER-
JEE: In fact three parties were
issued letters of intents to produce
newsprint as follows: —

1. Ballarpur Paper and Straw
Board Mills Ltd.—60,000
tonnes per annum.

2, Suraj Industrial Packing Ltd.,
Lucknow.—60,000 tonnes per

annum.

3. Shet Kari Sahakari Saka:
Karkhana.—44,500 tonnes per
annum,

In fact, none of these private sectors
did come up for the newsprint project
for various reasons. So far as Ballar.
pur Paper and Straw Board Mills Ltd.
are concerned, they did not want to
have a newsprint project finalised
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because the cost of the newsprint and
the price which was prevailing at that
time was not up to their expectation.

As regards Sural Industrial Packing
is concerned, they had some financial
difficulty. So far as Maharashtra
{actory is concerned, it is a cooperative
sector. They tried to develop the
newsprinting out of non-conventional
items like Bagasse for which the tech-
nclogy is not available here. But, it is
expected that one of the private parties.
Ballarpur Paper and Straw Board
Mills are showing their interest re-
cently they may go in for the project.

st wyg femd @ @@ ST AqEfER
TT FTCEEAT  ATEHIT AW W7 TN F
T g% faq g qafe gET H
T R H A4 4T A% GEIF 9¥ A4S
FAT TEN P

SHRI PRANAB KUMAR MUKHER-
JEE: So far as newsprint is concern-
ed, we may have to import some
machinery. But, for some of the
equipments the designs as such are
not available in this country. So far
as paper machinery is concerned, we

have our own indigenous manufac-
turing capacity.

st UG T famre
¥ gy w w@ a faa gdr aran
F oqmT oWt E W1 AY ACETT A
qrm ¥ 7 s fawre & feey fg=i
# wav av =faw fagre # w9 w1

amy & FrvArT AmE & fFar
wmy ¥ oo afx e @ A% AT
FE1 AT #AT A7 7

SHR] PRANAB KUMAR MUKHER-
JEE: So far as the non-conventional
item is concerned, the technology for
production of newsprint is not avail-
sble. The Maharashtra TFactory has
tried to get it.

NOVEMBER 14, 1973
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st TArAd wedt @ mawr feasr
otz aarg agd aft war § fage T
forear & 1

SHRI PRANAB KUMAR MUKHER-
JEE: 1 have already said that non-
conventional item like Bagasse is
avaiable but the technology for pro-
duction of the newsprint out of that
is not available in the country. We
are trying to get the technology.

ot TR wreEt 9 @A
& foma & a0 F=1 97

weaw ARG : A TS 417 a1 a9
oy A EE F AT H g 2 E

PROF. NARAIN CHAND PARA-
SHAR: There was a proposal to
start a newsprint factory in H.P. May
I know from the hon. Minister what
has happened to the proposal?

SHRI PRANAB KUMAR MUKHER-
JEE: In fact Hindustan Paper Cor-
poratiion is investigating into the
possibility of having a mnewsprint
factory in various parts of the country
where the raw materials are available,
There is no specific proposal from
Himachal Pradesh Government.
However, the Hindustan Paper
Corporation is investigating into the
matter.

Television Station at Lucknow

*46. SHRI HARI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to siate:

(a) whether construction of a Tele.
vision Station at Lucknow has started;

(b) if so, the present stage of the
construction;

(e) in what time the construction
work will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) (i) Transmitter building is in
foundation stage.

(ii) Construction of studio building
is yet to commence.

(c) Subject to availability of land
the construction work is expected to
be completed and the Station com-
missioned during 1975-76.

st gh fag . wdr A4 A T
(&) & sax # aqvar 2 f5 A7 s
FIRW 9 GT 2 (7)) A
7% %gT & e afs o9 saesg g mAT )
& srer g § fw i@ e geAr
F g1 g F ey 7 & a1 o
#Y 97 F6Ar & 7 & ag W SrAAv
|EAT g 6 2o dYo &z Fm TR
Y g8 gvETe A A # vEEr faw
gu fFaar awa a5 mr 2 1 3fy
qEw mft % Az &  fagior &
g1 A8 ot & @Y &g o= T
FAA I99=T FA & fRQ Fv Aae
fex =Y vAT 93 FT F@ET T ST
¥ sy ggaw faar ?

SHRI DHARAM BIR SINHA: When
I said that the building is in the
foundation stage, I referred to the
transmitter building. Then I said that
the construction of the studio building
is yet to commence. The hon. member
has mixed up the two.

We have been in constant touch
with the UP Government for acquisi-
tion of land. Part of it has been given
to us; part of it is yet to be acquired.
Since then, we have also been con-
tacting the UP Government to give
us another site if that building site is
not available. It seems we will be
able to negotiate with the State Gov-
ernment very soon about another site
adjacent to the previous one given to
us. Our building plan is ready, ad-
ministrative and financial sanction has

KARTIKA 23, 1895 (SAKA)
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already been accorded and as soon as
the land is made available, we will

commence construction.

st g fag . ziimeT wTT AN
da s A g § sy qvEAr
# e foadr s At frs & oreT
s Z

& gz @t s AEw g fE oA
S g7 fradr @ wrR o aver
& w2 A dzv Ay fateew orpaHT
T4 qm g @i ?

SHRI DHARAM BIR SINHA: The
site for the transmitter building was
given to us in March 1872, It was
acquired by the UP Government. I
cannot say who owned the land before
acquisition. The building estimate
was sanctioneq in November 1972 and
work has already commeced.

=i THe UTRe At ag
qITT TEA WIS S AR R | A
9z4 g a1 i @ # Afaem de
g w7 ziafemm w=mww v
qETH O I 1 IY FY IR AR
Tzw fear m fs @775 & hr 9fe-
fedfz mar § 1 7993 § W
AZZT FAWIT AL F T FAP F w0
W I Wi AT § O #W FEYT
AT FART OAE FIT 7

go1 W FETr Har (st
wifo ®o TWAW) @ FEAH F TE
gwfger  Od1 S W@ ST W@
AfE FAYT F AW o1 STRY W ST
Mt Ffacag g 1 sigh a% e
F ArE F ONA A T HEAW A
qr SFEE 17 a5 79 96 a6 2
FifE THF F7 HIET SF0 g1 9T |
AN T WA T FITEE N el
FATQ =R T o7 § T4y =fgn
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FEi ag WAT qF I WA T
gafac  gar 2 (F 93w ) 8%
IFT FT BEAT TG &7 QAT F
w7 &9 7 ag F 340 fwar & f ot 93w
ATEIT 5T 9T FEA TG AT, BW I
qTHFz ®1ga0 =@z # fwe 1 3T

SHRI S. M. BANERJEE: Sir, I
seek yvour protection, My question was
about the proposal for having a TV
station at Kanpur and a transmitter

at Lucknow. .

7 wiaw Fz3 & f& Frage ae @
TGAF > Ao FT FITFT 2@ TH |
T A F HAAT 4g 2 5 FS
A5 A AT g FAGTH, Sigi
q37% & frardt o s 767

SHRI THA KIRUTTINAN: The
land for the construction of the TV
station has not been allotted at Luck-
now by the Uttar Pradesh Govern-
ment May I know whether the Gov-
ernment is going to purchase some
land from private sources or from the
Government and, if so, what would
be the cost? Also, may I know
whether the Government of Tamil
Nadu has given sites free of cost and,
if so, why the construction work has
not yet begun at Madras?

ME. SPEAKER: He has given som,
indication already in his previous
reply, that if they do not get any
land, the other alternative will be
some ather thing.

SHRI THA KIRUTTINAN: The
Government of Tamil Nadu has given
land free of cost. (Interruption).

MR. SPEAKER: It is a gquestion
about which he has given a very
categorical reply. I am passing on to
the next question.

SHE¢ THA KIRUTTINAN: The
Govert'ment of Tamil Nadu has given
Jand tree of cost.
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Rise in Retail Prices of Consumer
Goods

+

*49. SHRI ATAL BIHARI VAIJ-
PAYEE:
SHRI JAGANNATHRAO
JOSHI:

Will the Minister of PLANNING be
pleased to state the rate of annual
rise in the retail prices of the con-
sumer goods in the beginning of each
of the Five Year Plans and alio in
each year during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): The rates of
annual rise in the retail prices of the
consumer goods, as measured by the
All-India Consumer Price Index
Numbers for Industrial Workers are
given below: —

Beginning of first five year plan 4.09%,

Buoginning of second five year plan
10°89,

Beginning of third five vear plan 1.6%,

Beginning of four five year plan -2.89%;

(declined )
Beginning of 1971-72 1.8%
Beginning of 1972-73 5.8%
Beginning of 1973-74 13.5%

st wew fagy amddy 0w
Agled, dg W A1 GIU qAT ¥ AT
¥ qer v qr, @few g4 mgg
& oae yom w2 fF ST migd
i far €, T gza aeqi & wralud
T %) I X owiwst F owAmiC
1973-74 #® 13°5 9@z gen-afg
g8 21 #ag ImAr Agar g [+
FIT T Wiws wEY & | FWT AT A
T 2 fF ¥ giwd A7 frag 44
F wwz fwwa A F 7

SHRI MOHAN DHARIA: Sir, as I
have said in my reply, these are the
figures for consumer goods, and the
consumer goods figures are meant for
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retailers. Otherwise, there is an index
for wholesale prices. As the question
was about consumer goods, I have
given replies for consumer goods. So
far as these figures are concerned,
they are based on the studies made
by the Labour and Employment
Ministry. I do not know if there is
a difference between the Reserve
Bank's figures and these figures, and
I do not know what is the basis of the
difference so far.

ot wew fagdt awddy : wewe
AZ1eq, dA1 AgEq A Fgr g 5 Awa-
fs wagd g fag &= ® FmA
QAT @ 2, T F T AHE § )
a1 ag @9 # f5 deifs  qagi
F1 ufas amg o A§ AT
gzt & ! #ar g WA faar e
fe s saAt AT s & et
AT H FT FE A ST AT GG
F{A T 1% Navg Ag & 7

SHRI MOHAN DHARIA: Sir, if
the hon, Member is interested in the

figures for non-manual employees, I '

can give those figures.

SHRI ATAL BIHARI VAJPAYEE:
Non-industrial.

SHRI MOHAN DHARIA: [ mean
those figures which are printed figures
in the Monthly Abstract of Statistics
which is circulated to all. It is avail-
able in the Library also.

W AAEE T Wi ;o w9
qgeT F S wiws  fay § A ¥
AR WA dgadiy gwar ¥
STFREE § Aol % i F 1078
sfrma afg g€ 1 o &7 wEax
# qqF #4T S w7 gEEsT 93T 2,
faa & s@M wemqfls &1 wror
qIZA AT BTATH A HHA QAT
g\ & 3z wiAa =ga g fw «fs
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A 99740 TisiT F TTEIET
WA AR 91 A A FEAA A1,
gafqq wa 71 g€ 10. 8 wfama
aeg-1fg #1 Fr7or q@r 4 ) cAfaw

FHOA (7% q @ AT T @
& 9
o .

SHRI MOHAN DHARIA: This has
been mentioned on many occasions on
the floor of the House that there are
various reasons, including money
supply, scarcity conditions, etc. Thal
discussion wasg held here the other
day and the reasons have been
narrated on many occasions by the
Government.

SHRI JAGANNATHRAO JOSHI:
What was the actual reason that the
price rise was 10.8 per cent? He has
not replied to that.

MR. SPEAKER: He has mentioned
that.

SHRI JAGANNATHRAO JOSHI:
He gave certain general reasons.

SHRI MOHAN DHARIA: 1 have
stated here the figures year by year,
as was demanded by the hion. gues-
tioner, If the hon. questioner is in-
terested in knowing the reasons, the
reasons have been narrated even the
other day by the Finance Minister.

SHRI JAGANNATHRAO JOSHI:
The Planning Minister must be ready.
He should analyse the actual reaso:s
as to why there was this much pricc
rise from 4 per cent to 10.8 per cen'

SHRI PILOO MODY: But nobody
in the Government knows.

SHRI MOHAN DHARIA: 1t is
during this period that there was
searcity in the country, Scarcity is one
of the reasons for the rise in prices.
That is one thing. Secondly....
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it , waew@ Tw Ao gEd
deadfa qrdr & AFEAEA T,
1957 ¥, FA W qT7A 91, TE0 Al
§ wraAT dqrEar g

SHRI MOHAN DHARIA: I have
stated these figures for various Plans.
In the hon. Member is interested in
knowing the reasons as to why the
prices were up by 10 per cent, at the
beginning of the Second Plan, I wculd
like to bring to his notice that at that
{ime it was not the question of scarcity
conditions but other reasons were also
there. For detailed reasons, I would
require notice.

ot wiwe e fag @ @E WAl
qem fs s3I0 ST Sy-ATm Fiar
FT FA-FTT 22 7@ 2, AT A1 AEAT
o afg 21 0 21 35 afwe
¥ F mA wERT A gy WA AT
g f& qeeft 99iim AT 8 OaT
51,000 0T ¥9T FT gAG.7 fF37
war &, 7T A -Ifg B WA @A
gu vw # v afg g @1 mmAi 7
F2AT F AT

SHRI MOHAN DHARIA: The
Planning Commission and the Govern-
ment of India had appointed the Re-
sources Group to go into the factors
of rise in prices. Their report has
been received by the Planning Com-
mission. It is under discussion. This
rise in prices is being taken into con=
sideration and we are taking best
possible care so that we can achieve
targets as envisaged in the Fifth Plan.
All these matters are at he stage of
finalisation. It will not be possible
for me to state further details at this
stage.

oft wia< T fog : & g1 a1
f& 51 gore 4%« wfw § 3fz
gRiY av 3 7 &Y wg w9 7 fer
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HAYTE 99 §F AT 47, U8 F aEH
AT Ag o § 1w wifafes wod
g f& 51 za FUg ] ufw ag
T g7 ® Z W Fqgq qIed ?

SHRI MOHAN DHARIA: I have
saig that the study is being made. But
to some extent this outlay will have to
be enhanced.

SHRI DINESH CHANDRA GOS-
WAMI: During this period the price
rises of luxury and non essential items
have been much less compared to
consumer goods. In order to main-
tain the balance, may I know what
steps Government is taking to put a
moratorium on excess production of
luxury and non-essential goods?

SHRI MOHAN DHARIA: I have
stated during the last session that in
the fifth plan, we would like to re-
strict the production of luxury articles
for internal consumption. This is how
we wish to see that a proper balance
is maintained.

SHRI G. VISWANATHAN: The
figures supplied by the minister seem
to be far from reality. I want to
know whether the present figures
supplied by some institutions like the
Consumer Council of India have been
taken into consideration when the
data was compiled and given to us.
For instance, during the last two or
three months, price of maida has gone
up by 300 per cent compared to the
controlled price. What steps are
being taken to bring down the prices
so that the consumer can get them
as controlled prices?

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): The question
relates to the rise in percentages in
the prices of consumer goods. We
based these calculations on the studies
made by the Labour Bureau. The
work of the Labour Bureau is by and
large more accurate than quite a large
number of other agencies which
collect data with regard to prices.
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Therefore, I would submit that we
have based our figures on the conclu-
sions of a much more reliable data
collected by the Labour Bureau.

SHRI G. VISWANATHAN: The
second part of my question has not
been answered.

SHRI PILOO MODY: The second
part is what steps are being taken to
bring down the prices? The answer
will be, we are trying to collect still
more accurate data?

SHRI D. P. DHAR: I was not
aware of a morc accurate source of
information on this question, which
I have discovered today in the per-
son of Mr. Piloo Mody. I shall
certainly consult that source. If I
may submit with all respect, the
question does not relate to individual
items. The gquestion was asked in
terms of the percentages of the rise
in prices of consumer goods. I am
sorry 1 do not have information in
relation to individual items available
at the present moment.

SHRI G. VISWANATHAN: Are you
satisfied with the reply, Sir?

MR. SPEAKER: To get personal
satisfaction is not my job. I am
sitting here just to proceed to the
next item?

SHRI VASANT SATHE: In view
of the fact that after independence,
our country accepted a planned

economy and now we find that plan
after plan the prices of consumer
goods have been increasing, would the
Planning Minister be pleased to tell
us if in any planned economy any-
where in the world, prices of consumer
goods are allowed to run away and
go beyond the reach of the common
man?

SHRI D. P. DHAR: In a developing
economy. a certain reasonable price
rise is inevitable. These price rises
take plice even in countries where
planning is much more rigid and much
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more rigorous. The difficulty arises
when because of certain circum-
stances the level of prices rises beyond
the level anticipated in the Plan. As
a matter of fact, in each plan the plan.
ners have anticipated a certain rise
in the level of prices, but when the
prices go beyond that level it becomes
a matter of serious concern to us.

AN HON. MEMBER:
evasive answer.

A very

SHRI G. VISWANATHAN: It
would have satisfied Shri Sathe.

MR. SPEAKER: There is ne
question of evasion. I think this is
the only answer.

st qIW iy ;AW AT SIHAT
¥ qarar § fF Fwegmd Ta7 1 q5iT
T 3 gAY A0 TIF F TR 97
sfaa=a Fwmar sirwr & F srAET SEAr
g fF ®Y7 & @& st g fyggeama
FEANM g dar @ @ 9 MTEAT
£ A A owT 7 oww g wfEEe
qmar 3 ? =g w9 @ gEr er @ 7

SHRI D. P. DHAR: 1 would sub-
mit that it would be better to state
the proposition in a different way if
I may, with your permission, do so.
The intention in the Fifth Plan is to
curb consumption of luxury or eliteous
goods and to increase the production,
and therefore consequently the con-
sumption, of the goods of mass con-
sumption. That is the objective
which the Fifth Plan has before itself.

Ratio among Scheduled Castes, Sche-
duled Tribes and other minorities
Communities in Services

*50. SHRI 8. M. BANERJEE: Will
the PRIME MINISTER be pleased to
state:

(a) what further steps have been
taken to maintain the ratio of the
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Scheduled Castes and Scheduled Tri-
bes and other minority communities
in the wvarious Services; and

(b) whether any revised Order has
been issued?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) an. (k). A
statement is laid on the Table of the
House. [Placed in Library. See No
LT-5687/73].

SHRI S. M. BANERJEE: The state-
ment gives all the percentages. In
the case of direct recruitment, it is
15 per cent of Scheduled Castes and
71/2 per cent for Scheduled Tribes.
For direct recruitment on an all India
basis the corresponding figures are
16 2/3 and 7 1/2. 1 would like to
know whether it is a fact that even
after the issue of these orders the
particular percentage which has to
be maintained has not beep maintain-
ed in any of the departments for
Scheduled Castes or Scheduled Tri-
bes, as far as class 1 and 2 posts are
concerned and, if so, what steps have
been taken by the Government to
see that the prescribed percentage is
filled by these people in class 1 and
2,

SHRI RAM NIWAS MIRDHA:
These reservations are for fresh rec-
ruitments and I can say with confi-
- dence that these reservations are be-
ing availed, except in case of some
technical posts; in all posts in class
1 and 2. Just tg give one example. . ..

SHRI PILOO MODY: UP Minis-
iry.

SHRI RAM NIWAS MIRDHA:....
in the competitive examinations con-
ducted by the UPSC for IAS, IPS
and other allied services, which is
among the top-most services in our
country, since 1964 the reservations
are being fulfilled to the full per cen-
iage, which means all posts reserved
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for Scheduled Castes and Tribes in
these higher services are being pro-
perly filleq by proper candidales, ex-
cept in 1971 when there was some
shortfal' =0 far as Scheduled Tribes
are concerned. But, broadly speak-
ing, in all these services the quota
has been properiy filed and thore i
no lapse or de-reservalion ang this is
the result of the varivus sieps that
the Government have taken to in-
crease their intake. One of the steps
we have taken is that we have estab-
lished a number of residential and
non-residential coaching institutions
where part-time and full-time class-
es are held. Some of them are con--
ducted by the Universities and some
by the State Governments. As a re-
sult of these efforts these reservations
are being fully {ulfilled.

SHRI S. M. BANERJEE: In the
statement laid on the Table of the
House it is said:

‘However, there is no provisinn
in the Constitution permitting such
reservation being made in favour
of any minority community as
such,”

Last time we had a discussion on
the percentage of Muslim minorily in
Railways and an assurance was given
by Shri L. N. Mishra that a proper
percentage would be maintained
though not strictly within the terms
of reservation. I would like to know,
after that discussion in which practi-
cally every Member spoke in favour
of maintaining a particular percentsge
for the Muslim minority, what steps
have been taken to ensure that the
Muslims are also given chance in re-
cruitment to Class III, Class II and.
Class 1 posts. (Interruption) There
is no question of Chief Minister. T
can tell you that the Muslim com-
munity were not satisfied even when
Sadar-e-Jamhuria was a Muslim. I
want to know what orders have been
issued in Defence and other Ministries
to see that they are also recruited o
Class II1, Class II and Class T posts.
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SHRI RAM NIWAS MIRDHA: As
I have stated in my answer it is the
Constitutional position which the hon.
Member will also accept. Under the
Constitution we can make specific re-
servation only for backward classes.
As regards increasing the number of
cersons belonging to minority com-
munities in government services, Go-

vernment has been taking various
steps since a long time....
SHRI S. M. BANERJEE: In the

Railway Board only Mr. Qureshi is a
Muslim and there are no other
Muslims.

SHRI RAM NIWAS MIRDHA: As
I was saying. as far as the Constitu-
{ional position is concerned, there ran-
nat be specific reservation, but it 15 a
policy of the Government to see that
no prejudice prevails against any
minorily in recruitment to services.
It was in 1968, in the Chief Minis-
ters’ Conference and in other forums,
this was discussed. We have taken
the State Governments into con-
fidence. The Ministries of the Govern-
ment of India are alive to this, We
are very conscious of the fact that
we should create a situation where
no sort of prejudice comes in the field
as is sometimes suspected or even
alleged by hon. members and that the
minorities are given full chance to
participate in the examinations, in
the various competitions, and get their
proper representation in the services.
This is the approach that the Govern-
ment has been taking all these years.

SHRI P. R. SHENOY: I would
like to know from the hon. Minister
whether reservations are made in na-
tionalised banks, LIC and other pub-
lic sector institutions.

SHRI RAM NIWAS MIRDHA:
Our policy is that similar reservations
as are available in government ser-
vices should also be made available
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in the nationalised banks and the pub-
lic sector undertakings. We have
taken up this matter with the Minis-
try of Finance and the Bureau of
Public Enterprises whg are actually
involved in this. We have requested
them to issue directives to the various
undertakings, and these directives
have been issued. We are pursuing
the matter with them. And there has
been a perceptible improvement in
the situation.

SHRI PARIPOORNANAND PAIN-
ULI: The present order of giving em-
ployment to the Scheduled Castes and
the Scheduled Tribes is on the basis
of piece-meal vacancies created one
by one. May I know from the hon.
Minister whether this practice will he-
changed and steps taken to fill the
vacancies by giving employment to
the Scheduled Caste and Scheduled
Tribe candidates till their ratio in em-
ployment is achieved?

SHRI RAM NIWAS MIRDHA:
There is no question of piece-meal
vacancies being recruited. The policy
is, and I think most of the Depart-
ments are complying with this, is
that when a certain number of vacan-
cies are available, they go for direct
recruitment and the proper percen=-
tage for the Scheduled Castes and the
Scheduled Tribes is maintained and
the recruitment is done. ... (Inter-
ruptions).

SHRI PARIPOORNANAND PAIN-
ULI: My puint is: suppose there
are 100 vacancies in one Department,
unless: and until] the ratio of the-
Scheduled Castes and the Scheduled
Tribes is fully achieved, why should-
they recruit other people?

SHRI RAM NIWAS MIRDHA: I
dispute the presumption on which the-
hon. Member's question is based.
The situation is not as the hon. Mem-
ber says. Piecemeal recruitment is
not resorted to. Full recruitment is
made and full reservation is being.
achieved. If the hon. Member can-
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give some instance where it is not be-
ing achieved, 1 will take it up per-
sonally.

SHRI S. A. SHAMIM: The Minis-
ter has invoked Art. 16 of the Consti-
tution in maintaining that equal op-
portunity for jobs is provided and
guaranteed. At the same time, the
Government from the Prime Minister
down to Shri Mohd Shafi Qureshi have
asscrted that the Muslims are not pro-
perly represented in various services
in the Government. This means clear
violation of the constitutional gur-
antee that we are providing equal
opportunity. What steps is the Go-
vernment taking to remedy this de-
ficiency? Are any such arrangements
or institutions as are provided in the
case of Harijans, like coaching them
for IAS and other competitive exami-
nations, being made in regard to
Muslims also?

SHRI RAM NIWAS MIRDHA: The
question of providing equality of
opportunity does not arise because
‘constitution gives this right to every-
one, (Interruptions) People are
taking the examinations and getting
into the administration, As regardg
involving them more and more in the
competitive examinations and other
‘things, the various State Governments,
‘Departments, the Universities have
various schemes of counselling the
students and coaching them for these
examinations and I am sure the min-
-orities are taking advantage of thes2
-schemes and gettng benefited by them.

SHRI S. A. SHAMIM: Not a single
Scheme has been implemented. Now.
-where, not even one State has imple-
mented it,

SHRI K. NARAYANA RAO: The
hon. Minister has enunciated the
policy regarding recruitment. May I
know from the hon. Minister as to
what is the policy of the Government
in the natter of reservations with re-
gard to promotions?
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SHRI RAM NIWAS MIRDHA: I
will refer the hon. Member to the
detailed answers that I have given in
which I have spelt out the various
types of reservations available in the
various classes of posts so far as pro-
motion is concerned, It is a very
detailed statement.

oft g wEAT : i gq GE)
A H RAAT ATEAT AT F AT
S AT IRIT KA 2, A0 W 3@
fraw =my 27, #m %1¢ Fga w9 gy
¥ TZE T MR AT T 1968 H
TF 74 AT {FAT 97 F1 T AT,
fafam  wwrr wmt #1 Fwr om
at, fsia # wgr 7y a1 & +7 faawi
3 T F qrAa @1 fFar a2 g
T AT §F F a7 H 51F 97 T AT
FTATAT 7

st Tmfrarg fat : o q=aiAi
Fr a7 feafa 2, vq & a7 ¥ 47 87
fraga &3 fear 1 w21 7% w23z
?N'H‘T}[ FT A F RTEIT AAT
AR & Al @ ALY FAT AN, T
g Ao gerami & Wt qeow wavfaa
" g 9T ST FT wWT T9T 9T &
A & 5 ag ot 77917 FY g7 T
afs Faggmd 1 gwfer @ A &
Fgi—frordqom 7 oy g, afe
fow® o ¥ AWl w1 woT wEl A
Serfagar waw §

MR. SPEAKER: On this particular
subject, we had a comprehensive dis-
cussion last time. But, in spite of
that, I have given you enough oppor-
tunity. I cannot accommodate all. I
am sorry the time is now over
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TIONS

Liberalisation of Licensing Policy

*42, SHRI SAMAR MUKHERJEE:
SHRI NARENDRA SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to stale:

(a) whether the Government of
India are considering any liberslisa-
tion of its licensing policies to enable
the foreign capital and the Indian big
houscs to invest more in business ben-
iures; and

(b) if so, the salient features of the
new poliey?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
‘TECHNOLOGY (SHRI C SUBRA-
MANIAM): (a) and (b). The indus-
trial licensing policy of the (jovern-
ment, in the context of the Fifth Five
Year Plan, has been set out in the
Press Note dated 2nd February, 1u73.
It has been mentioned there that it
will be Government’s objeclivs to
maintain a durable framework of
licensing and other connected policies
<consistent with the basic principles of
the Industrial Policy Resolution of
1956. Accordingly, no change in the
industrial licensing policy is contem-
plated. -

Modification of Telephone Ex-hange in
Delhi

43. SHRI VIKRAM MAHAJAN:
SHRI B. V. NAIK:

Will the Minjster of COMMUNICA-
TIONS be pleased to state:

(a) whether the modificaticn werk
which was in progress in the Tele-
phone Exchanges in  Delhi having

Cross-Bar system has been completed;

the
are

(b) if so, the extent to which
Qefacts causing failures of calls
dikely to be removed;
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(c) whether the Cross-Bar system
has been rejected in the Western coun-
tries; and

(d) if so, the reasons for which this
rejected system was adopted in# this
country and particularly ia the capi-
tal?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) The modification work is still in
progress in Karolbagh, Jorbagh and
Janpath exchanges and is expected to
{ake some more time for completion.

{b) The extent to which the Jdcfects
causing failure of calls are likely to
be removed, will be known orly .ller
the completion of the entire work

(c) and (d). So far as iz known to
us, the Crossbar System has not been
rejected by any country. It is in ex-
tensive use in USA, Japan and several
other couniries, However, expericnce
has shown that the system, being ex-
tremely sophisticated and cuomplex has
given certain difficullies in  indtial
stages despite its admitted versatality
and capacity to provide a variety of
facilities useful to the subscribers,
particularly in respect of Subscriber
Trunk Dialling an din large telepnone
networks.

Release of detenus consequent upon
decision of Supreme Court

CHATTER-
HOME

45 SHRI SOMNATH
JEE; Will the Minister o!
AFFAIRS be pleased to slale:

(a) how many detenues under the
Maintenance of the Internal Security
Act, 1971 have been releaszd con-c-
guent upon the decision of the Supreme
Court invalidating Section 17A of the
Act;

(b) how many of such debentures
have been re-arrested on .dentical
charges or grounds under wvhich they
had been previously delained; and
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(¢) how many cases of such subsc-
quent detention of detenues have been
confirmed by the respective State Gov-
ernments?

TifE MINISTER OF  HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT) (a) to (c). According to the
information furnished by the State
Gcevernments, 1375 persons were re-
leased by the State Governments in
pursuance of the Supreme Cnurt judge-
ment striking down section 17A of the
Maintenance of Internal Security Act,
1971, Qut of them, 990 persons were
again detained 759 orders of such
detention have been confirmed by the
State Governments. Orders in respect
¢f the remaining 231 were not cenfirm-
ed by the State Governments.

Applications for COB Licenses from
Firms after expiry of due datc

*47, SHRI K. S. CHAVDA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND 1ECH-
NOLOGY be pleased to state:

(a) whether as a result of certain
changes in the industrial licensing
policy in 1970, certain categoriez uf
firms were required to obtain Carry-
Ing-on-Business (C.0.B.) Licences with
n prescribed time-limit;

{b) whether certain firms have ap-
rlied for COB. Licences afler the
nreseribed limit;

(c) if so, the names of these firms:
und

(d) under what circumstances appli-
cations submitted after the expiry of
the prescribed date have been admit-
ted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b), Yes, Sir.

(c) and (d). A statement is laid on
the Tabky of the House giving the in-
trrmation so far available.
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Statement

After the announcement of the madi-
fied industrial licensing policy in 1970
certain categories of undertakings
which were earlier exempted from the
licensing provisions of the Industries
(Development & Regulation) Acl, 1951
because ineligible for such exemption.
The types of undertakings falling vnder
this category were (i) undertakings
pertaining to industries which were,
prior to 19th February, 1970 exempted

from licensing but which had been
brought under licensing again with
effect from the aforesaid date: (ii)
undertakings which were, prior to
19th February, 1970 exempied from

the licensing provisions on account of
their fixed assefs being not in excess
of Rs. 25 lakhs; and (iii) undertakings
which had diversified production with-
out an industrial licence in acrordance
with the Press Note dated the 27th
October, 1966, but were not covered
by the revised exemption relsting to
diversification as per this Ministry's
Notification dated 13th July, 1970: Such
of the above types of undertakings as
were not so exempt in the light of the
new conditions for exemption [rom
industrial licensing were required fo
obtain a carrying on business licence
within a period of three months from
the date of the respective notifications.
The period was subsequently extended
till 17-3-1971 in respect of a_ll cases.

The applications for c.of. licences
received from parties other than large
houses and foreign majorily c.mpanies
were under the instructions then in
force, disposed of by the administra-
tive ministries concerned without any
reference to the licensing committee.
Those received from the larger Louses
and foreign majority companies alone
were placed before the Licensing Com-
mittee. No centralised information is,
therefore, available in this Ministry
regarding the details of the applica-
tions for the grant of COB licences
and the manner in which aplications
were disposed of by the administra-
tive Ministries. Information furnished
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by the coneerned administrative Min-
istries 80 far is given below.

Department of Electronics:—Qut
of 10 applications received for
cob. licences, only 2 were
received after 17-3-1971 ard
these were licensed as they
had been registered with the
D.G.T.D. in 1965 and 1966.

Ministry of Commerce:—Only 4
applications out of B84 were
received after the prescribed
time limit, The mapority of
the aplications were for diver-
sification/manufacture of new
articles which was permitted
in accordance with the policy
fn force in respect of Textile
Industry.

Department of Steel:—Of the 14
applications received, only 3
were received after 17-3-71
pad éxcepting 2 all have been
digpoied of.

Difdctdrate of Suger and Vaeas-
pati: —No application Was re-
celved after the time hmit.

tedliag of a bank van ai Thompesa
Read, New Delhl

A5). SHR1 D. B. CHANDRA
GOWDA: _
BHRI BISHWANATH
JAUNTHUNWALA:

Will the Minister of HOME AF-
FAIRB be pleased to state:

(a) whether an armed gang of four
youngmen in the middle of Thompson
Road, New Delhi shot down the guard,
dragged the driver out and shot him
in the abdomen and looted about six
lakh rupees on the 27th September,
1973.

(b) whether Government have con-
dueted any inquiry behind this cons-
Diraey; and

{c) it so, the results thereof?
2100 LS—2
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THE MINISTER OF -
AFFAIRS (SHRI UMA SHANKAR:
DIKSHIT): (a) Yes, Sir, but the in-
cident occurred on 28th September,.
1973.

(b) and (c). A criminal case has
been registered at Police Station Kamla
Market, Delhi. The investigation =
continuing
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Increase in Price of Cement

*52. SHRI K. MALLANNA: Wil
‘the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
‘TECHNOLOGY be pleaseg to state:

‘(a) whether Government have ag-
reed to the increase of Rs. 10 per
tonne in the price of cement recom-

mended by the Tariff Commission; and ‘

NOVEMBER 14, 1973
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(b) if so, the reasons therefor2

THE MINISTER OF INDUSTRIAN
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA%
MANIAM): (a) Yes, Sir.

(by Based on the costing of certaix
selected units, the Tariff Commissiod
came to the conclusion that the cost
of production of cement had increasedy
as a result of increases in the costs
of various inputs. Pending their final
recommendations on the industry, the
Tariff Commission felt that somne in-
terim relief should be provided imme-
diately to the industry. The Commigy
sion accordingly recommended an in-
crease of Rs. 10 per tonne, which was
accepted by the Government witk

36
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effect from the 15th September, 1973,

Components for Madras Atfomic
Power Plant

*53. SHRI M, R. LAKSHMINARA~
YANAN: Will the Minister of ATO-
MIC ENERGY be pleased to refer to
the reply given to Unstarred ques-
tion No. 8853 on 2nd May, 1973 re-
garding commissioning of Kalpakkam
Atomic Power Plant and state:

(a) whether any difficulty is being
faced n getting imported componenty
from Canada for commissioning of
the Madras Atomic Power Plant;

(by if so, the steps Governmend
contemplate to complete the projectj

and
L]

(¢) the progress made so far in-
manufacturing equipment within the
country?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINI-
STER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) Yes, Sir.

(b) Arrangements are being made
to develop these items indigenously,
wherever possible, For items which




37 Written Answers KARTIKA 23, 1895 (SAKA) Written Answers

cannot at present be so developed, al-
ternative sources of supply are be-
ing located abroad.

(¢) Except for certain raw-materi-
nlg, proprietory items and componr-
ents, all nuclear and conventional
equipments can' now be manufactured
within the country,
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Finalisation of Draft Fifth Plan

¥56. SHRI P. VENKATASUBBAIAH
SHRI S. A. MURUGANAN-
THAM:

Will the Minister of PLANNING be
pleased to state:

(a) whether the draft Fifth Five
Year Plan has been finalised;

(b) if so, the salient features there-
of; and
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(c) the total allocation made for the
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA). (a) to (c).
The Planning Commission is at pre-
sent engaged in finalising the Craft
Fifth Five Year Plan, which, after it
is considered by the Cabinet and the
National Development Council, will be
laid on the Table of the House in the
current Session.

Beiting up of Cement Plant at
Patratu, Bihar

*57. SHRI SUKHDEQ PRASAD

SHRI HUKAM CHAND
KACHWAL:

Will the Minister of INDUSTRIAL
AND SCIENCE AND
TECHNOLOGY be pleased to state:

3 whether an agreement hay been
with Birla Jute Masulactur-
Company Limfted o et up
t Flant at Patfatu in Mazari-

bagh District of Bihar; and

(b) if so, the broad outlines of the
agreement?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM); (a) and (b). M/s Eirla
Jute Manufacturing Co. Ltd. has sub-
mitted an application for the setting up
of a cement clinker plant at Patratu
in Bihar, with a capacity of 3.5 lakh
tonnes per annum. This is under con-
sideration of the Government. No
agreement as such, has, however, been
reached with them for the setting up
of the plant.

NOVEMBER 14, 1678

Written Answsrs 40

Introduetion of Pool Distributien
Bystem for important commesdi-
dities

*58. SHRI D. D. DESAI:
SHRI SHRIKISHAN MODI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government propose lo
introduce & pool distribution sy:tem
for four important commodities as re-
ported by the UNI on September, 18
and published in the Hindustan Times
on the September 19, 1973; and

(b) if so, the main features there—
of?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND SCIENCE AND:
TECHNOLOGY (SHRI C SUBRA-
MANIAM): (a) In the meeting of thé
Development Council for Paper pulp
and gllied industries, the Counci] was
asked to evolvé a system for the dis-
tribution of the entire production of
that industry on rational and equita~
ble basis and to explore the possibility
of extending coverage to include other
mass eonsumptibn gobds such as sugar,
cement ang textiles.

(b) In aeccordance with this sugges-
tion, in respect of paper and paper
board, the Council has constituted @
committee to go into this question snd
their report is expected shortly.

Manufacture of People's T.V. Satd

*59. SHRI M. S. SANJEEVI RAO:
Will the Minister of ELECTRONICS be
pleased to state:

(a) whether Government propose te
manufacture people’s T.V. Sets in the
country: and

(b) if so, the proposed annual capa-
city and the time by which these T.V.
Sets will come in the market?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
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OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). T. V. Sets
are being manufactured in the country
both in the publijc and the private
seetor., The cost of such sets is ex-
pacted to go down progressively, de-
pending upon the competition between
the various manufacturers, the availa-
bility of all the components within
the country particularly to make solid
state sets and the production of sets
with small screens. Even with all this,
the cost of T.V. Sets will be high in
relation to the per capita national in-
come. The benefits of TV can be
made available *widely to people at
large through the provision of com-
munity viewing sets; arrangements in
this direction are under serious exa-
mination,

Transfer of Equipment from Thumba
Rocket luunching station to other
places

*50. SHRI C. K. CHANDRAPPAN:
Will the Minister of SPACE be pleas-
ed to state;

(a) what exactly are the systems
parts, or equipments, which are going
to be transferred to other places from
the Thumba Rocket Launching Station
in Kerala;

(b) whether Governmeni are aware
that there are apprehensions in the
minds of the people of Kerala on this
matter; and

(c) if so, the decision taken by Gov-
ernment on the future of ‘Lhumba
Rocket Launching Station and the
possibilities of its expansion?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, NINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
'GANDHI): (a) There are no plans to
shift any of the existing facilities from
the Vikram Sarabhai Space Centre ut
Thumba.

(b) and (c). Yes, Sir. A press note
was issued on the 17th August, 1973
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by the Vikram Sarabhai Space Centre
geeking to allay the misapprehensiong.
Detailed proposals regarding fulure
programmes at the Vikram Sarabhai
Space Centre, Thumba as part of the
Fiftth Five Year Plan are still under
congideration,

Strength of Border Security Force

403, SHRI N. SREEKANTAN NAIR:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the strength of the Border Secu-
rity Force and the conditions of their
service; and

(b) whether the civilian employees
are allowed to live with their fami-
lieg?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The
sanctioned strength of the Border
Security Force as on date is 84608.
The Border Security Force yersonnel
are governed by the conditions of ser-
vice as laid down in the Border Secu-
rity Force Act, 1968 and Rules/Regu-
lations made thereunder:

(b) Yes, Sir:
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Manufacture of Eleciric Motors by
Elecironics Corporation of India

406, SHRI C. K. JAFFER SHARIEF:
Will the Minister of ATOMIC ENER-
GY he pleased to state:

(a). whether Government have de-
cided the manufacture of synachreo-
nus electric motors to be updertaken
in India by the Electronics Corpora-
tion of India; and

(b) if so. the outlihes of its produc-
tion? '

THE PRIME MINISTER, MINISTER
‘OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANXDHI): (a) and (b). Electronics Cor-
poration of T.a4%1 har been manufactur-
ing muniature  synchronous electric
motors, with built-in gear head for
applirations  in  instruments. The
Company cau produce 5,000 motors per
annum but the actual production is
less due to limited demand.

Production of Newsprint in Nepa Mills

407. SHRI BHAGIRATH BHAN-
WA.R:I
SHRI DHAMANKAR:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the annual newsprint
production capacity of Nepa Mills is
one and a half lakh tonne;

(h) whether in spite of il, there is
a shortage of newsprint;

(¢) whether Government have invit-
ed suggestions from the representatives
of the Newspaper's Association; and

(d)‘ the time by which this shor-
tage is likely to be removed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) No, Sir. It is
expected to be 75.000 tonnes after the
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completion of the expansion program-
me,

(b) There is shortage of newsprint
in the country.

{c) Yes, Sir.

(d) Eftoils wre being made to make

the country self-sufficient by the end
of the Fifth Plan.

Programme for better, Police Traininz
in the country

408. SHRI VARKEY GEORGE:
SHRI M. S. SIVASWAMY:

Will the Minister of HOME AF-
FAIRS be pleaced o state:

(a) whether Government  have
chalked out any fresh programme for
betier Police training in the country;
and

(b) if so, the main points thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHS'N): (a) Yes, Sir.

(b) A staiement is laid on the Table
ot the House.

STATEMENT

In order to identfy the baslc short.
comings in the arrangements for the
training of policemen in the country
and v suggesl measures to be taken
io bring about improvement in the
existing system, the Government of
India had constituted a Committee on
Police Training under the Chairman-
ship of Prof. M. 5. Gore. The Com-
mittee was rewuirer  lo examine all
facts of the problem in the contexi of
the socio-economie backgroung of fhe
country and its value systems.
The report of the Committee was su'»-
mifteq to Government ip lact woek
of December, 1972,

2. Police being a Slate subjeci, the
bulk of the recommendations made by
the Committee have to be implement-
ed by the States. Detailed examina-
tion of the recommendations both by
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the Cemtre and the States bhas been
taken up on a priority bams.
To ensure that early decisions are ta-
ken and o see that a coordinated pro-
gramme of implementation is drawn
up on a uniform basis throughout the
<ountry, it is proposed to work out the
«details at a high level conference of
Chief Ministers/Home Ministers of
the States. The states are, at present,
examining the recommendations in
accordance with the above decision.
Some of the decisions, which concern
ihe Centre alone that have already
been implemented are:—

1. Directorate of Police Training
under the Bureau of Police
Research and Development
has been set up.

2. The content and duration of
the Senior Officers’ Course at
National Police Academy has
been changed.

3. Reorientation programme for

existing personnel has been
started.

4. A third Central Detective
Training School is being

established.

5. The proposal to set up a Cen-
tral Traffic institute has been
accepted in principle.

3. The main recommendations of
the Committee on the subject of train-
ing are as under;—

(A) Recommendations relaffng to

the Central Government:

1. Establishment of a Directorate
of Police Training.

2. In service training of IPS offi-
cers, including a revision of
the Senior Officers’ Course for
Officers of 6—3 years service,
a Police Executive Develop-
ment Programme for higher
administrative level officers
and ggriain specialist courses
at the National Police
Academy and Institute of
Criminology and Forensic
Sijence.

NOVEMBER 14, 19738
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8. Training of trainers.

4. Establishment of institutions for
specialised training.

(B) Recommendations which eon-
cern the State Government:

1. Creation of a post of IG/DIG/
SP (Trg.) in every State/
UT for whole time attention
to be paid to important
matters relating to persomnel
administration in the Police

like recruitment, training,
. promotion and career develop-
ment,

2. Deputation of Police Officers to
courses in non-Police ingtitu-
tions in the country and
abroad.

3. Reorientation of existing per-
sonnel.

4. Revision of recruitment methods
and syllabi of basis refersher
and promotion courses.

5. Improvement of instructional
staff and training aids and
facilities.

Uncarthing of Illicit Arms Factories in
various States

410. SHRI VARKEY GEORGE:
SHRI MUHAMMED SHERIFF:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Police have un-
earthed about 31 illicit arms factories
following State-wide raids during
July and August, 1973;

(b) the arrests made in this regard
Stale-wise; and

(c) the action taken by Govern-
ment or proposed to be taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (0). No
illicit arms factories are reporfed to
have been unearthed in the Btate/
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Union Territories indicated in the list
attached. Information in respect of
the other States and the Union Terri-
tory of Goa, Daman and Diu s being
collected and will be placed on the
Table of the House on receipt.

LIST

1. STATES
1. Gujarat.
2. Haryana
3. Himachal Pradesh.
4. Manipur.
5. Orissa.
6. Tripura.

2. UnioNn TERRITORIES
All except Goa, Daman and Diu.
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Issue of Licences/Letters of Intent to
Big Houses

412. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state the number of new Licences
or Letters of Intent for new-units or
expansion of the existing units granted
to Sri R. P. Goenka, Sri K. K. Birla,
Sri M. P. Birla, Sri G. D. Birla, Sri
M. H. Singhania and their associated
firms during April, 1972 to August,
1973 along with the name of Stales?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): No industrial licence/letler
of intent has been issued by name to
Sri R. P. Goenka, Sri K. K. Birla, Sri
M. P. Birla, Sri G. D. Birla, and
Sri M. R. Singhania during the period
from 1st April, 1972 to 51s{ August,
19%3. However the number of licen-
ces/letlers of intent issued for the
establishment of mew  undertakings
and for expansion of the existing units
(Stalewise) to comMeerns belonging to
or controlled by Birla, Goenka and
J. K. Singhania group during the
period from 1st April, 1972 to 31st
August, 1974 is plven in the state-
ment laid on the Table of the Hpuse
| Placed in Library See. No. LT-5688/
73].
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Committee to tackle the Problems of
Entrepieneurs in setting up Industries
in Backward Areas

413.. SHR] BISHWANATH JHUN-
JHUNWALA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have con-
sidered the desirabilily of setting up
committees on the lines of the Com-
mittee to review the letters of intent
issued for manufaclure of passenger
~aTs to enquire into the difficulties
teing faced by the entrepreneurs for
<etting up their industries to whom
letters of intent have been issued
during the last two years and no head-
"way ‘couid bé fade particularly in the
backward areas to rejuvinate the in-
dustrial development of the country.
and

(b) if so, when such Commilt2es are
likely 1o be set up with names of the
industries and if not, the reasons there-
for?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SH{RI C. SUBRA-
MANIAM): (a) and (b). There is no
proposa! before the Govsrnment to
appoint such Committees for every in-
dudtry. Government have. howewver,
been reviewing from time to time the
progress made by holders of letters of
intent for various industries with a
view lo assess the progress made for
implementing the projects. With the
establishment of a unified Secretariat
for Industrial Approvals, the progress
of implementation of letters of intent
will be reviwed on a more systema-
tic basis.

Generaiion of Nuclear Power to meet
the Country's need for Power

414. SHRI DHAMANKAR: Will the
Minister of ATOMIC ENERGY be
pleased to state:

() how many MWS of nuclear
power are needed by the country and
how far the power stations currently
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in operation or under construction are
likely to achieve the targets by the
end of the Fifth Plan; and

(b) the steps proposed to be taken
to generate enough nuclear power for
the needs of fhe country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) and (b). During the recent
past there has been sufficient evidence
to show that there is an urgent
need to  increase  the eleetrical
generating capacity in India and it is
recognised that unclear power, parti-
cularly from fast breeder reactors,
will have to contribute an increasingly
significant proportion of the total en-

‘ergy protiiiced in the country in view

of the. depleting fossil fue] resources
position in the country. The Fluto-
nium that will fuel the fast breeder
reactors, will be available from the
power reactors of the CANDU tpye
that are under erection now and in the
future. By the end of the Fifth Plan,
it ic expected that 940 MWe of Capa-
city in CANDU reactors will be gene-
rating power. Resources permitling the
programme will be stepped up subse-
quently, once indigenous capability in
fabricating the extremely shopisticated
equipment is firmed up and with the
increase in unit-size from 235 MWe to
300 MWe.

Power Crisis

4i5. SHRI DHAMANKAR: Will the
Minister of ATOMIC ENERGY be
pleased 1o siate:

(a) whether Government's atten-
tion has been drawn to the news-item
appearing in the Indian Express dated
the 3rd October, 1973 wherein Mr.
Devid Gosling, a former lecturer in
physics at St. Stephen’s CoHege, New
Delhi, is stated to have said that India
may. face a serious power crisis un-
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“less some major Dpoiicy decisions re-

garding the country's nuclear pro-
‘gramme are made; and

(b) if so, Government's reaction
thereto?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI
GANDHI): (a) Yes, Sir.

"(b) Mr. Gosling's views as express-

cd in the Indian Express of 3rd Octo-

ber 1973 do nol appear to be based on
correct information. It is not true
that the emphasis in
power programme is now being shift
ted from the fast breeder reactors to
the older and conventional type of
reactors. However, the setting up of a
number of conventional reactors is
~ absolutely necessary for providing
ddequate annual production of pluto-
nium to fuel the commercial fast
hreeder reartors. As regards stress on
repid indigenisation, this has been our
objective right from the beginning.
This has no doubt led to some delay
in the completion of atomic power
plants presently under construction,
but this is the price that one has to
pay for achieving self-sufficiency in
a sophisticated field like nuclear en-
ergy.

T.V. Centres proposed to be set up
during the Fifth Plan Period

416. SHRI DHAMANKAR:
SHRI VARKEY GEORGE:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the total number of T.V. Cen-
tres so far commissioned in India,
with the commissioning of the one at
Poona on 2nd October, 1973;

(b) how many more are proposed
during the Fifth Plan period;

) (c) lhe.criteria in setting them up
in a particular region/location; and
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(d) how long will it be to take this
new and powerful instrument of mass
media to the villages so as to bring
about ‘“revolutionary changes” in the
educational, agticultural, economic,
industrial and cultural life of rural
population? '

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR SINHA): (a) Three mother Sta-
tigns at Delhi, Bombay and Srinagar
and two relay centres at Amritsar
and Poona have been commissioned
so far.

(b) and ¢c). Fifth Plan proposals
for expansion of TV in the country
are still under consideration of the
Planning Commission and have not
vet been finalised. However, priority
ig likely,to be given for setting up of
mother Stations and relay ceantres so
as to give on-going coverage to the
areas whllich- are proposed to be serv-
ed by a satellite system;’

(dY Due to financial constraint, the
expansion of TV network in the
country has to be considered in a
phased manner. The extent of TV
coverage in the country will depend.
on the availability of resources,

Rationalised Prices for Paper

417. SHRI DHAMANKAR: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state;

(a) whether his Ministry have pre-
pared a scheme for ‘Ralionalised pri-
ces’ for paper ané whether the pro-
duction of new and old paper mills
would be sold at “pooled prices”;

(b) whether in view of the rising
demand for newsprint, Goverament
are considering the process of de-ink-
ing by which waste newspaper can
be recycled for use; and

(c) whether technology for de-ink-
ing was available in the country and
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has any economics of sugch a process
\been worked out?

"THE DEPUTY MINISTER IN THE
MINISTRY QF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
‘MUKHERJEE): (a) No, Sir,

(b) Bome suggestions in this regard
‘have been received and are under
congideration.

(c) The Regional Research Labora-
41ary, Jorhat has prepared technical
notes together with pre-design cost
estimates. The process has been as-
signed to the NR.D.C. of India for
release to industry,

Requests to call the Pensions to
Freedom Fighters as Awards

418. SHRIMATI KRISHNA KU-
MARI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any gpecific requests to call the
pension to freedom fighters as awards;
and

(b) if so, what is the reaction of
the Central Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI F. H. MOHSIN): (a) and (b).
The suggestion to change the term
‘Pension’ has been carefully consider-
ed by Government. However, since
the term appropriately describes the
payment made to Freedom-Fighters
in recognition of their past services to
the nation, it has been retained.

Allocation of Grants for the Develop-
ment of Backward Areas

419. SHRIMATI KRISHNA KU-
MARI: Will the Minster of PLAN-
NING be pleased fo state:
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(a) whether the Prime Minister has
received any representation from ger-
tain Members of Parliament for al-
location of grants for the develop-
ment of rural backward areas;

(b) if so, whether it has been con-
sidered by Government;

(c) if so, the amount of money
Government propose to allocate for
this purpose;

(d) the criteria for the distribution
of such grants; and

(e) the amount of money that is
proposed to be made available for the
development of the backward areas
of Rajasthan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) A
Memorandum on behalf of the Pre-
paratory Committee of the All India
Backward Districts Seminar and Con-
ference consisting of the Members of
Parliament was submitted to the
Prime Minister.

(b) Yes, Sir,

(c) and (d). The responsibility of
developing the backward areas falls
principally within the domain of the
States. In the context of the Fifth
Five Year Plan the States have been
urged to make larger allocations for
the accelerated development of their
relatively backward areas. It has
been further suggested that the States
Fifth Plans should, to the extent pos-
sible, provide information on the plan
outlays for individual districts which
should be arrived at after a proper
appreciation of resource endowment,
infrastructural net work and their
potentialities has been made. The
Centre has, under consideration, a
proposal to provide additional funds
to the States for the development of
tribal and hill areas and the State
Governments have been advised to
prepare sub plans for such areas.
National Minimum Needs programme
as has been envisaged in the Fifth
Plan will also considerably help in
developing the rural “ackwWard areas.
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¢e) The Fifth Five Year Plan of
Rajasthan has yet to be finalised,

Setting up of Colonies and Residential
Schools for Tribals in Kerala

420. SHRI A. K. GOPALAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government will con-
sider to set up a few more colonies
and residential schools for the Tri-
bals in Wynad and Attappadi areas
in Kerala under Centrally sponsored
scheme; and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
In the Fourth Plan there are no Cen-
trally sponsored schemes of colonies
and residential schools, The Central-
ly sponsored schemes for the Fifth
Plan have not been finalised as yet,

Mémorandum from Haryuiia Martjaw
Ssngh

421, SHRI JHARKHANDE RAL:
SHRI R. K. SINHA:

Wil the Minister of HOME AF-
FAIRS be pleased to state:

fd) whether Haryana Herijan
Sangh submitted a memorandum to
tie Central Government regardirg
th@lir eviction from their lands ’n
Haryana by the State Government;
and

(b) whether a great number court-
ed arrest in Delhi in this connection

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) A delegation
of Harijans from Sunarwala area in
Jhajjar Tehsil (Haryana) met the
Prime Minister sometime ago and
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presented a memorandum containing
the allegations that they had been
evicted from their lands by the autno-
rities of the State Government. At-
tention in this connection is invited
to the answer gven in this House to
the Starred  Question No. 468 on 29-8-
1973, Representations on the subject
have also been received from Shri
Chand Ram a Member of the Haryana
Legislative Assembly and on behalf
of the Harijan Sangarsh Samiti, New
Delhi.

(b) According to information re-
ceived from the Delhi Administration,
6988 arrests have been made during
the period from 27-8-1973 to 5-11-
1973.

Uplift of Tribals as stated by the
Primte Minister in Orisea

422. SHRI JHARKHANDE RAI:
SHRI K. M. MADHUKAR:

‘Will the Minister of HOME AF-
FAIRS be pleased tb state:

(a) whether the Prime Minister s¢--
cently declared ift Orissa, Gevedd-:
ment’s firmness to uplift the tribals-
in the gourntty;

(b) it 80, the weifare schemes and
other measures Government have
taken for tHe tribals In the cOumiry;.
and

(c¢) the names of the places where:
any impressive work has been done
in this regard during the last twb.
years?

THE DEPUTY MINISTER IN THE'
MINISTRY OF HOME AFFAIRS.
(SHRI F. HL MOHSIN): (a) Yes, Sir.
The Prime Minister reiterated the
Government's commitment to the de-
velopment of Scheduled Tribes.

(b) The following schemes are im-
plemented for the welfare of the tri-
bals:—

Ceniral Sector

1. Tribal Development Blocks.
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2, Tribal Development Agencies.
3. Post Matric Scholarships.

4. Girls hostels.

5. Coaching and Allied Schemes,
6. Cooperation.

™. Research and Training.

State Sector

1. Education, including pre-Matric
Scholarships, Mid-day meals, and
Ashram Schools,

2. Schemes for Economic Develop-
ment including development of
agriculture, irrigation, cottage in-

dustries, communications, coope-
ration, etc.

‘3. Health; Housing '*'and -: bther
schemes including medical facili-

ties, drinking water supp']y, pro-
vision of 'house-sites -and‘ Houses.

(¢) During the last two years spe-
-cial projects for the development &6t
tribal areas have been implemented
at the -fgllowing places:—

1, Srikakulam (Andhra"‘P.i'_Adésh');
2. Chakradharpur (Bihar).

3 Dantewada (Madhya "Pradesh),
4. Kont: (Madhya Pradesh).

5, Parlakimedi (Orissa).

6. Gunupur (Orissa).

Integrated area development pro-
grammes are being formulated for
tribal areas during the Fifth Plan.

Special Programmes for Creating Job
Oppertunities for Unemployed during
1973-74

423. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
PLANNING be pleased to state:

(a) the total allocations made - in
1973-74 for special programmes for
\creating job opportunities for the un-
employed;
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(b) how:much out of the allotted
funds was utilised, State-wise; and™

(c) the results achieved so far?

THE MINISTER OF STATE . IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
following allocations have been made
in 1973-74 for special programme for
creating job opportunities for the un-
employed:

(Rs. crores)

(i) Crash Schem: for Rural
Employmsnt ; 5 44-88

(ii) Progremm. for Educated
Uncmploycd {commumg
scheme) :

(iti) Special Employm: nt Pro-
amme in States and
nion Territories .

4826

23 00

'(w) The Helf a- Million Jobs
Programm: for Educated |
Uk r,mplu)fui

(b) “and (c). The various employk
ment_sahemes formulated by States
and Union Territqyjes under the vari-
ous programmes mentioned above are
currently unger ;mpiememaqnn. e
total utilization of funds allotted to
Statés ahd ‘the employment generatéd
under various schemes in 1973:T4
will be known only at the end of the
current financial year,

., 1C0- CO .

— __—L —_—

Facilitics provided to Minority Com-
munities in Karmatak

424, SHRI C, K. JAFFER SHA-
RIEF: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether Government have taken
steps for the uplift of castes like the
Bedas, Gollas, Lambanis, Gowlis,
Vokkaligas of North Kanara and a
few others in the State of Karnatak;
and
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(ip) Af.80; - the facilities ymvided to
’ .them bein; mimrity communltles?

THE: DEFUTY MINISTER IN THE
MINISTRY .OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
The information is being' collected
from the State Government and will
be lax? 2n the table of the House us
gsoon as it is received,

Extersion of Telex Facility in North
Orissa

425. SHRI DEVENDRA SATPA-
THY: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there iz any proposal
of extending telex facility to North
Orissa where there is no telecommu-
nieation system working at all; and

(b) if so, the names of places where
‘this service will be givent

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
fa) and (b). Yes Sir, Telex facility
is proposed to be pmvlded at Rour-
kela.

Employment .ror Unemﬁlayed Defree
and Diploma Holders in Engineering
" and Technelogy in Gujarat

426. SHRI P. M. MEHTA: Will the
Minister of PLANNING be pleased
to state:

{(a) whether Gujarat Government
has decided to implement the Puniab
model scheme to provide employment
to unemployed degree and diploma
holders in Engineering and Techno-
logy;

(b) if so, the estimated amount to
be spent for the implementation of
this scheme in Gujarat State;

(¢) whether Gujarat . Government
has asked the Centre to give assis-
tance for its implementation; if so,
the. reaction .of the  Unlon Govern-

) mt thereto; and .
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(d) whether the Centre had given
such loan . to the Punjah Government
31!0° s ¢ .

THE mNISTER OF S‘I‘A’IE IN
THE MINISTRY OF FPLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) Amount to be spent by the
Government is Rs. 3.84 lakhs in the
year 1973-74.

(¢) Gujarat Goreriment had osked
for eentral assistance and the requir-
ed amount referred to in (b) above
has been sanctioned by the Central
Government,

(d) Yes, Sir.

1do!s stolen from varlous Temples

427. SHRI VIKRAM. MAHAJAN:
will the Minister of HOME AFMIRS
be pleased 1o state:

(a) the total mumber of idols ex-
porteti/siolen from wvarious - temples
and other places in the country dur-
ing the years 1671, 1872 and 1973 so
far; :

{I) in hew many cases the idols so
stoleni - were recovered and - in- how
many cases the siolen idels could not
be ‘Tecovered and the reasons as. to
why the stolen idols were not' re-
covered; and -

{¢) -the number of persons arrested
during - the last three veers on the
charges of theft and smuggling of
idols and the action taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF ROME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
No case of the export of the idols sto-
len from various temples in the coun-
try was reported to the CBI during
the last three vears.

However, during this
idols in 1084 cases were !
have been stolen in warlous -
the country and of these

‘é
ég
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wers raported at recovered in 337
cases, No particular reason csn be
attributed to non-recovery of gsome
stolen idols, However police is mak-
ing every effort to recover them.

In all 1302 persons were reported
to have been involved in these thefts.
During 1872 and 1973, 240 persons
were arrested and 85 persons con-
victed,

Discovéery of Indigenows Mud Thin-
ner for 0Oil Exploration by the Cen-
tral Leather Research Institute

428. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Central Leather
Research Institute has found out an
indigenous mud thinner for drilling
for oil exploration in the country;

(b) if so, the approximate annual
regquirement of oll industry of the
thinney for exploration purposes; and

(c¢) the extent to which the new
device has saved foreign exchange®

AND TECHNOLOGY (SHRI C. BU-
BRAMANIAM): (a) Yes, Sir,

(b) The annual requirement of mud
thinner for the country is estimated
to be 1200-1500 tonnes (based on 1070
figures) for development and explo-
ratory wells put together

(¢) The product has been licensed
to mndustry which has not yet gone
into production
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Setling up of a High Powered Tech-
nology Development Board

430. SHRI P. M. MEHTA: Will the
Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the task force of the

Planning Commission has recom-
mended the setting up of a High
Powered Technology Development

Board and if so, whether Government
have accepted this recommendation;

(b) the extent to which this Board
will help the research programmes;
and

(c) the other recommendations
made by the task force and accept-
ed by the Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SU-
BRAMANIAM): (a) No, Sir,

(b) and (c). The question does not
arise,

Cement Quota for Himachal Pradesh

431. SHRI VIKRAM MAHAJAN:
SHRI FATESINGHRAO
GAEKWAD:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the present demand of cement
in the country;

(b) the present production and
shortfall in supply; and

(c) the extent of cement quota issu-
ed to the Himachal Pradesh Govern-
ment for the year 1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) About 19 million
tonnes.

2100 Ls—3

(b) Production of cement during
January to September 1973 was 10.90
million tonnes. The production dur-
ing the full year 1973 is expected to
be about 15 million tonnes, lcaving a
shorifa.l of about 4 million tonnes,

(c) A quota of 0.80 lakh tonnes has
been allotted to Himachal Pradesh for
the period 1st July, 1973 to 30th June,
1974,

Fifth Plan allocations for Tamil Nadu

432. SHRI R. V. SWAMINATHAN:
Will the Minister of PLANNING be
pleased to slate:

(a) whether Planning Commission
has not yet decided about the proposed
allocations during the Fifth Plan for
Tamil Nadu and if so, the reasons
therefor;

(b) the precise demands of the State
Government for inclusion in the Fifth
Plan and the extent to which the Union
Government have agreed to give; and

" (e) when the final decision is likely
to be arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The
Government of Tamil Nadu submitted
Draft Fifth Plan proposals amounting
to Rs. 1532 crores which have been
discussed in the Planning Commission.
A final decision in regard to the Fifth
Plan sizes of States’ Plans including
that of Tamil Nadu will be taken in
the light of the Government of India's
decisions on the Report of the Sixth
Finance Commission and a re-assess-
ment of the resources of the States to
be shortly undertaken by the Planning
Commission in consultation with them.

Strength of CR.P.

434, SHRI SOMNATH CHATTER-~
JEE: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
2477 on B8th August, 1973 regarding

Lol
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the expenditure incurred on C.R.P.
and state:

(a) the total strengfh of the Cen-
tral Reserve Police Force and the ac-
cretion thereto from 1966-67 till 1873;

and

(b) the strength of Central Resgrve
Police Force in West Bengal since
March, 19727

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS

(SHRI F. H. MOHSIN):
Strength as on

()
1-1-67 22,626
(66-67)
1-1-68 " . 20,090
1-1-69 . . 55,271
I-1-70 . . 64,132
1-1-71 , 65,785
1-1-72 ; 751748
I-1-73 . . 75,788

® March, 1972 95 Coys.
June, 1972 67 Coys
Sept. Iy72 . 64 Coys.
Oct. 1972 55 Coys.
Nuv. 1972 49 Coys
Fcb. 1973 46 Coys,
Aor. 1973 . 44 Coys.
May, 1973 : . 38 Coys.
July, 1973 to date 39 Coys.

The sanctioned strength of each-
Coy. is approximately 140 including
ancilliary staff.

Shortage of Cement in West Bengal

435. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRIAL
DEVFLOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a; whether Government are aware
that there is an acute shortage of
cement in "West Bengal which is affect-
Ing various development projects in
the State;
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(b) the shortfall in the quantity of
cement required and available or
made available in the State; and

(¢) what steps Government are pro-
posing to take to arrange for larger
allocation of cement to the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB
KUMAR MUKERJEE): (a) There is
some shortage of cement in the State
of West Bengal as a result of over-all
shortage of cement in the country.

(b) and (c¢). A guantity of 1.91
lakh tonnes was supplied to West
Bengal for the period July—Sept. 1973
against the allocation of 1.94 lakh
tonnes. The request of the State
Government for an additional alloca-
tion of 20.000 tonnes for the same
period was also agreed to.

At the request of the State Govern-
ment, their quota for the period from
1-10-1973 {o 30-6-1974 has been in-
creased from 6.45 lakh tonnes to 7.04
lakh tonnes.

Industrial Production in West Bengal

436. SHRI SOMNATH CHATTERJEE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) to what extent the industrial
production in West Bengal has suffered
due to the power crisis since March,
1972; and

(b) what steps Government are pro-
posing to take to restore production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI 'C. SUBRA-
MANIAM): (a) Precise figures regard-
ing loss of production in West Bengal
on account of power shortage since
March, 72 are not available. The State
Government, however, reported that
Jute and Engineering industries in the
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State have suffered considerable losses
due to power cuts.

(b) The Ministry of Irrigation and
Power have considered the problem at
Regional Power Conferences, at which
recommendations have been made,
both for immediate measures and for
taking action during the V Plan. These
generally include acceleration of work
on power projects and repairing of
units which have gone oul of repair,
on priority basis. In some cases, at-
tempts are being made to bridge the
gap by borrowing power from neigh-
bouring surplus areas. This matter 1s
also under constant review by a Cabi-
net Committee, constituted for this
purpose. The long-term measures in-
clude setting up of new projects to
be ommissioned in the Fifth Plan
period to meet the increasing power
requirements of the State.

Interception of bus carrylng girls to
West Asia for trafficking

437. SHRI HARI SINGH:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the attemion of Gow-
ernment has been drawn towards a
news-item in ‘Times of India’ dated
the 21st October, 1973 that a luxury
bus carrying 29 Kerala girls, who were
being sent to West Asia for trafficking,
was intercepted by the Maharashtra
police at Lonovla on the Bombay-
Poona road; and

(b) if so, the step taken by Govern-
ment against the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
According to the report received from
the Government of Maharashtra, a bus
alongwith the 29 Kerala girls was de-
tained by the Maharashtra police near
Khandala in Poona District on its

-way to Bombay on 19-10-1973. These

Written Answers 70

girls were later on remanded to judi-
cial custody and sent back to Kerala
Seizure of the bus and detention of
passengers was done by the Maha-
rashira police on the request of Kerala
police. A case has been registered at
Kayam Kulam Police Station, Kerala

Issue of Leiters of Intent for Expan-
sion of Foreign Firms

438. SHRI K. S. CHAVDA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether any Permission Letter/
No-Objection Letters have been issued
to certain industrial unils to expand
taeir capacily;

(b) if so, under which provisions of

the Industries (Development and
Regulation) Act, 1951 and the rules
framed thereunder, the said letters

have been issued;

(c¢) whether foreign firms particular-
ly in the drugs and pharmaceuticals
industry have taken undue advantage
of the said Letters and expanded their
capacity to the) detriment of the Indian
secior?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). On the basis
of a decision of the Licensing com-
mittee, the former Ministry of Com-
merce and Indusiry and subseguently
the Ministry of Petroleum and Chemi-
cals issued a number of no objection/
permission letters authorising  the
manufacturers of drugs to produce
various formulations, subject to the
following conditions:—

(1) No additional plant and machi-
nery would be required for the
purpose;

(2) No royalty would be payable;
(3) The products would be marketed

under trade mark already in
use; and
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(4) No special concession in regard
to the import of basic raw
materials and ingredients would
be met in relaxafion of the
General Import Policy from time
to time.

These were in the nature of ap-
provals for the manufacture of a re-

vised product-mix by the firms con-
cerned.

Industrial Growth Rate

440. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state the industrial growth rate of
the country in 1967-68 and in 1972-73?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): The general index of in-
dustrial production (base: 1960 — 100),
prepared by the Central Statistical
Organisation, recorded a growth rate
ot 4 0.1 per cent in the financial
year 1967-68 as compared to a growth
rate of 4 5.2 per cent recorded In
1972-73.
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Anomalies arising out of Pay Commis-
slon Report in Pay Scales of P and T
Employees

442. SHRI S. M. BANERJEE: Wil

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether anomalies arising out
of Pay Commission's Report in the
Pay Scales of P& T Employees have
been rectified in consultation with the
representatives of the employees of
the P & T Department;

{(b) whether a small Comm‘ttee of
the Departmental Council of J.C'ML
has been formed to deal with all ano-
malies; and

(c) if not, the reasons for the

same?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). Among the matters dis-
cussed wilh the representatives of the
Staff Side recently on the Report of
Third Central Pay Commission, was
the subject of anomalies as well. It
was made clear during those discus-
sions as to what could constitute
anomalies and the steps which would
be taken to remove them by issue of
general orders. Necessary action is
being taken on those lines. If, how-
ever, any particular case of a genuine
anomaly on implementing the decision
of Government on a recommendation
of the Commission is brought to notice
all possible steps will be taken to
rectify it wherever feasible. In view of
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this position, no Commitiee of the
Deparimental Council has so far been
formed in this connection.

Setling up” of an autonomous body to
manage the affairs of Film and
acleviolun  Lusdivele o £O0OLL

443. SHRI S. M. BANERJEE:
SHRI PRABHUDAS PATEL:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are setting
up an aulonomous body to manage the
affairs of Films and Television Insti-
tute in Poona; ana

(b) if so, what will be its functions
and when this is likely to be establ-
ished?

- THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). It nes
been decided in principle to establish
a Society to manage the affairs of the
Film and Television Institute of India
&t Poona. Details are being worked
out.

Bolution of Andhra Pradesh problem

444. SHRI S. M. BANERJEE:
PROF. MADHU DANDAVATE:

Will the Minister of HOME AF-
FAILRS be pleased to state:

(a) whether the Central formula to
solve the problem in Andhra Pradesh
has been accepled by both the groups;

(b) if not, the further steps likely
to be taken by Government; and

(¢) whether Government stand firm-
ly on the gquestion of integration of
Andhra Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
A series of discussiong were held with
the leaders of Andhra Pradesh with
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a view to resolving the problems of
that Sta.e. A wide measure of con-
sensus emerged out of these discus-
sions. Some of the leaders subsequent-
ly issued a statement to the effect that
they were satisfied that the misgiving
about the future of the State could
be compl tely removed on action being
taken in accordance with rertain privi-
ciples, generally known as the Six-
Point-Formula. The Formula has
been generally welcomed by the peo-
ple of Andhra and Tel:nzana Regions.
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Investment Trust for promoting
Industrie; in Backward Areas

448. SHRI K. MALLANNA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Government have
framed any plan for the creation of
Investment Trusts for promoting Indus-
tries in the backward areas of the
various States, and

(b) if so, the broad outlines thereof,
State-wise?

THE DEPUTY MINISTER IN THB
MINISTRY OF INDUSTRIAL DBE-
VELOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir.

{b) Does not arise.

Issue of Letters of Intent/Licences to
Tripura

449. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-~
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state:

(a) the number of Letlers of Intent
and Licences issued to Tripura from
April, 1972 to August, 1973;

(b) the number out of them practi-
cally put into operation for industrial
unils in Tripura;

(¢) whether Government are aware
that the Industrial Development Cor-
poration of certain States are unable
to function for not having sifffeient
fund: and

(d) if so, the reasons therefor and
what steps the Central Government
can take to revitalise those things?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). One Letter
of Intent and two indusirial licences
were issued to units in Tripura during
the period April, 1972 to August, 1973.
In pructice, it takes about three to four
years’ time for an industrial under-
tak.ng to be established and to com-
mence production,

() Yes, Sir.

(d) Some of { . State Governments.
Ly reason of tneir own  budgetary
proolems are not in a position o pro-
vide adequate funds to their indus-
trial Developmenl Corporations. 1he

. State Industrial Development Corpora-
iiong have, however, now become eli-
aible for assistance from  Central
tinancial institutions and can secure
loans for the establishment of indus-
tries in the same manner as those in
the private sector. Such assistance will
prove beneficial to the Industrial De-
velopment Corporations.

Black Marketing in Bus and Truck
Tyres

450. SHRI SUKHDEO PRASAD
VERMA:
SHRI ARJUN SETHIL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

i{a) whether Government are aware
of the flourshing blackmarket in bus
and tiruck tyres; and

tb) if so, what steps Government
are taking for the rational distribution
ol tyres in order to check the black-
marketing?.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) There has
been a shortfall in the production of
tyres due to the power cuts and labour
troubles. As a result of this, there are
complaints regarding the shortage of
tyres.
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(b) Aulomobile tyres nave veeil de-
clared as an KEssential Commodily
under the Essentiul Conunod:ties Act
and most of the Staule (Governments
have promulgated Contro: Jrders for
regulating the distribution of Tyres in
their Territory. The State Govern-
ments have also been requested to issue
orders for the sale of tyres to actual
users after recording the sales in the
Registration Books, to ensure the sup-
ply of tyres only lo genuine users.
Government have also asked the tyre
manufacturers to work extra shifts as
well as on closed Holidays and Sundays
to maximise the production of tyres;
particularly tyres for Buses and
Trucks. With the restoration of Power
cuts and normalisation of laboux rela-
tions, the supply position is expected
to improve considerably.

Inquiries agninst Central Government
officers possessing asseis dispropor-
tionate to their income

451. SHRI SUKHDEQ PRASAD
VERMA:
SHRI ARVIND M. PATEL:

WiJJ_ the PRIME MINISTER be
pleased to state:

(a) whether invesligations have
been made against those Central Gov-
ernment officials who possess assets
disproportionate to their sources of
income; and

(b) if so. the report of the investiga-
tions and action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME STTAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) Such cases are regis-
tered for investigation by the Central
Bureau of Investigation if reliable
information relating to possession of
assets disproportionate to fhe known
sources of income of an officer comes
to their notice.

(b) During the period from 1st
January, 1971 to 31st October, 1973,
Central Bureau of Investigation in-
vestigated into allegations of posses-
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s1on of assels disproportionate to their
kuown sousces of income, against 217
Ceutiul Government officials, On com.
pietion of the investigaiions the C.B.L
lauached prosecution against 13 offi-
c. 3, recommended Regular Depart-
n. atal Action against 107 officers and
re.omumended suitable action against
27 officers. Cases of 20 officers were
clused and cases of 50 officers are eall
peuding investigation.

Report of Netali Inquiry Commission

452. SHRI SUKHDEQ PRASAD
VERMA:
SHRI VEKARIA:

Will the Minister of HOME AFFAIRS
be pleased to state:
(a) whether the Netaii

Commission set up in 1970 has
mitted its report; and

Enquiry
sub-

(b) if so, what are the main points
thereof and if not, what are the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

{(b) The Commission l:las not yet
completed the enquiry.

Contract between Press Trust of India
and Yugoslavia News Agency for
exchange of news

454. SHRI M. S. SANJEEVI RAO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state:

(a) whether the Press Trust of India
and Yupgoslavia News Agency have en-
tered into a coniract covering the ex-
change of news and co-operation in the
fleld of information; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
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BIR SINHA): (a) Press Trust of India
and the Yugoslav news agency (TAN-
JUG) concluded an agreciwe . on
October 1, 1973 for excuuiige o. Dews
and cooperalion in the field of infor-
mation.

(b) The main features of the agree-

ment are that—

(1) Press Trust of India will have
the right to receive and circulate
news transmitted by radio by
TANJUG. Similarly, TANJUG
will have the right to recewve and
circulate any news Press Trust
of India transmits by radio;

(2) Both agencies will also meet,
as far as possible, the special
requests for more detailed news
coverage of special events;

(3) Both agencies will exchange ex-
perience in the areas of journal-
ism, communi:...on, engineer-
ing and organisation. Special
working agreements will be con-
cluded on the concrete form and
content of this cooperation;

(4) The agreement is valid for one
year and is to be automatically
renewed for another year with-
out any notice. Termination
can be effected after three
months prior notice on either
side in writing.

Increase in Telephone Exchange
Capacity in the Country

455. SHRI M. S. SANJEEVI RAO:
Will the Minister of COMMUNICA-

TIONS be pleased to statz;

(a) the total Telephone Exchange
capacity in the country proposed 1o be
increased during the Fifth Plan period;
and

(b) the Exchange capacity proposed
to be increased in Andhra Pradesh®

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) As per the draft V plan tfotfal tele-
phone exchange capacity {5 expected
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to increase in the country from 15.37
lakh lines to 23.69 lakh lines,

(b) The total exchange capacily in
Andhra Pradesh is expected to be in-
creased by about 50,000 lines,

Special Assistance for the Develop-
ment of Backward Areas of Kerala

456. SHRI C. K. CHANDRAPPAN:
SHRI VAYALAR RAVI:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Government of
Kerala has requestad the Centre to
include Kerala in the list of back-
ward States and to provide special
assistance for its development,;

(b) if so, the reasons advanced by
the Government of Kerala for this;
and

(c) the dzcision taken by the Centre
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Kerala
State Government had reguestad tnat
the Kerala State may be included in
the list of the States identified as in-
dustriaily backward.

(b) Briefly, some of the more import-
ant reasoas advanced by the State
Government were that the data in res-
pect of the criteria relating to roads
and railways adopted for identification
of industrially backward statas had
boosted up the overall position of the
Kerala State; the infra-structure facili-
ties were below the national average
in relation to the ratio of population;
the number of districts in the State
was large; etc.,

(c) The attention of the State Gov-
ernment was invited to the fact that
the States had been identified as in-
dustrially backward by a Working
Group which was set up to -ecommend
the criteria for identification of back-
ward areas and this had been approv-
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ed by the NDC Committee of State
Chief Ministers afler considerable
deliberations.

Advertising Consultant with Coir
Board

457. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state;

(a) whether the Coir Board still re-
tains as its advertising consultant, a
firm with U.S. Collaboration, against
whom complaints were raised several
times;

(b) whether Government have re-
ceived further complaints about the
shady transactions between the Board
Administration and this Advertise-
ment Firm in regard to selling up of
Coir Boarqd Stall in Asia 1972 and in
bringing out the calendar and diary of
the Board in 1872; ang

(e) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir, The ‘SISTAS
who are fully Indian owned Publicity
Consultants have heen appointed for
the year 1973-74,

(b) No complaint has been received
by the Government in this Ministry.

(¢) Question does not arise.

Grant of Freedom Fighters Pesion to
Participants of Telangana Uprising and
Punnapra-Vayalar Uprising

458. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have taken
any decision regarding the grant of
pension to those freedom fighters who
have taken part in the Telangana up-
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rising against the Razzakar and Nizam
of Hyderabad and also the Punnapra-
Vayalar uprising against the King of
Travancore and his scheme of Inde-
pendent Travancore; and

(b) it not, the reasons for the delay
and when the final decision is expect-
ed to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN): (a) ard (b)., The
matter is under consideration and the
decision will be laid on the Table of
the Sabha,

C Bl Inquiry into Atrocities on
ScheduledCastes/ Tribes

459. SHRI MADHURYYA HALDAR:
Wil! the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any C.B.I. enqyuiry has
been conducted upon the atlrocities on
the Scheduled Castes and the Scheduled
T:ribes; and

(b) if so, the
quiry?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) No, Sir.

(b) Does not arise

findings ¢! such en-

Issue of Arms Licences in Pelhi

460. SHRI SAT PAL KAPUR: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government had taken
a decision to review all the licences
issued for pistol and revolver in view
of inereasing crimes in Delhi; and

(b) whether the review has since
been done and if so, the outcome
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The Delhi
Adminlstration have reported that no
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review of the existing licences for pis-
tols and revolvers is under their consi-
deration.

(b) The question does not urise.

Monitoring and Evaluation Unit in
Planning Commission

461, SHRI SAT PAL KAPUR: Wwill
the Minister of PLANNING be pleased
to state:

(a) whether the Monitoring and
Evaluation Unit has since been set up
by the Planning Commission, if so,
when;

(b) whether the said unit has started
its work; and

(c) it so, its terms of reference and
when a report is likely to be submitted
by the unit to the Gowvernment?

THE MINISTER OF STATE IN THF
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The nfonitor-
ing and Evaluation Unit was tet up in
the Planning Commission in August,
1873.

(b) Yes Sir.

(c) The Monitoring and Ewvaluation
Unit will continuously monitor the
progress of the economy in the strate-
gic areas like steel, power, oll and ferti-
lizers. The Unit will submit quarterly
reports to the Prime Minister indicat-
ing physical achievements in these
areas along with the progress of the
construction of new oprojects. The
Unit will also analyse in depth the
data regarding the implementation of
projects in the strategic seclors and
suggest suitable measures to improve
their performance.
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Calling in the Army in Imphal

468. SHRI INDRAJIT GUPTA: Will
the Ministar of HOME AFFAIRS be
pleased to state:

(a) whether Government had to call
in the Army in the city of Imphal re-
cently;

(b) if so, the reasons therefor; and

(c) how long Army had to stay in
Imphal to maintain law and order in
Manipur?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) to (c). Distur-
bances oceurred at Imphal on 13th
September, 1973 following an allegation
that a woman had been molested by a
shopkeeper. The rumour about the
alleged molestation excited the stu-
dents and the youth, who were wit-
nessing a football match near the place
of occurrence, went on a rampage in
the bazar area, looting shops throwing
gtones commiting arson etc. Army
units were called in aid of civil power
to maintain peace. Army personnel re-
mained deployed at Imphal from 13th
September to 21st September, 1973,
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Dual Marketing System for Coment

469. SHRI NARENDRA SINGH:
DR H. P. SHARMA:

Will the Minister of [NDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether he had discussion with
the Cement Manufacturers of India in
Bombay during the first week of Octo-
ber, 1973 regarding dual marketing
system for the cement; and

(b) if so, the broad outlines of the
system and comments of the manufac-
turers thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCLC AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) No, Sir.

(b) Does not arise.

Responsibility for Generation of more
Power to rest with States

470. SHRI NARENDRA SINGH: will
the Minister of PLANNING be pleased
to state:

(a) whether the suggestion of the
Planning Commission that the responsi-
bility for generation of more power
should rest with the States and mnot
under Central sector is under conside-
ration of the Government,

(b) if so, their reaction thereto; ant

(c) the comments offered by the
State Governments thereon?

THE MINISTER OF STA'CE IN THE
MINISTRY OF PLANNING (SIIR!
MOHAN DHARIA): (a) No suggestion
has besn made by the Planning Com-
mission ip this connection.

(b) and (c). Do not arise.
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COreation of Seed Funds for Films
Improvement

472. SHRI PURUSHOTTAM
KAKODKAR:
SHRI K. LAKKAPPA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Indian films cannot be
improved or given greater sori:l n.ean-
ing for lack of funds;

(b) if so, whether the Centre pro-
posed to create ‘Seed Funds' for fllnis
improvement; and

(¢) whether Government propose to
impose a small cess on cinema {ickets?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM-
BIR SINHA): (a) and (b). Govern-
ment are aware of the difficulties caus-
ed by financial constraints in the way
of improvement of Indian films and
have decided to set up a Film Develop-
ment Fund.

(c) Yes, Sir, Government are con-
sidering levying a cess of flve paise on
each cinema ticket for building the
Film Development Fund.

Liberalisation of Licensing Procedure
for Manufacture of Finished Leather

473, SHRI PURUSHOTTAM
KAKODKAR:
SHRI K. LAKKAPP'A:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(_a) wl_lether Government have libe-
ralised licensing procedure to promote
the manufacture of finisheq leather;

‘(b) it so, whether liberalisation per-
mits conversion of capacity from the
production of semi-finished leather to
that of finished leather; and

KARTIKA 23, 1895 (SAKA)
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(c) if so, the reasons therefor?

THBE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Yes, Sir.

(e) This has been done to promote
the export of finished leather and lea-
ther goods.

Industrial production

474. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADEB:

Will the Minister of INDUTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Industrial production
in 1973 have been affected by the
setbacks experienced in the first
half of the year;

(b) if so, the names of items and
reasons therefor; and

(c) the steps taken or proposed to
be taken to check such set backs?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRA-
MANIAM): (a) Yes, Sir.

(b) and (¢). A statement is attach-
ed.

Statement

The general index of industria] pro-
duction for the first five months of 1973
(January-May) registered only a mar-
ginal increase of 0.3 per cent as against
an increase of 7.3 wver cent recorded
during the corresponding months of
1972,

While data on the official index
of industrial production are avai'able
only upto May 1973, provisional pro-
duction data on certain selected in-
dustries are available upto July
1973 and serve to identify the follow-
ing industries which have recorded
a decline in produclion:—

(a) Industries recording a major
decline in production (say above 20
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per cent): Pulp and paper machinery,
aluminium conductors, semi-finished
steel, bicycle tyres and tubes, L.T. ih-
sulators, radio receivers, typewriters,
room air conditioners, house service
metres, Plywood Rubber footwear,
vegetable tanned hides, vanspati and
50ap.

(b) Industries recording a significant
decline in production (say between 10
to 20 per cent): Sugar mill machinery.
heavy  structurals, electrical steel
sheets, aluminium ingots, paper and
paper board, refractories, calcilum car-
bide, flour milling and jute manufac-
turing.

(c) Industries recording an evident
decline in production (say between 5
to 10 per cent): Cement, soda ash,
caustic coda, nitrogenous fertilizers,
liquid chlorine, newsprint, automobile
tyres & tubes, electric fans, cigarettes
and leather footwear,

(d) Industries recording either a
decline or relatipery static produc-
tion (say beteen 0 to 5 wper cent):
Cotton yarn and cotton cloth, pig iron,
finished steel, steel castings, vehicu-
lar diesel engines, railway wagons,
tractor tyres, bleaching powder, ra-
zor blades and sewing machines

The reasons for the decline in
production in such a wide range of
industries must necessarily be vari-
ous and include:

— power cuts in a number of
States that served to shut
down a number of units and
in turn, affected units in other
Stateg using bought-out com-
ponents (e.g. the automobile
industry, which was affected
by a shortage of castings);

— shortages of raw materials
(e.g. for soap and vanaspatl
arising from a short oilseeds
crop, compounded by world
wide shortages and high pri-
ces of fats and oils): this
has also characterised many
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other industries dependent
on imported raw materials;

— a declining order book (e.g.
pulp and paper machinery,
L.T. Insulators house service
metres); for pulp and paper
machinery, there has been
unwarranted hesitancy on
the part of holders of indust-
rial licences and letters of
intent for paper manufacture
in placing orders for equip-
ment on indigenous manufa-
cturers;

— ghifts in production to more pro-
fitable items (e affecting
bicycle tyres and tubes, when
total tyre capacity has been
limited by power cuts; there
has also beep plant shut down
owing to an impasse in labour-
management relations in a
major unit manufacturing
bicycle tyres ang tubes);

— disturbed industrial rela-
tions situation (which affec-
ted some industries);

— transport bottlenecks and a
general slowing down of rail-
way Wwagon movements (e.g
coal movement for the cement
industry); and

— capacity constraints, atden-
tuated by inadequate main-
tenance of plant and enufp-
ment. which has affectad a
number of industries, ine'ud-
ing power generation. which,
in turn, has had a generally
adverse pervasive immnact on
the growth of industrial pro-
duction:

The revival of industrial produc-
tion is expected to follow from a

package of measures taken by Go-
vernment which include:
(a) streamlining of industrial

licensing procedures, includ-
ing the setting up of the
Secretariat for  Industrial
Approva's, relaxation in thé
conditions for diversification
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of production and in the mi-
nimum investment levels
prescribed for licensing and
procedures for the grant of
import licences for Capital
Goods;

(b) provision of special incenti-
ves for the development of
small scale industries;

(c) provision of incentives for
the setting up of industrial
units in backward areas;

(d) encouragement o0f new in-
vestment in selected indust-
ries through the grant of an
initial depreciation allowan-
ces;

(e) provision of additional faci-
lities for the import of capi-
tal goods not readily avail-
able within the country; and

(f) emphasis on better mainten-
ance, and the renovation and
modernisation of industries,
especially the textile and en-
gineering industries;

Reguirement of Potassium Chlorate

476. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the present requirements of

potassium chlorate;

(b) the production capacity of each
of the following manufacturers viz., (i)
MJSs. Western India Match Company
Limited, Bombay (ii) M/s. Travan-
core Chemicals ang Manufacturing
Company Limited, Alwaye (Kerala)
and (iii) M/s. Mattur Chemicals and
Industrial Corporation, Mettur Dam,
District Salem (Tamilnadu); and

(¢) their production (individual)
in 1973 upto August, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The present re-
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quirement of Potassium Chlorate is
5000 tonnes per annum.

(b) The production capacity of the
following companies is as under:—

Name of the Unit =« The apnual
installed
capacity
(Tonnes)

() M/s. Western India

Match Co. Ltd. . . 4,200

I(ii) M/s Travancore Chemi-
cals and Mfg. Co. Ltd.,
Alwaye (Kerala) . 750

W(ii) Mu’s. Mertur Chemicals
Indl. Mettur
Dam, \Tmm]nndu) . 624

(c) Their production (individual in 1973
upto August 1973) is as under :

Name of the Unit

The annual installed
Capaci'y

(i) Mfs. Western Indie Match
Co. Ltd. : , 2,748
(ii) M/s. Travancore Chemi-
cals and Mfg. Co. Ltd.,
Alwaye (Kerala) . 478

(iii) M}s. Mettur  Chemicals
Indl. Corp. Mettur
Tarm]nadu) " . 89

Closure of M/s. Western India Match
Company, Madras

476, SHRI S. A. MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Madras unit of
M/s. Western India Match Company
Ltd., (manufacturing safety matches)
was closed for 7 months;

(b) if so, whether Potassium chlo-
rate which could have been in excess
with Western India Mateh Company
was supplied to small cottage indus-
tries in Sivakasi, Knvilpatti and Sat-
tur areas to meet their demand; and

(e) if not, the reasons therefor?



99 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The Madras unit
of M/s. Western India Match Com-
pany remained closed from October,
1872 to June, 1973.

(b) M/s, Western India Match Com-
pany Limited has, during the period
of closure of their factory made addi-
tional supplies of Potassium Chlorate
to the Small Scale Match Units.

(c) Does not arise.

Government’'s reaction to News-item
regarding “Karunanidhi’s move for
Autonomy Convention”

477. SHRI S. A. MURUGANAN-
THAM. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
item that appeared in the Hindustan
Times dated 16th October, 1973 under
the heading “Karunanidhi’s move for
autonomy convention”; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Government have seen the relevant
news items. Questions relating to
Centre-State  relations have been
studied in depth by the Administra-

tive Reforms Commission and the
Study Team appointed by the Com-
mission. The Administrative Re-

forms Commission have come to the
conclusion that the provisions of the
Constitution governing Centre-State
relations are adequate for the purpose
of meeting any situation or resolving
any problems that may arise in this
field. The recommendations of the
Administrative Reforms Commission
on Centre-State relationships are under
examination, The views and reactions
of the State Governments on the re-
commendations of the Administrative
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Reforms Commission were also soli-
cited. So far the views of Mysore,
Gujarat, Uttar Pradesh, Maharashtra,

Himachal Pradesh and Tamil Nadu
have been received.

Demand for Litho Paper in Tamil
Nadu

478. SHRI S. A. MURUGANAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIEN-
CE AND TECHNOLOGY be pleased
to state:

(a) whether in Tamil Nadu, Birlas
agency is producing Litho papers;

(b) whether there is more demand
for Litho paper in Tamil Nadu;

(e) if so, the reason why Govern-
ment do not issue licence for other
Tamilnadu manufacturers and paper
Mills;

(d) whether Government have re-
ceived any request for granting li-
cence for Litho papers from Tamil
Nadu; and

(e) the names of the manufacturers
who approached Government for
Litho paper licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT  (SHRI PRANAB
KUMAR MUKHERJEE): (a) No, Sir.

(b) The demand is assessed for the
entire country and not State-wise.

(¢) to (e). Applications for manu-
facture of paper, including Litho
paper, are considered on merits. No
application from Tamil Nadu has
been rejected recently.

Activities of Bihar Ministers

479. SHRI N. K. SANGHI:
SHRI M. S, PURTY:

Will the Minister of HOME AF-
FAIRS be pleased to state;
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(a) whether Government's atten-
tion has been drawn to the news-
item appearing in the ‘Statesman’
dated the 11th October, 1873 that
there exists some positive evidence
about the involvement of some Minis-
ters of the Bihar Government in re-
gard to their unethical activities;

(b) whether Government of Bihar
has already apprised the Union Home
Ministry about it; and

(c) whether the Chief Minister of
Bihar has sought any guidance from
the Centre for dealing with this mat-
ter and, if so, the reaction of Central
Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Govern-
ment have seen the relevant news-
item.

(b) and (c). No, Sir.

Alleged Slapping of a Medical Su-
perintendent of a Police Hospital in
Delhi

480, SHRI N, K. SANGHI:
SHRI SEZHIYAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether in September, 1973,
the Deputy Medical Superintendent
of a Police Hospital in Delhi was

dragged and slapped by an Additio-
nal District Magistrate in the Police
Hospital while on duty and was kept
under illegal detention for eight
hours;

(b) whether a Police Inspector also
extracted an apology from the Medi-
<al Superintendent at the point of re-
volver;

(c) If so, whether Government have
taken steps to suspend the Additional
District Magistrate and the erring
Police Officials for having beaten up
& Government Officer on duty pend-
-ingl a thorough enquiry in the matter;
Al
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(d) if not, the reasons therefor and
whether an enquiry has been insti-
tuted, the time by which the findings
will be made available?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F., H. MOHSIN): (a) On
24th September 1973, at about 11
P.M. there was an altercation in' the
Police Hospital between the Medical
Officer on duty and an Additional Dis-
trict Magistrate. Subsequently, both
alleged use of force by the other.

Thereafter the Additional District
Magistrate and the police took the
doctor to the police station. The Po-
lice Surgeon reached the police sta-
tion soon after. It is incorrect that
the Medical Officer was kept under
illegal detention for elght hours,

(b) In the presence of the Police
Surgeon, the matter was amicably set-
tied and the Medical Officer gave a
written apology. It is not correct that
a Police Inspector extracted the apo-
logy at the point of revolver.

(e) and (d). No, Sir. On the sub-
sequent day, the Additional District
Magistrate also gave a written apo-
logy and both the officers involved
decided in the presence of senior offi-
cers of the Delhi Administration, to
congider the matter closed. This was
reiterated by the two officers before
the Lt.-Governor, Delhi, on 18th Oc-
tober, 1973,

ALR. Broadcasting Station at Saorat,
Gujarat

482. SHRI P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propose
to set up A LR. Broadcasting Station
at Surat in South Gujarat at an early
date; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
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BIR SINHA): (a) and (b). Proposals
to provide broadcast coverage parti-
cularly to tribal areas in the South-
ern districts of Gujarat have been in-
cluded in the Fifth Plan proposals of
ALR. which are awaiting approval of
the Planning Commission.

Setting up of Atomic Power Station
in Saurashtra (Gujarat)

483. SHRI P, G. MAVALANKAR:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Government propose
to set up a new Atomic Power Station
in Saurashtra in the State of Gujarat;
and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI INDI-
RA GANDHI): (a) and (b). The Site
Selection Committee appointed by
the Department of Atomic Energy
has since submitted its report for the
Western electricity region (which in-
cludes Saurashtra). The report is
still under the consideration of Gov-
ernment,

Priority to Space Research
Programmes

434. SHRI P. G, MAVALANKAR:
Wiil the Minister of SPACE be pleas-
ed to state:

(a) whether Government have de-
cided to give top priority to Space
Research Programme for future de-
velopment; and

(b) if so, the broad outlines there-
of, including the amount of extra
funds that will be made available for
the sald programme?
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THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) and (b). The
details of the future programme for
Space activities included in the Fifth
Five Year Plan are under considera-
tion.

Defective Working of Telephones in
Delhi

485. SHRI P. G, MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that a number of telephone coOnnec-
tions in the capital, Delhi and parti-
cularly in the Connaught Place (New
Delhi) area, are often out of order
causing considerable inconvenience
and hardship to the subscribers and
users of telephones; and

(b) if so, the remedial steps Gov-
ernment are taking to correct the
situation?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). A number of complaints
are received every day regarding the
working of telephones in Delhi and
particularly in Connaught Place Ex-
change. Ewvery atlempt is made to
altend to these complaints and re-
medy faults as promptly and as best
as can be done. The Connaught Place
Exchanze equipment is very old and
i being gradually replaced.

Special efforts are being made on &
continuing basis to improve the per-
formance of telephones in Delhi par-
ticularly, by replacing worn out de-
fective parts, by replacing overhead
wires by underground cables, by add-
ing more equipment to meet the high
traftic demands ete.
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Process Developed in Bhabha Atomic
Research Cenire for Reservation of
Fish

486. SHRI K. LAKKAPPA;
SHRI P. GANGADEB:

Will the Minister of ATOMIC
ENERGY be pleased to refer to the
reply given to Unstarregd Question
No. 1289 dated 28th February, 1978
regarding pilot irradiation plant for
preservation of fish and state:

(a) whether the process for preser-
vation of fish, developed at the Bha-
bha Atomic Research Centre, uses a
combination of mild cooking and low
dose irradiation,

(b) if so, the results so far achiev-
ed therefrom; and

(¢) whether the Ministry of Health
has cleared the said project?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) Yes, Sir.

(b) The combination process offers
two advantages: blackening of shrumps
(shell fish) is prevented by mild
cooking and bacterial spoilage is ar-
rested by irradiation of blanched
shrimps packed in polythene pou-
ches. The shrimps subjected to the
combination treatment show shelf-life
extension upto 120 days at ice tem-
perature, as against rapid spoilage in
shrimps subjected to the single treat-
ment, This combination process has
not been used for other fish varieties
is;nce they do not undergo blacken-

g

(c) No, Sir,
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Prime Minister's meeting with Sheikh
Abdullah

487, SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAOQ;

Will the PRIME MINISTER be
pleased io state:

(a) whether during her recent visit
to Kashmir Valley, she had a series
of meetings with Sheikh Abdullah;
and

(b) if so, the nature of discussions
held with him?

TEE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MIN-
ISTER OF SPACE (SHRIMATI IN-
DIRA GANDHI): (a) and (b). Apart
from two social functions where there
were no discussions, Sheikh Moham-
mad Abdullah met the Prime Min's-
ter at Pahalgam when he spoke about
a medical research centre proposed to
be started near Srinagar and showed
the plans prepared for the same.
There were also some discussions of
a general nature.

Appointment of Members of Commis-
sions under Commission of Enquiries
Act

488, SHR1 MUKHTIAR SINGH
MATIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a panel is kept for ap-
pointment as members of Commis-
sion under the Commisgion of Enqui-
ries Act, as and when required; and

(b) if so, the procedure followed?

THE MINISTER OF STATE IN
THF MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF FERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) No, Sir.

(b) Does not arise,
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Diffusion of Ownership of Newspapers

489, SHRI MUKHTIAR SINGH
MALIK:
SHRI D. K. PANDA:

W.1l the Minister of INFORMA-
TION AND BROADCASTING be
pieased to state:

{a) whether any decision has been
taken: in regard to the diffucion of
ownership of newspapers in the coun-
try, and

(b) if so, the main features there-
0i?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The mat-
ter is under consideration.
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Embezzlement in Ajudhia Textile
Mills, Delhi

405, SHR1 RAMAVATAR SHAS-
TRI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleas-
ed to state:

(a) whether situation %n the Aju-
dhis Textile Mills, Delhi improved
considerably and production picked
up w.th workers' co-operation, im-
mediately after it was taken over by
ihe National Textile Corporation;

(b) whether after the management
was taken over by one particular per-
son, the mill showed losses and that
the mill was defrauded to the tune of
Rs. 20 lekhs;

(c) whether Government
an inquiry intg this; and

instituted

(d) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MIRNISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The man-
agement of Ajudhia Textile Corpora-
tion Ltd., Delhi was taken over by
Government under the Industries
(Development and Regulation) Act,
1¢51, on Tth June, 1871, and the Na-
tional Textile corporation was ap-
pcinted as its Authorised Controller.
After its take over, there has been
some 'mprovement in the working of
the mill and %ts production has also
slightly increased.

(b) The mills has bheen showing
losses since its take over and it has
not yet turned the corner. There was
an allegation that a sum of Rs, 20
lakhs has been misappropriated. In
addition, there were certain other al-
legations about the management of
the mill,

(c) and (d). The National Textile
Corporation appointed a Commtttee
in May, 1972, to enquire into the al-
legations. According to th: findings
of the Committee, none of the allega-
tions could be established. There
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were, however, some suspicious fea-
tures in regard to one allegation
which however did not in the opinion
of the Committee, conclusively estab-
lish the allegation. Some evidence of
lack of proper exercise of discretion,
judgement, scrutiny and supervision
was found in respect of four other
allegattons, The Committee felt that
the supervisory and managerial duties.
and iesponsibilities could have been
performed in a more effective man-
ner to avoid such complaints. Suit-
atle changes in the management and
procedural matters have been made
to improve the functioning of the
raills,

Atrocities on Harijans during 173

486. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI M. S. PURTY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the number of Harijans mur-
dered, burnt *o death, tortured, evict-
ed and the number of Harijans huts

burnt in the wvarious parts of the
country during the current year,
State-wise;

(b) the steps taken to prevent re-
currence of such incidents; and

(c) the action taken or being taken
against those found guilty?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI RAM NI-
WAS MIRDHA): (a) and (c). Infor-
mation %8 being collected and will be
laid on the Ta%le of the House.

(h) The State Governments take
action under the law in specific cases.
The Central Government have been
stressing from time to time, the need
for appropriate messures to safeguard
the interests of thr members of Sche-
duled Castes and other weaker sec-
tions of society. All authorities con-
cerned have heun directed to ensure
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prompt and effective investigation of
offences committed against members
of Sckeduled Castes and it has been
clarified that any failure to do so
would amount to a grave deriliction
of cuty uvn the part of the officers
concerned. It had also been suggest-
ed to the State Governments that
special arrangements should be made
at the State and Distt. levels for
prompt invesiigation of complaints
involving offences againsi members
of Scheduled Castes ete.

The situation ar:sing out of the in-
cidents affecting members of Schedul-
ed Castes and Scheduled Tribes was
cne of the items discussed at the
meeting of the Steering Committee,
of the National Integration Council
held on the 24th August, 1873. It
was decided that each State should
set out its problems and indicate the
line of action that could be adopted
by both the Central and the State
Governments in the matter, Accord-
mgly, the State Governments and
Union  Territories Administrations
have been requested to furnish in-
formation ang suggestions so that the
matter could be diccussed at the next
meeting of the Steering Committee.

Pending napplications from Kerala
for Licences

497. SHRIMATI BHARGAVI
TH/ NKAFPAN:
SHRI N SREEKANTAN
NAIR:

Will the Minister of INDUSTRIAL
DEVFLOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the pumber of applications
pending tor industrial Lhcences with
the Central Government, which were
recommended by the State Govern-

ment of Kerala upto October, 1973;
and :

(b) the time by which the neces-
sary licences are likely to be issued?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Of the applications
received till 31.10-1973 for industrial
licences from Kerala, 47 applications
were pending as on 1-11-1973.

(b) Every effort is being made to
dispose of these applications.

Location of a2 Research Centre for
Mechanical Engineering in Kerala

498. SHRIMATI BHARGAVI
THANKAPPAN:
SHRI N. SREEKANTAN
NAIR:

Will the Mrister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have re-
ceived any recommendation from Dr.
A, K. De, Director, Mechanical Engi-
neering Research and Development
Organisation recommending the loca-
“on of a Research Centre for Mecha-
nical Engineering in Kerala; and

(%) if so, what action has been taken
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMEMT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (aj Yes, Sir.

(b) The proposal will be scrutinis-
ed by the Ccramittee constituted by
the CSIR to consider the establish-
ment of new laboratories/institutes/
oxtension centres ete,

Harijan Couple assaulted in Gandhi-
nagar, Gujarat

500, SHRI SOMCHAND SOLANKI:
SHRI JHARKHANDE RAI:

Will the M.nister of HOME AF-
FAIRS be pleased to state:

(a) whether an incident of atrocity
took place during Navratrl festivals
at Gandhinagar Government Em-
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ployees wyuariers Gujarat by the
Caste Hindu Government servants

against a Caste Hundu lady, who had
married a Scheluled Caste employee;
and

(b) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
T:E MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI RAM
NIWAS MIRTDHA). (a) and (b). Ac-
cording to irioimation received from
the Government of Gujarat, in the
course of the Nawvratr: festival cele-
brations on O=steber 3, 1973, in sector
2%, Gandhinagur, there was an alter-
cation between one Smt. Kusumben
Shakalia, a brahmin married to a
member of the scheduled caste and
another woman. The exchange of
words was followed by a scuffle. Smt.
Shakalia and ber Lusband took shel-
ter into the rearby house of a Gov-
ernment  servant belonging to the
scheduled caste. A crowd of 40 to
50 persons foilcwed them there, threw
stones and entered the house and
manhandled five persons .nside the
house. On receipt of the information
about the incident, the police rushed
to the spot and dispersed the crowd.
A complaint was registered under
sections 147;149/452!523 and 426 of the
IPC and section 7 of the Untouchabi-
lity 1Offences) Acl. Fifteen persons
including 10 Government servants
were immedialely arrested and pro-
duced beforz the Magistrate, They
were subsequeniiy enlarged on bail
Investigation of thc case 18 in pro-
gress. A counter complaint was also
lodged with the police against Smt,
‘Shakalia. According to the State
Governrment, this was an isolated in-
cident in the State capital where,
otherwise, Government servants be-
longing to different castes and com-
‘munities live in complete amity.

Allocation of Funds for Narmada
Project during Fifth Plan
501. SHRI SOMCHAND SOLANKI:
Will the Minister of PLANNING be
pleased to state:
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(a) the funds allocated for siarting
Narmada Project in the Fifth Five
Year Plan: and

(b) how much amount for Narmada
Project and for other projects has been
allocated to Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The tentative-
ly approved outlay for Narmada Pro-
ject and four other Projects on Nar-
mada in the Fifth Plan is Rs. 40 crores
subject to their approval.

(h) The amount allocated for major
and medium irrigation wprojects in-
cluding Rs. 40 crores on Narmada
Project in the Gujarat State in the
draft Fifth Five Year Plan is Rs. 218
crores. The Fifth Plan has yet to be
finalised and the outlay proposed 1s
tentative.

Second Language in Delhi

502. SHRI RANABAHADUR
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Second Language
in Delhi Courts has been declared to
be Urdu; and

(b) if so, on what grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b), Urdu has
been the language of the Courts in
Delhi in addition to English since 1906.
Hindi was declared as an additional
Court language for Delhi with effecl
from 1st November._ 1849. No new
orders for use of Urdu in Delhi Courts
have been issued but the old orders
continue to be in force.

Use of Village wells by Harljans

503. SHRI A. K. M. ISHAQUE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there are villages ip

the country -where Harijans are not
allowed the use of village wells; and
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(b) if so, the number of such villa-
ges in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Information regarding the specific in-
stances of mnot allowing Harijans
access to public wells is not available,
Information received from the State
Governments so far indicates that off-
ences under the Untouchability (Offen-
ces) Act have come to notice and the
State Governmenis have taken neces-
sary legal action in these cases. Steps
are also under consideration to make
the Untouchability (Offences) Act,
1955, more stringent.

Manufacture of meters, testers and
other instruments

504. SHR]I A. K. M. ISHAQUE: WwWill
the Minister of COMMUNICATIONS
be pleased to state;

{a) whether the meters, testers and
other instruments required for the use
of postal Telegraph and Telephone
Department are being manufactured in
our country;

(b) whether these instruments are
meunfactured from indigenous meterial:
and

(c) if not, whether there is any
sclieme or plan to manufacture all the
instruments from indigenous materials
and by when the country can hope to
be self-sufficient in this regard?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (¢). A wide variety of sophis-
ticated meters, testers and other in-
strumenis are rejuired for usc of
P, & T. Department. A large number
of these instruments are heing manu-
factured indigenously in pubnlic and
private sectors. Howedver, high fre-
quency instruments and High quality
testing instruments are being import-
ed for use ip installation and main-
tenance of coaxial, microwave and
other transmission systems.
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Efforts are already being made to
manufacture them in Indian Telephone
Industries and Electronic Corporation
nf India Ltd., Hyderabad.

Production of Opthalmic

507. SHRI A. K. M. ISHAQUE: will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there has been a
decline in the production of Opthalmic
glasses in the last six months; and if
so, the reasons therefor;

(b) whether any investigation has
been conducted to ascertain the allega-
tions of the Ophthalmic glass wor-
kers against the management as ver
news appearing in the Hindustan.
Standard dated the 24th May, 1973;
and if so, when and what are the re-
sults of investigation; and

(c) if the reply to part (b) above
be in the nagative, the reasons there-
for

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) There has
been declire in production of Bharat
Ophthalmic Glass Limited over the
last six months because of shortage
of raw glass due to pot cracking
mainly caused by Thermal shock re-
sulting from power cut and poor
quality of indigenous fireclay. The
pot performance, however, hag im-
proved in October and improvement
in production is expected from Novem-
ber, 1973.

(b) and (c). Necessary enquiries
have veen made into the allegalions
contained in the said news ilem. As a
result of these enguiries, it has been
found that there is no substanee in the
ullegations. However. the manage-
ment of the undertaking has been
askerl to engage the service,_:_ of an
expert consultant firm fo undertake a
study of the productivity and quality
contrel aspect of the proiect and fo
suggest ways and means to improve
its performance.
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Setting up of New Atomic Power Sta-
tions

508. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI:

Will the Minister of ATOMIC

ENERGY be pleased to state:

(a) whether any new Atomic Power
Sl.atio is proposed to be built in the
near future; and

(b) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
‘OF ELECTRONICS AND MINISTER
OF SPACE SHRIMATI INDIRA GAN-
DHI (a) and (b). During the Fifth Plan
pesiod, apart from completion of the
atomic power stalions at present under
construction, for the present, it is
proposed to take up work only on one
new atomic power station, i.e., the Nar-
ora Atomic Power Station in Western
Uttar Pradesh. The Station will com-
prise of two units of 235 MW each
and is eslimated to cost Rs. 180.00
crores excluding escalation.

Retting up o7 a newsprint corporation

509. SHRI P. GANGADEB:
SHRI PRABHUDAS PATEL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a separate Newsprint
Corporation is heing considered to
augment the production of newsprint;
and

(b) if so, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VEI.OPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes Sir, a
proposal is under consideration,

(b) Not yet finalised.
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Telephone Connections in Delhi

511, SHRI FATESINGHRAO
GAEKWAD: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the total number of Telephone
connections installed during the year
1972-73 in the Union Territory of
Delhi; and

(b) the number of connections given
to (i) O. Y. T. (ii) Business Houses
and (iii) Special Category?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) 6120.

(b) The number of connections given

to:—
(1) 0.Y.T. . 3968
(2) Bussiness House, No. scpratere-
cord is mairt-

tained for Bus-
siness House.

(3) Special category 679
(4) General catcgery 1473
Total ., 6120

Issue of Commemorative Stamp on
Ranji, the Famous Indian Cricketer

512. SHRI FATESINGHRAO
GAEKWAD: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it has been decided to
bring out the commemorative stamp
on the famous Indian Cricketer, Ranji
some time in 1973; and

(b) if so, the steps taken or propos-
ed to be taken to issue the commemo-
rative stamp?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). a stamp in honour of



125

.Shri K. S. Ranjit Sinhji has already
been issued on 27th September, 1973.

.Sale of raw materials of Assam Quota
in Calcutta

513. SHRI FATESINGHRAO
GAEKWAD: Will the Minister of IN-
DUSIRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government's attention_
has been drawn to the Press Reports
fo the effect that a racket involving
acceplance of industrial raw material
‘such as G.S, sheets and muttan tallow
nut of Assam quota and their sale at
high prices at Calcutta has been unear-
thed recently;

(b) whether the Police investiga-
tions have been made; and

(c) if so, the
ment thereto?

reaction of Govern-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAM-
MANIAM): (a) Yes, Sir.

(b) and (c). The case has been
refered to the police for investigation.
No revort on the investigations has
yet been received by the Central Gov-
ernment.

Installed capacity of tyres

514. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the installed capacity for the
manufacture of tyres of different types
in the country;

(b) the actual production during the
Yyears 1960, 1871 and 1972: and

() the action taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
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MAR MUKHERJEE): (a) Capacity for
manufacture of tyres has not been
fixed specifically for each category.
The term ‘automobile tyres' generally
includes all varieties ang types. The
present installed capacity of all the
categories of automobile tyres as on
1st August, 1973 is 54.55 lakh numbers,

(b) The actual production of various
types of tyres during the years 1960,
1971 and 1972 is as under:---

1960 1971 1972
Giant 9,890,470 23,63,783 23,901,758
Car 4,79,977 11,48,292 12,96,198
Motor
cycle 1,10,005 1,B6,141 1,62,268
Scooter 4,091,833 5,46,089
ADV 72,418  2,11,727 2,609,379
Tractor . 48,781  2,28,579  2,79,810
OTR 6,174 14,903 16,177
Aeto 2,651 13,871 16,539
Total 17,090,476 46,59,129 49,78,218

{¢) An additional capacity of 74.20
lakh numbers for the manufacture of
automobile tyres has also been approv-

ed.

Subsidy to small scale sector for Re-
search and Development

515. SHR1 JAGANNATH MISHRA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the National Commit-
tee on Science and Technology have
recommended subsidy for small scale
sector on the export of new items
and import duty conce:rions on the
equipment used for Research and De-
velopment purposes;
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(b) if so, the gist
mendations made; and

of the recom-

(¢) the decision taken by Govern-
ment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). A Panel on
research and development for small
scale industries set up by the National
Committee on Science and Technology
in June, 1973 has made certain ten-
tative recommendations including the
ones referred to in the question. The
final report of the panel is, however,
awaited.

(c) Does not arise.

Manufacture of Sodium Tripolyphos-
phate by Hindustan Lever

§5168. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have ap-
proved the proposal of Hindustan
Lever to manufacture Sodium Tripoly-
phosphate;

(b) if so, what would be the installed
capacity of the firm:

{c) whether proposal for manufac-
turing this item was received from any
other firm also; and

(d) if so, the broad outlines there-
of and the decision taken by the Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) The appli-
cation submitted by M/s. Hindustan
Lever Ltd., for the manufacture of
Sodium Tripolyphosphate, Sulphuric
Acid and Phosphoric Acid has been
considered by the Licensing Commit-
tee. The recommendations made by
the Licensing Committee on this appli-
cation are, at present, under the con-
sideration of Government.
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(b) The installed capacily of the
firm would be as under:—

Sodium Tripolyphosphate

30,000 tonnes per annum
Sulphurie Acid
54,000 tonneg per annum
Phosphoric Acid
19,500 tonnes per annum

(¢) and (d). In all 14 applications
from other parties have heen received
for a total capacity of 3,16,000 tonnes
per annum and the matter is still con-
sideration by the Government,

Resignation of Chairman, National
Textile Corporation

517. SHRI JAGANNATH MISHRA:
SHRI M. SUDARSNAM:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the resignation of the
former Chairman of National Textile
Corporation was kept pending for
more than a month; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Sir.

(b) The matter had to be carefully
considered by Government before tak-
ing a final decision.

Restrictions on foreign firms for pro-
ducing Non-Essential Items .

518. SHRI JAGANNATH MISHRA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the names of foreign firms ope-
rating in India, their capital, the items
manufactured by them and the num-
ber of items where they use the fore-
ign trade mark; 5

(b) whether Government propose to
impose restrictions on these firms for



126

producing certain non-essential items;
and

(c) if so, main features tuzreo.?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE ARD
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The number of branch!:s
of floreign companies operating in
India as on 31st March, 1970 was 561.
Out of these 123 branches were engag-
ed in processing and manufacturing
activities of various kinds as detailed
below:

1. Processing and manufac-
ture—food stuffs, textiles,
leather and products
thereof 20

2. Processing and manufac-
ture—metals and chemi-
cals and products there-
of 76

3. Processing and manufac-
ture—miscellaneous 27

The number of Indian subsidiaries
of foreign companies operaling in India
as on 31st March, 1971 was 217. Out
of these, 159 were engaged in proc2:-
sing and manufacturing activities of
various types as detailed telow:

1, Processing and manufac-

ture—food stuffs, textiles,
leather and products
thereof 20

2. Processing anq manufac-
ture—metals and chemi-

cals and products 116
3. Processing and manufac-
ture—miscellaneous 23

Out of 159 Indian subsidiaries of
foreign companies indicaled above, 49
were fully foreign owned and 110 were
major.ty foreign owned. Some of these
branches and subsidiaries are using
forcign trade marks on their products.

. (b) and (c). The amended Foreign
Exchangs Regulation Act requires all
companies having a foreizn equity of
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more than 40 per cent to seek Govern-
ment approval for continuance of their
aclivities. This will provi:dle an oppor-
tunity to review the working of bran-
ches and subsidiaries of foreign com-
panies, which are engaged in the
manufacture and marketing of items
which are not considered essential to
the economy and appropriate condi-
tions to govern their .uture activities
will be laid down.

Postal facilities in Madan Park

519. SHRI ISHWAR CHAUDHRY :
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the reply
given to the TUnstarred Question No.
5077 on the 20th December, 1972 re-
garding the postal facilities in Madan
Park, Rohtak Road, Delhi and state:

(a) whether the proposa]l for upen-
ing a Post Office in this area which
was under examination has been fina-
lised;

(b) if not, the reason thersof; and

(c) the time by which Gevernment
propose to do the needful?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) {0 (c). The proposal is still under
examination. Opening of a post oTicz
depends on the prescribed slandards
being satisfled and on the availability
of a suitable building in the area,
which case is under examination. As
promised ear ier, two letter boxes have
been installed in Madan Park and
Chunamal Park on 22nd December,
1972,

Production of soft Drinks by Coca

Cola Bottlers
520. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether his Ministry has consi-
dered the question ag to whether the
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Coca Cola Bottlers can produce their
own Indian soft drinks using Indian
brand names;

(b) whether any Coca Cola Bottler
has in the past produced or developed
any soft drinks without depending on
Coca Cola Exports Corporatien; and

(c) it so, the names of Companies

and their products?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The possibility of
the Coca Cola Bottlers producing soft
drinks with Indian Braad names is

being explored.

{(b) and (c¢). Omne of the Coca Co'a
Bottlers, viz. M/s. Pure Drinks had
reported to have produced in the past,
along with Coca Cola, a soft drink,
under the brand name ‘Orange Special’
based on orange flavour.

Btatemeni made by Shelkh Abdullab
on Arab-Israel Conflict

521. SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Governmeant have
studied the stuternent made by Sheikh
Abdullah in Srinagar whils reaching
on the Arab-Israel conflict that such
a situation can arise in Jammu and
Kashmir also; and

(b) whether in view of this attitude,
Government would think of not hold-
ing any further talks with him?

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT):
(a) Yes, Sir. Government have also
seen Press reports of Sheikh Abdullah’s
subsequent statement made at Jammu
on the 10th November, 1973, to the
effect ‘that the State of Jammu and
Kashmir stood acceded to the Indian
Union by the Instrument of Aeccession
signed by the Maharaja in October,
1047, and that the Kashmiris had
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reached their decision after careful
consideration.

(b) While Government consider that
any comparison between the situations
in West Asia and Kashmir is totally
irrelevant, they do not think that such
a statement should 2ome in the way
of any discussion with Sheikh Abdullah
which may lead to better understand-
ing.

Revision in outlay of Fifth Plan in
view of increase in Prices

522, PROF. NARAIN CHAND
PARASHAR:
SHRI SEZHIYAN:

Will the Minister of FLANNING be
pleased to state;

(a) whether the outlay for the Fifth
Five Year Plan is likely to be revised
in view of the increasa in prices;

(b) it so, the likely size envisaged
for the plan; and

(¢) whether the corresponding plan
outlays for the various States would
also be revised upwards?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR!
MOHAN DHARIA): (a) to (c). The
Planning Commission is at present
engaged in finalising the Draft Fifth
Five Year Plan. The Draft Plan which
will take into consideration tbhe factor
of increase in prices alongwith all
other relevant factors will be ‘laid on
the Table of the House later in the
Session.

T. V. Centres to be set up in Northern

Region
523. PROF. NARAIN CHAND
PARASHAR: Will the Minister of

INFORMATION AND BROADCAST-
ING be pleased to state:

(a) the namas of the places in the
Northern Region where T.V. Centres/
Stations are likely to be set up during
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the Fifth Five Year Plan, State-wise;
and

(b) whether it would be ensured
that at least one T. V. Centre/Staticn
would be located in each one of the
States constituting this Northern
Region?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The Fifth
Plan proposals for the expansion of
television in the country have not yet
been finalised.

Opening of P. C. 0s. and C. Os. at
places of Tourist Interest

524. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMU-
NICATIONS be pleas=d to state:

(a) whether the places of Touriet
interest and pilgrimage Centres are
given priority in the sanction of
P.C.Os. and C.Os; and

the number of P.C.Os
and C.Us, sanctioned in the Punjab
Circle at such places a'ongwith the
Districts in which they are located,
during the last three years?

(b) it so0,

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) PC.Os. andq C.Os. at places of
Tourist interest and pilgrimage cen-
tres are sanctioned even on less under
certain prescribed conditions, For
the proposals for C.O. at these places

loss not exceeding Rs. 2,000 per
annum is permitted,
(b) (1) PCOs. and C.0s. sane-

tioned In Punjab Circle at places: of
Tourist interest and pllgrimage cen-
tres during the last three years are
as below:—

P.C.Os. . é
C.Os. 6
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‘n) District-wise  information of these
C.0s. C.Qs. is as below:-
(A) Amritsar District :—
P.C.O. . 1
C.0. R . 1

(B) Hamirpur District :—
P.C.O. , . 1
C. 0. B " 1

(C) Hoshiarpur District :—
P.C.O. . 1
c.0. . :

(D) Bilacpur District (—
P.C.O. ., 1
C.0. 1

(E) Mandi District :—
P.C.O. . H
C.0. 1
(F) Sirmour Diswict :—
B.C. O, . 1
C. 0. 1

Issue of a Stamp on Chhatrapati
Shivaji

525. PROF, NARAIN ('HAND PARA-
SHAR: Will the Mimster of COMMU-
NICATIONS be pleased to state:

(a) whether Government have
decided to issue a special stamp on
Chhatrapati Shivaji on the representa-
tion of some M. Ps.; and

(b) if so, the likely date of the re-
lease of thig stamp?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CiVIL
AVIATION (SHRI RAJ BAHADUR):
(a) and (b). A proposal for the isgue
of a special stamp on Chhatrapati
Shivaji is under consideration of the
Department,
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Proposal for Joint Consualtative.
Council for North-Western States

526. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there is a proposal to
have a Joint Consultative Council for
the North-Western States of Himachal
Pradesh. Punjab, Haryaaa and Jammu
and Kashmir:

(b) it so. the likely date by which
the proposed Council wou'd be set up;
and

(c) the likely
proposed Council?

composition of tihe

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). The
Chief Minister of Himachal Pradesh
has proposed the constitution of a
Joint Consultative Council consisting
of the Chief Minister and one more
Minister to be nominated by the Chief
Ministers from the States of Punjab,
Harvana and Himachal Pradesh and
the Chief Commissioner of Chandi-
garh, for joint consultation in matters
of mutua] interest and for settlement
of their inter-State problems.

(e) This is a matter for the concer-
ned States to decide.
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Establishment of cement plant by
Monopoly Houses

531. SHRI K. M. MADHUKAR: Will
the Minister of INDUSTRIAL DEVE-
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LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have
given clearance to the Monopoly
Houses to establish cement plants;
and

(b) if so, the names and capacity
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b), A state-
ment showing the approval given in
the cases of Larger House: is laid on
the Table of the House. [Placed in
Library. See No. 5691/73].

Setting up of Central Research Unit
for paper industry

532. SHRI K M MADHUKAR: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased lo state:

(a) whether Central Government
have taken a decision to set up a Cen-
tral Research Unit for paper industry:
and

(b) if so. the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The pro-
posal for the establishment of a Re-
search and Development Unit for
paper industry is under consideration
of Government.

Solution of Mulki Tangle in Andhra
Pradesh

533. SHRI K. M. MADHUKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the leaders of the Con-
gress Forum for Separate Telengana
had a meeting with the Central Leaders
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in Delhi on Lhe solution o the Mulki
tangle; and

(b) if so, the outicume of the dis-
cussions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H  MOHSIN): (a) and (b). A
series of discussion were held with
the leaders of Andhra Pradesh includ-
ing the leaders of the Congress Forum
for Separate Telengana with a view
to resolving the problams of that State.
A wide measure of consensus emerged
out of these discussions. Some of the
leaders subsequently issued a state-
ment to the effect that they were satis-
fied that the misgivings aboul the
future of the State could be completely
removed on action being taken in

accordance with certain principles,
generally known as the Six-Point
Formula.
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News Item Entitled “Nasa Holds Back
Skylab Pictures”

535. SHRI SARJOO PANDEY: Will
the Minister of SPACE be gleised w0
state

(a) whether Government's ultention
has Leen drawn to th: news-item ap-
pearing in the Hindustan Times dated
the 11th September, 1973 under the
heading  “NASA holds back skylab
pictures”; and

(b) if so, their reaction thereto?

THE PRIME MI...3TER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI 1INDIRA
GANDHI): (a) and (b). Yes, Sar.
The mctures taken by the Earth Fe-
sources Technology Satellite any Sky-
lab are supplied by NASA on the basis
of agreements with them entered into
by the various Governments.

Import of Films

536. SHRI SARJOO PANDEY:
SHRI NAWAL KisSHORE
SHARMA:

Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

{a) whether Government have
decided to import some foreign films:
and

(b) it so, the number of films to be
imported ard the countries from where
these are to he imported?

THE DEPUTY MINISTER IN THE
MINISTRY CF INFORMATION AND
BROUADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir.
The details are being worked out.

Engaoiry against Shri N. B. Shah for
forging Prime Minister’s signature. .

537. SHRI SARJOO PANDEY: Will
the PRIME MINISTER be pleased to
refer to the repiy given to Unstarred
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Question No. 3928 un 22nd August,
1973 regarding proseculicn vi & p:1:01
in Bombay for lorging Prinnwe Munsier s
signature nnd slate:

(a) at what stage is the cuse ..o uinet
Shri N. B. Shalh for forging Prime
Minister’s signature;

(b) whether any enquiry has been
made regarding business activities of
Shri Shah: and

(¢) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF FPERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a) As staled in reply to Unstarred
Question No 3928 on 2:-8-1973, @
charge-sheet had been filed by fhe
C. B. 1. under Sections 465 and 471
I. P. C. read with Section 465 LP.C.
against the said Shri N. B. Shah 1n a
court at Bombay. Shri Shah has been
committed by Addl. Chief Presidency
Magistrate to the court of Sessions,
Bombay on 31-7-1973, and proceedings
in that court ase likely to commence
shortly.

(b) and (c). The C, B. 1. has not
made any inquiry with regard to the
business activities of Shri N. B. Shah.

Removal of Backwardness in Orissa
during Fifth Plan

538. SHRI D K. PANDA: Will the
Minister of PLANNING be pleased to
state;

(a) the steps proposed to be taken
during the Fifth Plan for the removal
of backwardness of backward arens of
Orlssa; and

(b) the amount proposed to be
spent for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The State
‘Government which {s primarily res-
ponsible for the accelerated develop-
ment of backward areas has, in its
draft Fifth Plan proposals, indicated
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that programmes of specialised agricul-
ture, extension of agriculture and
s ccial social services will be taken
uy in th2 comparatively backward
areas. So far as the Central Govern-
ment is concerned, efforts of the State
Government for the acceiwcrated deve-
lopment of backward areas will con-
tinue to be supplemenied through
Drought Prone Areas Programme,
Sma’l Farmers and Marginal Farmers
Development Projects and allocation
of supplementary funds on the basis
of integrated sub-plans for viable
tribal areas.

(b) The size of the State's Fiith
Five Year Plan and its distributiun
amongst sectors and areas is being
finalised.

Newr Item regarding plan to screen
recruéts to State Service

539. SHRI D. K. PANDA: Will the
PRIME MINISTER be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to a news-
item which appeared in the States-
man dated the 10th September, 1973
captioned “Plan to screen recruits to
State Service”; and

(bT if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PERSONNEL (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir,

(b) As already mentioned in the
reply given on the 3rd May, 1972 to
Lok Sabha Unstarred Question No.
4870, in order to ensure that persons
in Government service are loyal, up-
right and impartial, it is neces-
sary for Government to exercise dis-
cretion in the matter of appoint-
ment with a view to seeing that
persons who are likely to abuse the
confidence placed in them are not
appointed in public services. 'The
appointing authority has also to satis-

NOVEMBER 14, 1973

Written Answers 144
fy itself that the candidate is in all
respects suitable for appointment to
the service or post in question. No
person is considered unfit for appoint-
ment solely because of his political
opinions. Persons who wou'd be
unsuitable for appointment wou'd be
those who may have been convicted
of criminal offences involving moral
turpitude and those who have indulg-
ed in malpractices ay examinations
conducted by Public Service Com-
missions or Universities and who are
debarred by them from considfra-
tion for employment.

The criteria for determining the
suitability of candidates for Central
Government emnlco™ent were ampli-
fled in 1967 to clardy to the appoint-
ing authorities and to the State Gov-
ernments (throtgh whose authorities
such verification is done) - that an
individual may bc considered unsuita-
ble for public employment on the
ground of his actual participation in,
or association with, any objectionable
activities or programmes. Spec‘fical-
ly, the following shall be considered
undesirable for emp'oyment in civil
posts under the Central Govern-
ment:—

(a) those who are, or have been
members of, or associated
with any body or association
declared unlawful after it was
so declared; or

(b) those who have participated
in, or associated with, any
activity or programme.

(i) aimed at the subversion of
the Constitution;

(ii) aimed at the organised
breach or defiance of the
law involving violence;

(iii) prejudicial to the interests
of sovereignty and integrity
of India or the security of
the State; or
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(iv) which promotes on grounds
of re igion, race, language,
caste or community, feel-
ings ¢ enmity or hatred
pbetween different sections
of the people.

Structural and Funcfional changes in
the Indian National Science Academy

540. SHRI D. K. PANDA: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether the President of the
Indian National Science Academy
pleaded for certain major changes in
the structure and functioning of the
Academy; and

(b) if so, the broad outlines there-
of and Government's reaction there-
to? )

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). The Gov-
ernment has not received any such
suggestion.

Ceiling on Profits made by Industrial
Houses

541. SHR1T BANAMALI PATNAIK:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY %e pleased to state:

(a) whether a suggestion has been
made to put a ceiling on profits by
the Industrial Houses to help the in-
vestment expansion programme,

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be ta:ken
in this direction wih the outcome like-
ly to be achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) No, Sir,

(b) and (¢). Do not arise.

Production of Consumer Goods

542, SHRI ARJUN SETHI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT" AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) what are the specific industries
in which steps have since been taken
to set up produu:inn of mass consump-
tion and socially relevant goods and
services to get away with the recent
shortages; and

(b) the specific résults achieved im
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Proposdls for the
manufaciure of some consumer goods
in the Public Sector like Elec'ric
lamps, Tyres and Tubes, in which
significant production gaps are 'ikely
to deve op, are under consideration
and feasibility reports for some of
these items have been prepared or are
under preparation.

(b) The process of final selecion of
the consumer industries to be taken
up in public sector has not been com-
pleted so far.

Construction of building of A.LR. at
Cuttack

543. SHRI ARJUN SETHI: Will the
Minister of INFORMATION AND
BROADCASTING be plieased to state:

(a) what is the progress of the
construction of the proposed building
of Al India Radio a. Cu‘tack;

(b) whether the proposed high
power transmitter would be installed
as per schedule; and
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(c¢) if not, the reasons therefor?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF INFORMATION AMND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Construc-
tion of High Power Transmilter
building is at an advanced stage and
the installation of the transmitter will
be completed as per schedule.

(¢) Does not arise.

Mysore-Maharashtra boundary dispute

544. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Maharashtra Eki-
karan Samiti has given an ultimatum
to the Government to settle the long
pending Mysore-Maharashtra bound-
ary dispute by November, 1973 or
face a massive agitation; and

(b) if so, what is the reaction of
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
and (b). No such communication has
been received from the Maharashtra
Ekikaran Samiti. Government are,
however, fully alive to the need for
finding an amicable solution to this
issue and propose to continue their
efforts in this direction.

Installed capacity of Oxygen Plants

546. PROF. MADHU DANDAVATE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the estimated requirements of
oxygen for 1973-T4;

(b) the actual installed capacity of
the existing oxygen plants in the coun-
try;

(c) whether Government have exa-
mined in depth the proposals for al-
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lowing oxygen plants in the small
scale sector to meet the requirement
of oxygen; and

(d) the steps being taken to ensure
that production of oxygen in Small
Scale Sector is ‘economical’?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) 75 million cubic
metres,

(b) 79.3 million cubic metres per
year.

(¢) and (d). The minimum econo-
mical unit for oxygen piant in orga-
nised sector is of 60 cubic metres per
hour capacity which would produce
about 4.5 lacs cubic metres per an-
num. The extent of investment and
the value of plant and machinery
needed for such a unit does not make
it feasible for installation of oxygen
plant in the Small Scale Sector.
There are, however, a few units in
emall scale sector with lesser capacity
plants close to one or more big -on-
sumer of oxygen gas, which are also
able to operate successfu'ly. But,
as the small scale units can operate
successfully only in a close area as a
general rule and as plants of small
capacity are not proposed to be manu-
factured in the country, establish-
ment of oxygen units in small scale
sector is not being encouraged.

Self-Immolation in Lajpat Nagar,
New Delhi

546 PROF. MADHU DANDAVATE:
SHRI NAWAL KISUORE
SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a former employee of
the Prime Minister’s Secretariat Im-
molated himself in Lajpat Nagar Park
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in New Delhi on September 22, 1973;
(b) if so, the reasons thereof;

(c¢) whether the residents of the
locality demanded that the incident
of immolation should be inquired into
and the Lajpat Nagar Park be thrown
open for public use; and

(d) if so, the response of the autho-
rities to these demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
Shri Mi khi Ram Scraswat immolated
himself in a park of Krishna Market
Lajpat Nagar on 22nd September,
1973. He, however, was never an em-
ployee of the Prime Minister's Secre-
tariat.

(b) to (d). An inquiry is being
conducted by the Sub-Divisional
Magistrate under Section 176 of the
Code of Criminal Procedure and a
finding by the Sub-Divisional Magis-
trate is awaited.

Activities of N.S.IC.

547. SHRI RAJDEO SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND TECHNO-
LOGY be pleased to state:

(a) whether the National Small
Industries Corporation Ltd., has mul-
tiplied its activities by providing tech-
nological inputs in the form of train-
ed personnel, know-how and intro-
duction of appropriate technology; and

(b) if so, the response of the entre-
preneurs towards these move?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). As a part of
the objectives of the National Small
Industries Corporation Limited to pro-
mote the interests of the small indus-
tries, three Prototype Development-
cum-Training Centres in machine tool
industry were set up for imparting
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training and also for development ol
prototypes. So far 7038 trainees have
been trained and 52 prototypes deve-
loped. Proposals for setting up a fow
more prototype Development-cum-
Training Centres in other fields are
under consideration for implementa-
tion in the Fifth Five Year Plan,
Availability of the know-how deve-
loped by the Centres already estab-
lished for transfer and commercial
exploitation by the small scale entre-
preneurs has recently been advertised,
It is expected that this move will be
welcome to the entrepreneurs.

Uranium deposits in Bihar and
Meghalaya

548. SHRI RAJDEO SINGH: Will
the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether recently hidden depo-
sits of uranium have been discovered
in a number of places in Bihar and
Meghalaya;

(b) whether any estimate of the
reserves has been made; and

(¢) if not, when it is expected to
complete the estimate process?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir. However,
some indications of radioactivity
which are currently being investigat-

ed, have been located in the two
States.

(b) No, Sir.

(c) Exploration by survey and

drilling is already in progress in loca-
lities showing promising indica'ions.
It will not be possible to estimate the
uranium reserves in these areas till
the completion of the exploratory
work.
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Modernisation of Textile Mills Take-
over by Government

549. SHRI RAJDEO SINGH:
Will the Minister of INDUSTRIAL
DEVELOFMENT AND TECHNO-
LOGY be pleased to state:

(a) whether Government have
adopted a scheme of Rs. 100 crores
to modernise 103 textile miils taken
over by Government;

(b) if so, the period in which
modernisation will be completed; and

(c) whether the modernisation will
amply award return on the money
spent?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). No, Sir.
Modernisation programmes of the
value of Rs. 20.16 crores have been
sanctioned in respect of 50 mills, The
modernisation programmes in respect
of the remaining mil s are being pro-
cessed. The sanctioned programmes
are expected to be implemented in
about three years. Gross profits are
expected at Rs. 7 crores.

Activities of gangs dealing in Spurious
Liguor in Punjab, Bombay, U.P, and
E Delhi

550. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that some gangs of big liquor con-
tractoss are carrying on their illegal
activities in spurious liquor dealing
in Punjab, Bombay, Uttar Pradesh
and Delhi;

(b) whether Police has been able
to trace their illegal activities and ar-
rests have been made in this respect;
and -

(c) it so, the persons involved and
action taken in this respect?
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THE DEPUTY MINISTER IN THE.
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
to (c). The Government of Mahara-
shtra and Delhi Admn. have reported
that ng such organised activity has
come to their notice. I:fzrmation
in respect of the Government of
Uttar Pradesh and Punjab is awailed.
The same will be laid un the Table
of the Lok Sabha on receipt.

Re-entry of Nagas into India

551. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a few hundred Nagas
have re-entered India recently; and

(b) 1f so, the stens taken by Gow-
ernment in this regard?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
and (b). According to information
available with the Government, a gang
of 50—60 Nagas ‘:e-enlered India
through the Burmah-Nagaland border
in Aprii 1973 af.er g tting training
and some arms from Chini One of
the persons belonging to the  said
gang has been arrestel and efforts
are being mude to  apprehend the
others. The Government of Naga-
land and Manipur and the Security
Forces are maintaining utmost vigil-
ance on the activities of the under-
ground Nagas. The Security Forces
have irtensified their patrolling and
are covering all the likely approach
routes.

Arrests ma’%e under DLR. for
violating Essential Commodities
Act

552. SHRI SHYAM SUNDER
MOHAPATRA:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of HOME AF-
FAIRS be pleased to state the num-
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ber ¢f perrons arrested under D.ILR.
for violating [Essential Commodities
Act, since the formulation of the
D.IR. this time, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): No person can
be arrested under D.LR. for violaling
the provisions of the Essential Com-
modit..s Act.

Appointment of full time A.LR.
Correspondents

553. SHRI SHYAM SUNDER MOHA-
PATRA: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whetner Government are con-
sidering a minimum educalional quali-
fication for appointment as part-time
Conesponzent of ALR.;

(b) how many are there as A.LR.
correspondents who have  qualifica-
tions less than Matriculation or School

Final; and

(¢) whether A.LR. has any plan to
appoint full time Correspondents?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. However
no minimum oualificalions were pres-
cribed so fir thouszh while selecting
a part-lime correspondent, the candi-
dates’ journalistic experience and
capacity to remort objectively are
taken into consideration.

(b) Eleven. However, a review of
the qualifications and performance of
existing pari-time Correspondents is
bejng undertaken.

(c) None, at present.

Opening of Post Offices in Orissa

554, SHRI SHYAM SIUINDER MOHA-
PATRA: Will the Minister of COM-
MUNICATIONS be pleased to state:
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(a) the number of Village Post Offi-
ces in Orissa and their ratio population
wise as at present; and

(b) the main points of the plan
during the ensuing Plan pericd regard-
ing opening of post offices?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIIVIL
AVIATION (SHRI RAJ BAHADUR):

(a) Therc are at present 5534 rural
post offices in Orissa Statz serving the
villages of the State. On an average.
a post office in the rural arcas serves
a population of 3636 persons,

(b) It is proposed 1o open 24,000 post
offices in the country during the 5th
Five Year Plan, in the villages haviuy
Gram Panchayats which are at a dis
tance of over 2 miles from the nearest
post office. In addition, 2,000 post
offices are proposed to he ope.red in
other villages in the country as justi-

fied according fo existing slandards.
Stat=-wise target has not yet been
fixed.

Use of DIR

555. SHRI SHYAMNANDAN MISH-
RA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the nature of offences against
which D.LR. is being used; and

(b) whether the ordinary laws of
the land could not ke used to deal
with many of such oHeaces?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). Sub-Section (3) of Section 3 of
the Defence of India Act provides that
rules made under sub-saction (1) may
provide that contravention or at-
tempt to contravenc or abetm<nt or
attemnt to abet the contravention of
any provisions of such rules or any
order issued under any such provision
shall be punishable with irprison-
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ment for a term which may extend to
seven years or with fine, or
with both., The Defence of India
Rules accordingly provide punish-
wents for contravention, ete. of the
rules. Thus, Part II of the Defznce
of India Rules provides punishment
for unauthorised entry into pruhibited
places or protected areas (rules 7(5)
and 9(5); for forcing or evasion of
a Buard (rule 10); for trespassing on
certain premises, loitering near cer-
taln premises, entry into prohibited
roads, waterways, etc. (rules 12, 13
and 14). Part III of the Rules simi-
larly regulates signalling, telegraphy,
postal communications, etc.,, and pro-
vides punishment for wviclation there-
of. Part IV contains regulations
about entry into ememy territory,
furnishing of information by persons
entering India, control and winding
up of certain unlawful organisations,
ete.  Part V relates {o prevention of
prejudicial acts which are defined at
ldngth in sub-rule (6) of rule 36; sabo-
tage; communication with the enemy,
ete. Similarly, every part contains re-
gulatory provisions and punishments
for violating such provisions. Special
mention may be made oi Part XII re
lating to essential supplies and works
contained in rule 114 regarding gen-
eral control of industry etc, rule 118
regarding avoidance o] sirikes and
lockouts and rule 119 regarding es-
sential services.

Section 5§ of the Defence of India
Act provides generally for enhanced
penalties in regard to violation of the
Defence of India Rules made with in-
tent to wage war against India or
to assist any couniry committing
external aggression against India
Similarly, punishments provided under
the Official Secrets Act and Civil De-
fence Act have also been enhanced
by scctlons 6(1) and 6/5) of the
Defence of India Act.

The Defence of India Act and Rules
made thereunder constitute a self-
contained code providing for special
measures to ensure the defence of
India, civil defence, public safety and
interest and for the trial of offences

NOVEMBER 14, 1873

Written Answers 156
connected therewith. Whereas it is
likely that ordinary laws of the land
contain provisions similar to those
found in the Defence of India Rules,
there are also several previsions in the
Defence of India Rules which are not
dealt with by the ordinary laws in all
the States, nor are the punishments
provided in the ordinary laws equally
deterent. The gencral policy regard-
ing the use of the DIR has, there-
fore, been that DIR should be restort-
ed to only in cases where othe:
enabling legal powers are not readily
available or where the deterrent
punishments provided under the De-
fence of India Rules would serve ]
larger public purpose.

Growth of Agro-based Indusiries

556. SHRI SHYAMNANDAN
MISHRA . Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be pleased
to state:

(a) the rate of growth of agro-
based industries during the last three
years; and

(b) the investment made in these
industries in the same period?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAM-
ANIAM): (a). A statement show
Ing the production in various agro-
based industries in the organised sec-
tor during the last three years is laid
on the Table of the House. [Placed
in Library. See No. LT-5692/73].

(b) There are quite a large num-
ber of units, outside the organised
sector engaged ip agro-based in-
distries. The development of a very
large number of agro-industrieg i
the responsibility of State Govern-
ments, No statistics, therefore relat-
ing to the investments made in these
industries, in the country as a whole,
are maintained in this Ministry.
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Aero-Magnetic Survey

§57. SHRI R. N. BARMAN: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to slate:

(a) whether Governmen{ have taken
a decision for conducting Aero-Mag-
netic Survey of the entire country;

(b) the fotal amount Lkely to be
spent on this survey; and

(c) by what time it will be com-
pleted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAM-
ANIAM): (a) The proposal for
conducting Aero-Magnetic  Survey of
the entire country is presently under
examination by the Governmeni.

(b) Since the proposal is still under
examination, the details regarding the
amount involved are yet to be work-
ed out.

(c) The time frame for the conduct
of the survey is also o be worked
‘out.

One Year Pause in Launching I'lan

658. BHRI R N BARMAN: Wwill
the Minister of PLANNING be pleased
to state:

(a) whether the National Council
of Applied Economic Research in a
mid year review has suggested one
year pause in launching Fifth Five
Year Plan,

(b) whether this suggestion has
been made due to reduction in foreign
aid; and

(c) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
S{rm MOHAN DHARIA): (a) Yes,
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(b) No Sir, The suggestion for
postponement has been mainly o
provide time to recast the Plan al-
ong the lines favoursd by the National
Counsel of Applied Economic Res-
earch as also to take preparatory
steps like restoration of price stabi-
lity and normal discipline, reburbish-
ing the policy instruments and ad-
option of bold initiatives to cut down
gestation periods.

(c) the Government do not share
the assessment of the Nationa]l Coun-
cil] of Applied Economic Research It
is the considered opinion and Iaith of
the Government that planned economy
is all the more necessary in such cir
cumstances and it will be disastrous
to accept plan holiday in any form as
suggested 0y the NCAER. According-
ly the Draft Fifth Plan is being finali-
sed. The Plan will be finalised 1n
time for its becoming operational
from the due date of 1st Aprii 1974.

Request by Bihar Government to
bhand over Lnvestigition into the Mur-
der of Mrs Rajeshwarl Nagmani

559 SHRI M. S. PURTY: Will the
PRIME MINISTER be pleased to
state:

(a) whether any request was made
by Bihar Government to handover the
investigation into the murder of Mrs.
Rajeshwari Nagmani, wife of Mr. N.
Nagmani, former Tirhut Commissioner,

and

(b) it so, the reaction of Central

Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT
OF PERSONNEL (SHRI HAM NIW-
AS MIRDHA): (a) Yes, Sir.

(b) As the case was under investi-
gation by the State C.I.D. and the In-
vestigation was at an advanced stage
and had no inter-State ramifications,
it was not considered necessary for the
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C.B.I. to take-over the investization of
the case. The State Government was
informed accordingly.

t-o:shar Swilch Gear Factory in
Kerala

560. SHRI N, SREEKANTAN NAIR:

SHRIMATI BHARGAVI THA-
NKAPPAN:

Will the Minister of COMMUNICA-
TIONS be pleased to siate:

(a) whether the request of Kerala
Government to estabiish the Cross-
bar Switch Gear Fictory in Kerala
has been considered; and

(b) whether zny decision has been
taken on the lozaiion of the factory?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). A proposal
for seiting p a factory for manufac-
ture of telephone exchange equip-
ment in Kerala as also its location is
under Government’s consideration.

RBesclution Passed by ex-LN.A. Per-
sonnel on Azad Ilind Government
Foundation day

581. SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether the attention of Go-
vernment has been drawn to a Re-
soiution passad on the 21st October,
1973 on the Azad Hind Government
Foundation Day by the Ex-ILN.A.
personnel requesting the Government
(i) to bring the “Ashes” of the great
revolutionary leader, Late Rashbe-
hari Bose to India from Tokyo with
national honcur and (ii) acquire the
house at Chandni Chowk, New Delhi
from where bumb was thrown at the
former Brilish Viceroy, Lord Hard-
inge, for preserving as a national
museum; and
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(b) if so, the reaction of the Go-
vernment thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRT F. H.L MOHSIN): (a) Yes, Sir,

tb) The matter is being examined.

Bringing Back the Ashes of Late
Rashbehari Bose from TFokyo

£¢2. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a2} whether in reply to a Starred
Question No. 405 dated the 23rd
August, 1973, the Minister of External
Affairs referrcd to the question of
bringing back the ashes of the Late
Rashbehari Bnse from Tokyo as a
matter for the consideration of the
Ministry of Home Affairs; and

(t) if so, the reaction of the Home
Ministry thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H,L MOHSIN): (a) Yes, Sir.

(b) The matter is being examined.

Issne of Licences/Letters of Intent to
West Bengal, Maharashtia, Punjab and
Haryana

563. SHRI SAMAR GUHA:
DR. RANEN SEN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be! pleased to state:

(a) the number of (i) Licences for
new industries and (ii) Letters of
Intent for the same purpose issued to
West Bengal, Mcharashtra, Punjab
and Haryana during last two years;

(b) the nature of industries for
which such permits were issued;

~ (¢) the mew industries cev=loped ot
in the process of being developed on
the basis of such Lcences;



161

1d) the number of Letters of In-
tent for new indusiries given eflect
to and (ii) these remaised which
aunutilised in the different Slates
mentioned; and

(e) the reasons therefor and the
steps taken by the Government there-
about?

THE MINISTER OF INDUSTRIAL
DEVELOPMEMNT™ AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). The follow-
ing Letters of Intent and Industrial
Licences have been issuved for the
setting up of new industries in the
Stlatas of West Bengal, Mahurastra,
Punjab and Haryana during the last
‘iwo years:

‘Name of To'al N U. typz Total N. U.

ahe State ° of letters of in- type of indu-
tent issued during strial lince-
nceg issued

during
1971 1972 1971 1972
W. Bengal 8 23 5 10
Maharashtra g0 75 18 30
Punjab 13 8 4 7
Haryana 78 55 10 12

The above Letters of Intent/In-
dustrial Licences have been granted
for the establishment of industries
such as metallurgical industries, ele-
ctrical  equipment, telecommunica-
tions, transportation, industrial ma-
<hinery, machine tools, zgricultural
machinery, earth-moving rmachinery,
miscellaneous mechanical and engin-
<ering industries, commercial, office
and household equipment, n.edical
and surgical appliances, industrial ins-
truments, chemfcal drugs and phar-
maceuticals, textiles, paper and pulp
including paper products, sugar, food
processing industries, wvegelable oils
and vanaspati, fermentation indust-
ries, soaps, cosmetics and toilet pre-
parations, rubber goods, leather, lea-
ther goods and pickers, glass, ceramies
<ement and gypsum products, timber
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products, miscellaneous  industries,

fuels and fertilisers,

(2) to (e). As the setting up of a
new undertaking normally takes liree
to four years after the issue of an
industrial licence, it will be prema-
ture to expect that new undertakings
in respect of which Letter of Intent/
Industrial Licences issued during the
last two years, would have functioned
into actual production. These Letters
of Intent/Industrial Licences are,
therefore, at vdrious stages of imple-
mentation.

Shortage of Newsprint

564, SHRI SAMAR GUHA: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the latest position regarding the
supply of newsprint and import from
abroad;

(b) the other steps taken by Go~-
vernment for removing the difficulties
arising out of the scarcity of news-
print and a number of dallies and
periodicals which have suffered clo=-
sure due to the shortage of newsprint;

(c) whether there is any threat of
further cut in the supply of newsprint
to the newspapers; and

(d) whether Government had any
consultations with the representa-
tives of the various newspaper
organisations for resolving the rro=
blem of newsprint shortuge, and if so,
the nature of such consultation and
outcome thereof?

THE DEPUTY MINISTER IN THRE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The latest position
is that against the estimated require-
ment of 2,45.000 tonnes of newsprint
during 1973-74, indigenous newsprint
{(Nepa component) is of 36,400 tonnes;
the balance of 2,08,600 tonnes is to be
procured by imports. Contracts for
a quantity of 1,48,700 tonnes from di-
fferent sources have been entered in-
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to and efforts are continuing to pro-
cure the remaining quantity of 59,900
tonnes.

Against the contracted quantity of
1,43.700 tonnes, a quantitv of 9.i47
tonnes has already arrived, 16,644
tonnes are on high seas, 16,890 tonnes
are expected to be shipped in No-
vember-December 1973, and the re-
maining quantity, after December,
1973,

(b) Newsprint being a scarce com-
modity in a sellers market and in the
face of acute worldwide shortage of
newsprint, efforts are being made to
prevail upon the suppliers to expedite
shipment,

Four newspapers, namely, Nutan
Saurashtra, Rajkot, Rajasthan, Pat-
rika, Jaipur; Nav Bharat, Bhopal and
Madhya Pradesh Chronicle, Bhopal,
were reported to have closed down
for short duration due to shortage of
newsprint. In many cases, the shor-
tage of newsprint is due to consump-
tion of more newsprint thun the quan-
tity allocated to them under the
Newsprint Policy for 1972-73.

(c) So far as indigenous newsprint
is concerned, Nepa Mills are likely to
fulfil  their commitments. S.pplies
from the U.S.S.R. are regular but it
is not so from other sources. How-
ever, at this stage, it is not possible
to indicate whether there will be
any shortfall in supply of newsprint
in the current licensing period. In
case the supplies fall shurt of require-
ments op the basis of which the cur-
rent newsprint allocation policy has
been formulated, a further cut in
newsprint entitlement of newspapers
will have to be considered,

(d) In view of the worldwide
shortage of newsprint resulting in non-
availability of sufficient quantities
from abroad, Government convened
an emergent meeting of the News-
print Advisory Committee or May 8,
1973 and subsequently on July 4, 1973.
The Committee is represented by the
Newspaper Industry also which has
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three members from Indian & Eastern
Newspaper Society and two members-
from Indian Language Newspapers
Association, On the basis of the re-
commendation of the Committee, the
Newsprint Allocation Policy for the
licensing perod 1973-74 was formula-
ted.

There is also g Newsprint Purchase-
Committee on whiclh both these orga-
nisations are represented. In July
1973, an I&ENS Delegation, visited
Canada and U.S.A. to explore avail-
ability of Newsprint from Canada to-
meet the shortage of newsprint, The
Delegation was to study on the spot
situation for the chances of getting
newsprint for the year 1973-74 and
subsequent 2-3 yeurs. The Delega-
tion made useful contacts with sup-
pliers abroad and paved the way for
the wisit of a high-powered official
delegation to negotiate purchase of
newsprint. The high-powered dele-
gation recently visited Canada and
U.S.A. on the basis of thel offers rece-
ived from the suppliers, it is expected
that the quantity of about 50,000
tonnes might be available from
Canada during 1974.

Arrests under MISA and DIR of
Hoarders, Black-Marketeers etc.

565, SHRI SAMAR GUHA: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the hreak-up of the State-wise-
figures of the hoarders, black-marke-
teers, smugglers and other persons
connecled with malpraclices in trade
and business who have been arrested:
under (i) M.LS.A. and (ii) D.LR,;

(b) the State-wize break-up of the
figures of such persons (i) still under
detention, (ii) prosecuted so far, (iii)
sentenced and (iv) released on bail
after arrest; and

(¢) other measures undertaken by
Government to deal with such mani-
pulators of hoarding, black-market--
ing?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
According to the information receiv-
ed two persons have been arrested
under DIR in Haryana. No such ar-
rests under DIR or detentions under
MISA have been reported by the
Governments of Nagaland and Tri-
pura and Union Territory Adminisira-
tions of Andaman & Nicobar, Goa,
Daman & Diu, Lakshadweep, Pondi-
cherry, Mizoram and Arunachal Pra-
desh.

Information fromn the remaining
State Governments and Union Terri-
tory Administrations is being collect-
ed,

(c) State Governments have also
been advised to kcep a careful watch
over the activities of hoarders and
black-marketeers and take exemplary
action with a view to disgorging
hoarded stocks and to bring the offen-
ders to book by resorting to the pro-
visions of the Essential Commodities
Act and the orders issued thereunder.

Revalidation of Outdated Letters of
Intent

566. DR. RANEN SEN: Will the Mi-
nister of INDUSTRIAL DEVELOP-
MENT AND SCIEKCE AND TECH-
NOLOGY be pleased to state:

ta) whether the Central Govern-
ment have decided to revalidatg the
Letters of Intent which became out-
dated;

(b) the number of such Letters of
Intent which became outdated during
the last three years and the reasons
therefor; and

(¢) the names of the industries for
which the Letters of Intent were issu-
ed?

THF MINISTFR CF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY (SHRI C, SUBRA-
MANIAM): (a) No, Sir,

(b) Precise information about the
number of Letters of Intent which
have lapsed, is not readily available.
In general, some of the reasons for
Leiters of Intent lapsing are due to
delays in finalising arrangements
for—

(i) foreign collaboration and in
s¢curing the necessary tech-
nical know-how,

(il) procurement of land, water
and power facilities fron the
concerned State Government
authorities,

(c) Details of the industries for
which Letters of Intent/Industrial li-
cences are issued from time to time
are published periodically in the
‘Weekly Bulletin of Industrial Licen-
ces, Import Licences and Export Li-
cences’, the ‘Indian Trade Journai' and
the ‘Journal of Industry & Trade'.
Copies of these publications are avail-
able in the Parliament Library.

Propagation of the concept of
National Integration

587. DR, RANEN SEN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Ministry has taken
any steps to propagate through vari-
ous media the concept of National
Integration; and

(b) if so, thz gist therecf?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir.
The Ministry of Information and
Broadcasting has for the past few
years concentrated on campaigns aim-
ed at strengthening the forces of in-
tegration and popularising themes like
One Country, Onz People and One
Culture, countering various divisive
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forces like regionalism, casteism and
narrow linguistic chauvinism, This
has been the central theme and has
been propagated through its various
constituent units namely Ruadio, the
Press, Films, DAVP, Song and Drama
Division, DFP etc. through their nor-
mal publicity programmes.

News-item ‘Dirty Game of AIR
about the visit of Prime Minister of
Cuba

568, DR. RANEN SEN: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have seen
comment in ‘New Age’' on 16th Sep-
tember, 1973 captioned “Dirty game of
AIR"” on the radio comment about the
visit of Fidel Castro, Prime Minister
of Cuba; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) The criticism was unjustified,

Protest against foreign collaboration
and foreign investment in industries

569. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government have ask-
ed for foreign colleboration and for-
eign investment in the industries re-
cently:

(b) if so, the facts therefor; and

(¢} whether a large number of
Members of Parliament protested
against this decision?

THE MINISTER OF INDUSTRIAL
DEVELOFMENT AND SCIENCE AND
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TECHNOLOGY (SHRI C, SUBRA-
MANIAM): (a) to (c¢). Government's
attention has been drawn to a state-
ment on the role of foreign invest-
ment issued by eleven members of
Parliament. Government’s approach
1o the import of 1echinology, however.
continues to be highly selective and
foreign investment is only permitted
in those fields of industry where indi-
genous know-how is not available,
Government have not announced any
change recently in the policy to-
wards foreign collaboration and for-
eign investment.

Outlay for Public Sector during
Fifth Plan

570. DR. RANEN SEN: Will the
Minister of PLANNING be pleased to
state:

(a) whether the proposed outlay for
the Public Sector in the Fifth Plan is
unlikely to be raised; and

(b) if so, whether Government pro-
pose to reallot the plan allocations?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b), The
Planning Commission is at present en-
gaged in finalising the Draft Fifth
Five Year Plan which will be laid on
the Table of the House later in the
Session. Since outlays are stil]l in the
process of being finalised, it is not
possible to indicate the allocations for
the public sector.

Radio Liccnces in the Country

571. SHRI SEZHIYAN: Will the Mi-
nister of COMMUNICATIONS be
pleased to state:

of broadcast re-
on December,

(a) the number
ceiving licences ' as
1972; and

(b) the amount of incomc derived
therefrom?



THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):

(1) Radio Licinces 1528,94,535
T. V. Licences . 84,114
(b) Radio Rs. 16,64,38,011" 50

T.V. . Rs, 17,02,706 00

Reduction in outlay for Family Plan-
ning Programmes during 1973-74

572, SHRI SEZHIYAN: Will the
Minister of PLANNING be pleased to
state:

(a) whether the plan outlay for fa-
mily planning for 1973-74 has been
reduced from the initial target of Rs.
113 crores, if so, the reduced outlay;
and

(b) whether any revision has been
done to the programme and the phy-
Sica] targets initially earmarked in
this field; and if so, the ouitlines thers-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Working
Group had recommended an outlay of
Rs. 113 crores for the Family Plan-
ning Programme for 1973-74, After
taking a view on the entire Annual
Plan for 1973-74 in the light of the
resources position, an allocation of
Rs. 54.85 crores was made for the
Family Planning Programme, Later,
in view of the tight budgetary posi-
tion and as a result of a further re-
view, the Ministry of Finance made
a reduction in the current year's bud-
get and a cut of Ra. 16.48 crores was
intimated by the Ministry of Finance
in the allocation for Family Planning
Frogramme. As this would have
meant a sizeable retrenchment in the

Written Answers HAKTIKA 23, 1895 (SAKA)

Written Answers 170
Family Planning staff and would have
seriously affected the programme, the
matter was reconsidered and the cut
in this programme was restored to a
large extent, The total allocation for

Family Planning Programne now
stands at Rs. 53.45 crores.
(b) No schemes/projacts except

part of the building construction ac-
tivity and some mass education com-
ponent have been deferred. The tar-
get of IUD, Sterilization and C.C.
users as proposed earlier and as now
revised are given below:

(Inlakhs)
Targetsas Revised
pruposed  targets
carlicr
LUD . . 10°00 6-69
Sterilization 60°C0O 22-68
C. C. Users 10000 4303

B (NB : The targets were revised because
the policy of holding Mass Vasectomy
Camps with higher compensation was dis-
continued.

Telephone connections in Porbandar
District

573. SHRI VEKARIA: Will the Min-
ister of COMMUNICATIONS be
pleased to state:

(a) the number of Telephones ex-
isting in Porbandar District in Guja-
rat State; and

(b) the number of applications
pending for connections as on 31st of
March, 19737

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) 1044 (as on 31-3-73).

(b) 54.
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Discussions between Planning Com-

mission and Gujarat State on Stafl's
Demand for Fifth Plan

574. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA;

Will the Minister of PLANNING be
pleased to state:

(a) whether fresh discussions bet-
ween the Planning Commission and
the Gujarat Government took place
in September and it was decided to
raise the outlay of the State's Fifth
Plan;

(b) if so, whether the outlay still
falls short of the State's demand:

(c) the difference between  the
State’s demand and Planning Com-
mission acceptance; and

(d) whether Planning Commission
has agreed to reconsider the leftover
demands?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (d). The
Government of Gujarat submtted
Fifth Plan proposals amounting to
Rs. 1,100 crores which have been dis-
cussed in the Planning Commission. A
final decision in regard to the size of
‘States’ Plans including that of Gujarat
will be taken in the light of the
Government of India's decision on the
Report of the Sixth Finance Com-
mission and a re-assessment of the re-
sources of the States to be undertaken
shortly by the Planning Commission in
consultation with them.

Setting up of 2 Plametarium in
Gujarat

575. SHRI PRABHUDAS PATEL:
Will the Minister of SCIENCE AND
THECHNOLOGY be pleased to state:

(a) whether a planetarium fully
compulerised with latest equipment
will be set up at Baroda in Gujarat;
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(b) if so, whether this project is
proposed to be set up in collaboration
with the Government of German
Democratic Republic;

(¢) the kind of assistance to be
made available by the GD.R;
and

(d) the total cost involved and the
extent to which it will be beneficial
to India?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Government

have no such proposal.

(b) to (d). Do not arise,

Atrocities on Scheduled Caste and

Harijan Students of Sardar Singh

Inter-College of Narouli, District
Moradabad (U.P)

577. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any letter/Memoran-
dum from a student of Sardar Singh
Inter-College of Nareuli, District
Moradabad (U.P.) against the Princi-
pal and some teachers of the said Col-
lege 1n connection with the atrocities
committed by them towards the Back-
ward Class Scheduled Caste and
Harijan students in the month of
September, 1973 has been received by
the Prime Minister;

(b) if so, the contents of the letter;
and

(c¢) the action taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM  NIWAS
MIRDHA): (a) to (c). According to
available information, a letter from
one Shri Ram Dayal and some other
persons belonging to village Narouli
in Moradabad District containing
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.complaints wabout ill-treatment of
.members of Jatav community was
received In the Prime Minister's
Secretariat and forwarded on Octo-
ber 9. 1973 to the Chief Secretary,

Government of Uttar Pradesh, for ap-
‘propriate action.

Burning of Harijans in Purnea
District, Bihar

578, SHRIMATI SAVITRI SHYAM:
‘Will the Mimister of HOME AFFAIRS
‘be pleased to state:

(a) whether the attention of Gov-
-ernment have been drawn to the
Press Reports in the ‘Patriot’ dated
‘the 22nd October, 1973 that two
Harijans were allegedly burnt to
-death in Purnea District;

(b) if so, the action taken by Gov-
wernment in the matter; and

(c¢) whether Government will hand
-over this case to CRI; and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
'SONNEL  (SHRI RAM NIWAS
MIRDHA): (a) to (¢). Government
have sszen the relevant news-item pub-
lished in the ‘Patriot’, dated the 22nd
‘October, 1973. It was reported there-
in that two Harijans were allegedly
burnt to death on October 20, 1973, in
village Rampur Belwa under Sadar
police station in Purnea district. Ac-
-cording to the information received
from the Government of Bihar, no
harijan was killed or burnt alive in
‘the said village under Purnea Sadar
police station. There was, however,
#n incident in which a house was
burnt. A case has been ‘nstituted
over this incident in Purnea Sadar
police station and three accused per-
sons have been arrested. The ques-
‘tion of any enquiry by the CBI does
not. therefore, arise.
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Television Centre in Calcutta

579, SHRI TRIDIB CHAUDHURI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Union Government
teams which went to Calcuita to ins-
pect the sites and buildings offered by
the West Bengal Government for the
construction of one temporary or ad
hoe Television Studio and one perma-
nent Studio in Calcutta, have disap-
proved both the sites, because of
various difficulties and shortcomings
and they have recommended the put-
ting of the construction of any Tele-
vision Centre in Calcutta;

(b) whether results of the inspec-
tion have been communicated to the
West Bengal Government and whe-
ther they have been asked to suggest
alternative sites; and

(¢) whether the idea of opening a
Television Centre in Calcutta by 1974
has been given up altigether.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) West Bengal State Government
has been apprised of the position, The
question of alternative sites does not
arise in view of reply to part (a)
above.

(c) No, Sir. The interim set up is
expected to be ready before the end
of 1974,

Unutilised licences issued recently (o
cement manufaciuring industry

580, SHRI TRIDIE CHAUDHURI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
slate:

(a) whether the licences for cement
production and expansion of capacity
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given recently to several large indus-
trial houses in the private sector have
remained largely unutilised and these
large industrial houses are disinelin-
ed now to go in for cement manu-
facturing;

(b) whether Government have en-
quired into the matter in order to find
out the reasons for the delay in the
utilisation of the licences granted; and

(c) what steps Government intend
to take to step up cement procuction
in order to make gocd the large short-
falls in the supply of cement and to
relieve the difficulties of the consu-
mers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOFPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). ‘Carry-
ing on Business' Licenses were issued
to 5 parties belonging to larger houses
during 1970 and 1972. While 3 of
these parties have made appreciable
progress and are likely to go into pro-
duction during 1974, 2 parties have
not made much progress due to cer-
tain financial difficultias. Letters of
intents to various parties have heen
issued recently during the period
July-73-onwards and it is too early to
make an assessment of the progress
made by these parties. The holders
of licenses and letters of intent are
required to submit progress reports on
the implementation of licences/leiiers
of intent, which are scrutinised and
necessary follow-up action taken.
Periodic meetings are also held with
the holders of licenses and letters of
intent to ascertain their difficulties
and to help them in overcoming them,

(c) In order to flll the gap between
anticipated demand and supply of
cement, an additional ecapacity of
over 13 million tonnes has been sanc-
tioned. It is expected that by the end
of 5th Plan a capacity of about 3.00
million tonnes will be put up in the
Central Public Sector by the Cement
Corporation of India and a capacity of
8 milliem tonnes by the State Public
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Sector. The balance will be in the
private sector.

Procedure for approval of industrial’
licences

581. SHRI TRIDIB CHAUDHURI:
SHRI K. M. MADHUKAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE.
AND TECHNOLOGY be pleased to-
state:

(a) whether Government have de-
cided to introduce a new procedure
for the approval of industrial licences
and projects and to set up a Join¥
Project Approval Board composed of
representatives of different Ministries
and Departments vitally concerned;

(b) the broad outlines of the sche-
me and in what ways would the new
procedure differ from the procedure
followed at present; and

(¢) when this Board will be set up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) to (c¢). Govern-
ment have decided to introduce a new
system for processing industrial ap-
provals with effect from 1st Novem-
ber, 1973 and a new Secretariat for
Industrial Approvals has been cons-
tituted as a division in the Ministry
of Industrial Development.

2, Under the new system, time tar-
gets have been prescribed for issue of’
various clearances. The secretarial
aspects involved in the receipt ete. of
licence applications upto the stage of
issue of approval letters have been:
centralised in the Secretariat for In-:
dustrial Approvals.

3. A LC-cum-MRTP Committee has
been constituted to consider the in-
dustrial licence aoplications covered by
the provisions of the MRTP Act.

4 The implementation of the new
system of industrial approvals will be-
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supervised by an inter-Ministerial
Committee of Secretaries, namely. the
Project Approval Board, The Board
has been constituted under Govern-
ment resolution deted 30th October,
1973. The Board will f{unction as
Approval Committee in respect of
composite applications. It will also
provide a high level forum at which
policy fjuestions affecting a large
number of applications can be con-
sidered so that delays arising out of
uncertain policy guidelines can be
effectively resolved.

Fifih Plan outlay for Kerala, Rajasthan
and Uttar Pradesh

582. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
PLANNING be pleased to state:

(a) whether Plan outlay in respect
of the State of Kerala has been fixed
at Rs. 590 crores during the Fifth Five
Year Plan; and

(b) if so, what are the outlays 1n
respect of other backward States like
Rajasthan and Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b).
The Government of Kerala submitted
Fifth Plan proposals amounting to
Rs. 748 crores which have been discus-
sed in the Planning Commission. A
final decision in regard to the size of
States’ Plans, including that of Kerala,
Rajasthan and Uttar Pradesh will be
taken in the light of the Government
of India's decisions on the Report of
the sixth Finance Commission and a
re-assessment of the resources of the
States to be undertaken shortly by
the Planning Commission in congul-
tation with them,

Curtailment of Music ang Songs due
to Commercial Goods Advertisement
from A.IR.

583, SHRI NAWAL  KISHORE
SHARMA: Will the Minister of IN-
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FORMATION AND
be pleased to stafe:

BROADCASTING

(a) whether the ‘Vividh  Bharti’
programme being broadcasting from
the All India Station of Delhi utilises
most of its time ‘n advertising the
commercial goods;

(b) if so, whether as a resuli of
the advertisement, the music and
songs have to be curtailed in !ne
middle;

(e¢) whether such a short cut in re-
cords playing annoys the listeners;
and

(d) if so, the steps being taken by
Government either to curtail the num-
ber of records to be played or redu-
ce the number of advertisements to.
save the listeners from this torture?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir. Only 10
per cent of the total duration of the:
Vividh Bharati programmes is devo-
ted to advertisements.

(b) to (d). Government's attention.
has been drawn to some instances of
fading out of records in the middle.
Strict instructions are being issued
to see that this does not occur in.
future.

Posts of Staff Artistes fallen vacamt
in ALR. Station at Cuttack

584. SHRI DEVENDRA  SATPA-
THY: Will the Minister of INFORMA-
TION AND BROADCASTING be

pleased to state:

(a) the number of posts of Staff
Artistes that have fallen vacant in
the A.L.LR. Station, Cuttack duc¢ to the
resignation, retirement and death; and

(b) whether there is any proposal
to fill up the vacancies in the near

future?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
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BIR SINHA): (a) Six, duving the
years 1970, 1971, 1972 and 1973 (Janu-
ary to October).

(b) Four of the posts were in ex-
cess of the norms prescribed by the
S.IU. In the remaining two cases,
action is being initiated to fill the
vacancies.

U.S. Consulate Officials visit to Orissa

585. SHRI DEVENDRA SAT-
PATHY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of times the U.S.
Consul-General, Vice-Consul-General
and Political Adviser of the U.S.
Consul-General, Vice-Consul-General
since March, 1973 till date; and

(b) the purpose of their visit to
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Accord-
ing to available information, the U.S.
Consul-General visitel Orissa orce,
Vice-Consul thrice and Political
Officer twice since March 1973.

(b) The State of Orissa is within
the Consular jurisdiction of the u.s.
Consulate General at Calcutta and
it is presumed that the visits were
undertaken in connection with their
-Consular functions,

Shortage of Bamboo in Orient Paper
Mills

586. SHRI RAMSHEKHAR

PRASAD SINGH:

SHRI M. RAM GOPAL
REDDY:

Will the Mimster of INDUSTRIAL
DEVELOFMENT AND SCIENCE
AND TECHNOLOGY be pleased to

state:

(a) whether Bamboo shortage hits
paper preduction in the country;
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(b) if so, whether the Amlai Divi-
sion of the Orient Paper Mills has
warned that if the State Government
faills to meet its requirements of
bamboo by November 15, it will have
to close down; and

(¢) if so, the reaction of the Union
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (c).
The nationalisation of bamboo forest
in‘_ ‘;h_e_Madhya Pradesh created some
misgivings to certain Paper Mills in-
cluding the Amlai Division of the
Orient Paper Mills. The State Gov-
ernment has assured that Paper pro-
duction in these mills will not be
affected on account of it.

Raising of outlay for power research
and development

587. SHRI Y. ESWARA REDDY:
Will the Minister of PLANNING be
pleased 1o state:

(a) whether a Task Force of the
Planning Commission has recom-
mended for more outlay for power
research and development; and is so,
the broad outilines of the proposals;
and

(b) the decisions taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Task Force on Research and Develop-
ment has recommended an outlay of
Rs. 150 crores on Power Research and
Development during the Fifth Plan
period as detailed below:

(Rs. crores)

1. Development of 500 MW
generating plant. 80

2. Seiting up new R & D facili-
ties and expansicn of the
exisling ones. 15
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(Rs. crores)

3. Material development pro-
gramme. 15

4. Research & product develap-
ment programme. 18

5. R & D projects in Genera-
tion, Transmission and
Distribution systems. 15

6. Grants to educational insti-
{utions, centres for small-
scale industry for R & D

work and expenses on

Power Technology De-

velopment Board. 6
Total: 150

(b) The Fifth Plan is yet to be
finalised.

Murder of the Secretary of the Krishna
District Council of C.P.L at Nada-
kuduru, Andhra Pradesh

588. SHRI ¥. ESWARA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Shri Balabhaskar Rao,
the Secretary of Krishna District Coun-
cil of CP.I had bteen waylald and
murdered at Nadakuduru in Divi-
sional Taluqg, Andhra Pradesh;

(b) whether the police had arrested
any of the culprits in connection with
this political murder; and

{c) the steps taken so far {o prevent
such political murders?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) to (c).
According to information avalilable
with the Government, Shri Balabhaskar
Rao, Secretary, Krishna District Coun-
cil of CPI was stabbed to death on
9-9-1973 at village Puritigada. A case
has been registered by the police under
sections 148 and 302 IPC in this con-
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nection. Nine persons suspected to be
involved in the commission of the
offence are known to have been ar-
rested. Investigation of the case is in
progress and further information Iis
awaited from the State Government.

Constitution of a Committee (o ensure
supply of essential goods to States

589. SHRI P. M. MEHTA: Will the
Minister of PLANNING be pleased to
state:

(a) whether some States have sug-
gested that a Committee should be set
up comprising of representatives of the
Ministries of Steel, Industrial De-
velopment and Railways to ensure the
supply of essential requirements to
the States;

(b) if so, whether the Union Govern-
ment have accepted this suggestion;
and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a8) Some
time back it was suggested by the
Chief Minister, Assam that a Com-
mittee may be formed under the
aegis of the Planning Commission in
which representatives of the Ministries
of Steel, Industrial Development, Rail-
ways and of the Assam Government
may be included to review the posi-
tion and give advice on the steps to be
taken for more effective movement of
the essential requirements of Assam.

(b) and (c). It was felt that instead
of setting up a committee, the matter
could be taken up with the concerned
Ministries as and when specific pro-
blems arise.

.Non-availability of Soviet Aid for
India’s Atomic Power Programmes

590. SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of ATOMIC
ENERGY be pleased {o stale:
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(a) whether USSR has informed the
Indizn Government that there will be
no Soviet aid for India’s atomic power
programmes;

(b) if so, the reasons for the same;
and

(c) the reaction of the Indian Gov-
ernment thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) No, Sir.

(b) and (c). Do not arise.

Directive issued to the Central Minis-
ters to observe austerity in expenditure

591. SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the PRIME MINISTER be
pleased to state:

(a) whether she had given an eight-
point directive to her Cabinet col-
leagues to enforce economy and help
in creating a climate of austerity;

(b) if so, whether this code is not
being strictly enforced by the Minis-
ters;

{c) whether the visits abroad have
not been curtailed and so much muney
has still been spent on foreign tours
during the months of September,
October and November, 1873; and

(d) the steps proposed to be taken
by her to see that this code ig strictly
followed by the Ministries and the
various Departments?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) No, Sir. The Ministers are doing
all that is possible within reason to
enforce the code.
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(c) The information is being collect-

ed and will be laid on the Table of
the House,

(d) In view of answer to (b). does
not arise.

Maharashtra-Mysore boundary dispute

593. SHRI SHANKERRAO SAVANT

SHRI C. K. JAFFER
SHARIEF:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Chief Minister of
Maharashtra has requested the Prime
Minister to resolve immediately the
boundary dispute between Maharashtra
and Mpysore;

(b) if so, what are his proposals;

(e) the reasons why the solution is
being delayed from year to year; and

(d) the reaction of Central Govern-
ment to the proposals of the Chief
Minister of Maharashira?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d). An
All Party Delegation led by the Chief
Minister of Maharashira met the Prime
Minister on 3rd November, 1973 and
discussed the Maharashtra-Karnataka
boundary dispute. The Chief Minister
urged that the dispute should be solv-
ed before delimitation of constituencieg
The Prime Minister informed the Dele-
gation that a satisfactory solution of
the dispute has to be found without
any room for future bitterness or dis-
cord and that consideration of the pro-
blem had to be deferred for some time
due to the Bangladesh crisis followed
by last year’s drought.
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Taking over of foreign shares in Indian
Telephone Industries Limited,
Bangalore

594. SHRI R. K. SINHA: Will the
Minister of COMMUNICATIONS be
pleased to statle:

(a) whether the question of taking
over the foreign shares in the Indian
Telephone Industries Limited, Banga-
lore has been under consideration of
Government for some time;

{b) if so, the decision taken in this
regard; and

{¢) the amouni of compensation re-
quired to be paid by Guvernment to
these foreign companies and the time
limit prescribed for taking over the
foreign owned shareg in the Indian
Telephone Indusiries Limited, Banga-
lore?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) Yes Sir.

(b) and (c). The matter is under
Government's consideration,

Appointments of Consultants in the
Planning Commission
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595. SHRI R. K. SINHA: Will the
Minister of PLANNING be pleased to
state:

(a) whether appointmenis 1{o the
five regular posts of Consultants in
the Planning Commission in the areas
of Monitoring. Eviluation and Indus-
tries and Minerals have been made;
and

(b) if so, the names of persons ap-
pointed, the field in which they are
specialised and the total salary per
month to be paid to them?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Ap-
pointments to two regular posts of
Consultant and one regular post of
Chief Consultant have so far been
made. Other appointments will be
made if and when considered neces-
sary.

(b) Shri V. G. Rajadhyaksha has
been appointed as Chief Consultant on
Rs. 3500 per month and Shri B. R. Sule
and Dr. H. C. Bijawat have been ap-
poinled as Consultants on Rs. 3250 per
month.

The fields in which they are special-
ised are indicated against each:—

Nams D :xsignation

Bicld of specialisation

Shei V.G. Rajadhyaksha Chief Coaisultant

Shri B.R. Sule Consultant

Dr. H.C. Bijawat Consultant

Chemial Engineering. Proj'ct and
Produ-tion Management and Control
Management, Selection Eraining and
Duvelopment.

Mcchanical Engincering  Automohile
Technolopy Project and Produ tion
Management and Control,
Chemical Engineering Qil :ng Pet-
rochemical Technology Project and
Production  Manogement  and
Control.

News-ilem entitled “No funds
A-Power station guffer”

596. SHRI R. K. SINHA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to the news-
item which appeared in the Economic

Times, dated the 30th August, 1973
under the heading ‘No funds: A-T’uwer
stations suffer’; and

(b) if so, the reaction of Govern-
ment thereto and the steps taken to
get sanctions from the Planning Com-
mission to complete the construction
of atomic power stations under con-
struction?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
'GANDHI): (a) The news-iiern under
the heading “No funds: A-Power Sta-
tion suffer” was published in the
Economic Times of the 28th August,
1973 and not 30th August, 1973.

(b) It has already been proposed to
provide funds in the 5th Five Year
Plan for completion of the atomic
power plants presently under cons-
truction.

W gewn ww & qw  Shreret o
wey ww & gaege ford ¥ e

597. st gEW W wHAW :
T N WAl GF A9 & $ F41 5

(%) =ar @wr grear aw F 0%
sfoendt 757 w3 ¥  eawge
fa®r ¥ zear &1 @rEET ATEIT AT AW
T ¥ wrar ;Wi
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Yy aar § A AT g A At ®
1 Fdag FE ?

g WAWE  # gwedt (s
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Decline in export earnings of Indian
films

601. SHRI C. K. JAFFER SHARIEF:
Will the Minister of TNFORMATION
AND BROADCASTING be pleased to
state:

(a) whether figures of export earn-
ings of Indian films have shown a 14
per cent fall during the year ended
June, 1973; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) There has been a
slight fall in export earnings of fllms
during the period from July 1972 to
May 1973 as compared to the previous
corresponding period of the order of
5.7 per cent.

(b) Wo specific reason can be zttri-
buted to thig slight fall.

Functioning of Calcutta Telephones

602. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Ministry has re-
ceived any complaint from the sub-
scribers or any other concern about
the poor functioning of the Calcutta
Telephones particularly in 2441 and
57 exchanges and also in the Trunk
line between Delhi and Calcutta;

(b) it so, the steps taken in the
matter; and
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(c) whether the Ministry is prepared
to make any investigation into the
regular activities of the Aulo-manual
and Trunk-exchange of Calcutta Tele-
phones?

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ BAHADUR):
(a) to (c). Complaints have been
received from time to time. The com-
plaints when received were examined
and necessary remedial steps taken to
rectify them. The Department on its
own also assesses the quality of ser-
vice at Calcutta on a continuing basis
and various long term and short term
measureg to improve the service are
under implementation. Since the Ser-
vice is being constantly watched and
taken care of there is hardly any need
for a special investigation as pro-
posed.

CORRECTION OF ANSWER TO
USQ NO. 590 DATED 25-7-73 RE,
LOOTING OF CAMPS BY ARMED
MIZO REBELS AT TITAHJAYA-
PARA, NORTH TRIPURA

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): In the answer
furnished to part (a) of the Lok Sabha
Unstarred Question No. 590 on the 25th
July, 1973 it was stated that Gowvern-
mentl had no information regarding
an incident on the 10th June, 1973
referred to in the question, The Gov-
ernment of Tripura have subseguentlv
furnished the informalion that on the
10th June, 1973, a gang of three armed
Mizos raided Titahjavapara under
Kanchanpur Police Station in North
Tripura and looted ariticles valued at
about Rs. 52 (Rupees fitv-tvn anlv)
from two labour camps of contractors
and that no involvement of local edu-
cated youth has been established.

2. The required information was re-
ceived from the State Government of
Tripura only in the last week of
August 1973 and hence the delay in
correcting the statement.
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12.00 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISLOCATION .OF INDIAN.
AIRLINES SERVICES

ot wew fagrt awRdt (-
Toax) @ womw mgEm, & whaew-
dix @F "gw ¥ frefafas fawg
F O 9@ W) A fEme
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& se-agvd g & |garare "

THE MINISTER OF COMMUNICA-
TIONS AND TOURISM AND CIVIL
AVIATION (SHRI RAJ] BAHADUR):
Sir, I am thankful to you for giving
me this opportunity to inform the
House of the position in regard to
the revised shift system introduced in
Indian Airlines with effect from the
morning of 12th November, 1973.

The nature of the work in Indian
Airlines is such that several of its
Departments have to function round
the clock. The workload, however,
varies duc to the pattern of opera-
tions. The shifts in Indian Airlines
prior to the 12th November, were
mostly on the ‘balanced’ pattern, so
that equal numbers of workers were
employed in the morning, afternoon
and night shifts, though the worklsad
involved varied from shift to shift.
‘This created artificial shortsges when
the workload was high and left num-
bers of workers with little work at
other times. The detention of
workers from the lightly loaded
to the more heavily loaded shifts
thus became inevitable. This not
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only led to inefficiency and in-
discipline, but alsv had an gadverce
impact on the safety and reliabilily
of Indian Airlines operations. Fur-
ther, the old system resulted in a
large amount of unwarranied over-
time payment.  Artificial shortages
of staff were accentuated by the grant
of compensatory ‘time-off' for over-
time work and were further aggravat-
ed by liberal leave rules which
permitted individual employees to
stay away from their duty for a day
or two at a time without prior per-
mission. The Committee on Public
Undertakings has, in its 28th Report,
on the working of Indian Airlines
drawn attention to this disturbing
situation and recommended remedial
action.

To rationalise the shift system and
eliminate wasteful practices to the
extent possible, the Chairman, in
accordance with the specific provisions
contained in the agreements with the
staff unions, held discussions with the
representatives of the Air Corpora-
tions Employees Union on the 15th
October, with the Indian Aircraft
Technicians Association on the 16th
October, and with the All India Air-
eraft Engineeres Association on the
26th October, Time schedules for
detailed discussions on the proposed
revisions in the shift system were
agreed upon. Accordingly, the con-
cerned officials in th four Regions of
Indian Airlines invited the local union
representatives for consultation and
discussions and furnished them
Management's proposals for the revi-
sion of the shift system. Since no
agreement could be reached, the
proposals were, in accordance with
the agreements signed with the
unions, remitted to the Regional
Directors in the case of the Indian
Aireraft Trichnicians Association and
the All India Aircraft Engineers
Association, and to the Assistant
Managing Director in the case of the
ACEU. The Assistant Managing
Director invited the Central Office of
the A.C.EU. for consultations on the
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8th November. At this meeting the
union representatitve unfortunately
took a negative attitude and raised
issues which appeared to be designed
indefinitely to postpone the introduc-
tion of the revised shift system. The
Assistant Managing Director gave
careful consideration to the whole
matter and on the 9th November
gave a decision approving the pro-
posals of the Regions for decision of
the shift system., The decision was
duly communicated to the A.C.EU.
After due consultations with the In-
dian  Aircraft Technicians Associa-
tion and the All India Aircraft Eng-
ineers Association the Regional Dir
ectors took final decisions in regard
to the revised shift system as apli-
cable to their categories of staff:

Pursuant to these decisions, the
Management notified, on the 10th
November, that the revised shift pnt-
tern would come into effect from the
12th November. On the afterncon of
the 10th November, Indian Airlines
was informed by the Central Chief
Labour Commissioner on the telephone
that he had received a copy of =a
strike notice from the A.CEU. effec-
tive from the 25th November.

I regret to inform the House that
despite specific provisions in the
agreements with the unions for the
revision of the shift system, and the
detailed discussions betwern the
Management and unions, the unious
concerned are opposing introdaction of
the new shift pattern. They have re-
sorted to action which has resulted
in delays and curtailment of services
causing serious inconvenience and
harassment to the travelling public.
Some employees also “Gheraced’ the
Indian Airlines Regional Director in
Calcutta with a view to bringing pres-
sure on the Management.

The Chairman has made it abun-
dantly clear that if as a result of
experience the new shift system need
any modifications, these will be in-
troduced.
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I am sure that this Honourable
House will join me in expressing the
hope that the employees concerned
will realise that lawful decisions of
the Management must be implement-
ed.
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“At this meeting, the Union re-
presentative unfortunately took a
negative attitude and raised issues
which appeared to be designed in-
definitely to postpone the introduc-
tion of the revised shift system”.
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SHRI VASANT SATHE (Akola):
Once again we come before this House
with disturbing news from a sector
where the employees are one of the
highest paid in the country. Last
time| it was the pilots. Before that it
was the engineers, Now it is the
technical staff. We are really sur-
prised that in .his sector there must
be some communication gap between
the Management and the Staff.

It is always said that at least in
the publiec sector there should be
better labour-management relation=
ship. When we talk so much about
labour participation in management,
in a sector where all the people are
of high technical calibre, right from
the smallest technician to the highest
¢ngineers end pilots, why should we
not take them into confidence and
why should there not be a feeling of
belonging among the workers, parti-
cularly when a seasoned and famous
Air Marshall of this country like
Shri P, C. Lal is heading this organi-
sation? We were all thinking that
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this communication gap would be
abolished. Now that Shri Raj Baha-
dur has come in, there is greater
reason why the gap should be re-
duced because, ag he says, he knows
and flicr of the highest order and
employecs. But he has taken over
this portfolio only the other <day.
This problem arose mainly because of
this communication gap.

As a trade unionist I have ahsolu-
tely no sympathy for those employees
who start this type of agitation. The
wo kers do not do their work in the
scheduled time of 8 hours and want
overtime to do the work after thnie
8 hours. This can never be appreciat-
ed or cupported by anybody. There
can be ne sympathy for such emplo-
veces. The opposition to this shift,
particulars by the A.C.EU, appears
1o be that they are now going to get
less overtime wages; no other reason
has come from the other side. I have
tried to see the newspapers to under-
stand whether the union has come out
with any genuine grievances why the
shift arrangement should not be
changed. The only reason that they
have given is that their overtime will
be reduced. The employees of the
engineering division and technicians
have also accepted this. Therefore,
there can be no sympathy with this
demand of the union and the attitude
of the employees.

1 would like to appeal to the em-
ployees not to pursue this policy. I
would also appeal to opposition leua-
ders like Shri Vapayee to unequivo-
caily oppose this kind of attitude by
the employees. This attitude is plagu-
ing not only this sector but also the
banks, posts and telegraphs, railways
and other spheres of life. This is
detrimental to the economy of the
country.

SHRT ATAL BIHARI VAJPAYEE:
The Government js responsible for
this.

SHRI VASANT SETHE:
vou blame Government for
thing?

Why do
every-
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SHRI ATAL BIHARI VAJPAYEE:
Whom else am I to blame? Shvuld 1
blame the opposition?

SHRI VASANT SATHE: Yes, the
opposition also if you want to support
the demand of the employees. You
want to blow hot and cold in the
same breath. You want to blame the
Government and support the emplc-
yees. It is this kind of attitude among
the opposition that encourages the
workers to indulge in these things.

Therefore, let us mnot take this
attitude. If the Government = fn he
Rz T e shioaid ceeopt i Pl

g ereler underiakiagr Pl ot 0
be a sense of belonging. 1 wai! O
know from the hon. Minister, now
that he has taken charge of this

Ministry, whether this communication
gap will decrease. Now, that Shri
Lal is heading the undertaking, wilk
Yyou now start this new era of com-
plete understanding with all the em-
ployees? .

I would first like to know why you
called your first shift a balanced one.
I think it was the most unbalanced
one.

SHRI DINESH SINGH {Pratap-
garh): It is also a communication
gap.

SHRI VASANT SATHE: As far as
these shifts are concerned, having the
same number of workers in each shift
is not a balanced pattern. 1. ha: nn
relationship to the work at all. W2
would like to know how yuu wili
remove this imbalance as also the
imbalance that prevails in the rrla-
tionship between the management and’
the employees. I would also like to
know when we can expect you to
come and inform the House that as
far as the Indian Airlines is concerned.
there is complete agreement and a
feeling of belonging among all the
levels of employees and also appro-
chement between the employee: and!
the management.
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SHRI RAJ BAHADUR: Sir, I
deeply appreciate the spirit of the
observations made by my hon. friend,
Shri Sathe, I wholeheartedly agree
with that spirit. T do recognise the
importance and need of having no
communication gap whatsoever and
having complete understanding and
harmony, so far ag the vperation and
working of the Indian Airlines is
concerned, so far as its efficient run-
ning is concerned. I also appreciate
the compliment he has given to Shri
Lal. He himself having been a pilot
and flier of the higher order and
merit we cannot support for a
moment that Shri Lal would ever
like to have any lack of understand-
ing or lack of communication bet-
ween him and the workers. As 1
said earlier, an autonomous organisa-
tion like the Indian Airlines Co:po-
ration should settle this problem by
negotiation with the employees and
certainly the Minister and the Minis-
try will provide whatever help we
can. I do not think the hon. Mem-
ber has asked for any other informa-
tion.

SHRI H. M. PATEL (Dhandhuka):
Sir, I must say that I agree with what
Shri Vajpayee said right at the outset
that why is it that it is only now the
Government has realised that these
shifts of equal strength was not the
right course for so long. Why 1s it
that it is only now that they have
thought of changing it? The answer
he gave is perhaps something with
which I do not agree. Shri Sathe has
likewise talked of a communication
gap. I think that is again stating
something that does not tally with
facts. It is quite clear that in this
case there was no communication gap.
In this case—] am going by the
statement of the Chairman of the
Indian Airlines in the press confe-
rence—the Chairman has been in
touch with the union authorities for
several weeks and that the union nad
agreed that something needs to be
done. Then how did the negotiations
break down? It is said that the ne-
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gotiations broke down because of the
fact that the information that the
unions sought from the Indian Air-
lines was not made available to then.
Accerding to the Chairman that in-
formation would have taken weeks
or perhaps months to collect and it
had really no relevance to the points
at issue. Then, what is the justifica-
tion for saying that there is communi-
cation gap?

204

According to a report in The
Statesman. Shri Mazumdar, General
Secretary of the A.C.E.U., denied that
the union wmas insisting an uniforn.
strength in each shift. That is pre-
cisely the point at issue. Now thera
are three shifts, morning, afternoon,
and night, of equal strength irrespec-
tive of the workload. It is well-known
to everybody thal only during certain
periods the air traffic is iniense,
Therefore, the strength of staff lor a
shift must be linked with the voluvme
of worle that hag to be done during
that shift. That was not done so far.
Now the union says that it agrees to
this chanege and that it is not objecting
to the revision but it was not given
any opportunity for discussion. And
this they say after discussions had
gone on for days on end. The IAC
Chairman said that Mr. Mazumdar's
statement was not correct and that
the A.CEU. was not prepared to
take a realistic and practical attitude.
Angd that is correct. After all, the
reason for staff objection is quite
obvious It is perfectly understand-
able. How can anybody readily agree
to forgo large sums of money which
they were earning through overtime?
This change in the shift system must
result in that. If the Chairman has
said that the change was going to
result in a saving of a crore or two,
how does that saving of a crore or
two arises except from the fact that
less overtime will be paid to these
people? Therefore, it is going to hurt
their pockets and they are bound to
object.

At the same time, the point to con-
sider is this, and this is why I wel-
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come Government's awakening, late
though it is, to realities, and how to
adminisier such organisations. These
are problems for the manugement.
The management did not manage 5o
far; now the management has begun
to manage. These are not issues for
workers to decide as to what the
strength and number of shifts there
should be, for how many hours the
piiots should work, what should be
the night halt and what the periods
of rest, etc. The pilots have accepted
ihi.. They were ulso not happy with
these changes which will result in
substantial savings. The engineers
too realise because in the main the
engineers must work not during the
day tlime when there are no airciaft
to work on; they must work on the
mircraft and the aireraft come only
in the night. Would it be right to
insist that we will have equal shift
strength even though during the day
time there will be no aircrait and we
will have to sit idie? Is that what
this Iousc would desire to be con-
" tinued? Is that what Mr. Vajpayee
would like to he continued? Is that
what Mr, Satiie would like to be
continued because there iz a commu-
nication gap? Of course, not.

This overtime has become a racket
not only in this sector but in a num-
ber of others also. The bank workers,
for instance, start work after the day
is over, which causes a great deal of
inconvenience to the general public.

The other reason why these conces-
sions have been given by the Indian
Airlines is also obvious, It is an
essential servicee One would have
imagined that, in an essential service
which is also run by the country, by
the Government, by a national orga-
nisation, the workers would work
with a will. But that has not been
the experience. On the contrary, they
utilise the fact of its being an essen-
tial service for threatening to go on
strike, knowing that they would dis-
rupt the services and cause enormous
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inconvenience to the general travel-
ling public thereby, and that is their
strong bargaining hint. It is because
the public has not been prepared to
put up with that inconvenience, it is
because Government is not prepared
10 put up with unpopularity lest it
should affect their voting strength or
whatever it may be, that so far
concessions have been given which
are totally wunreasonable. Will the
Government, now that they have
realised what the correct attitude
should be in the management of such
large organisations.. ..
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SHRI ATAL BIHARI VAJPAYEE:
I doubt whether they have realised
even now.

SHRI H. M. PATEL: ....and are
anxious to see that the managemet
is able to manage, that proper func-
tions of management are entrusted to
them—I greatly appreciate what Mr.
Raj Bahadur stated today, namcly,
how can he interfere in a maiter of
which he knows next to nothing—,
when a Minister hag that realisation
and allows experts to do their work
within their sphere: policy-making
would be his sphere undoubtely, but
the implementation of policy he makes
is somebody else’s and there should
be the least interference possible in
that. Will the Government now
assure this House that it will stend
firm on the line it has taken now
until such time as a settlement is
reached which ensuresg a satisfactory
reform in the entire system and pro-
gramme of work, in the working of
the Indian Airlines?

That is what 1s at issue to-day. If
you give in, if there is any compro-
mise now, I think it will only result
in further weakening and inefficient
functioning of the Indian Airlines.

How is it that—I think, Mr. Vaij-
payee quoted certain the
operating expenses rose from Hs, 41.37
crores in 1970-71 to Rs. 50.71 crores in
1971-72? And they have been rising
over a period. If you take the earlier
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years figures, they show a steadily
rising trend o that they would really
leave no profit margin whatsoever.
It seems to me, therefore, that the
time has come to declare thai while
being fair to the labour, we intend
also to be fair to the management and
to the general public. I think this
is an important point.

Public sector enterprises must make
profits. To talk as sometimes one
talks that profits should not be the
criterion for judging the efficient
working of a public sector enterprise,
is to talk utter nonsense, It is the
only criterion. If it is suggested Ithat
you have to make some CONCESSIONS,
etc., on sociological grounds and other
grounds, you can always aliow all
that in your calculations and show
that the enterprise nevertheless func-
tions at profit and if the Indian Air-
lines is to function at profil which
should also be the objective of the
entire public sector, I think you must
stand firm on this and ensure the
workers a fair treatment but ensure
also your management that for its
operational efficiency, whatever kind
of arrangement is mnecessary, the
workers must accept it as reasonable.
This is my question. Are you pre-
pared to stand firm until a settle-
ment can be arrived at ensuring all
these things that I have mentioned?

SHRI RAJ] BAHADUR: Mr. Patel
has again put the same question—why
was it tolerated until now—all these
imbalances and distortions that hgve
crept in? In any human organization
or institution, our experience iz that
over the years we do experience.
despite our best judgment, some ir‘n-
balances er distortions creep 1D
Wh o thev are in the process of creep-
ing in, we Teally do not always
succeed in perceiving or noticing them
and it could not be wise on my pert
or on the part of Mr. Patel with f:ll
his wisdom and experience, to be wise
sfler the event.
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But the fact of the matter is that
when the demands of the various
Unions of various classes of employees
came up before this House, did we
or did we not lend our support also
at that time? However, let by gones
be bygones and if the matter 1s that
we have to put the whole thing in
order, he has warned me, ‘Because
it will cause inconvenience to the
public, it may cause unpopulanity to
the Government or to the Minister;
therefore, you will give in or you
may give in” I would say most
humbly and in great humility that
it is not important—whether the
Minister becomes popular or unpopu-
lar. In fact, we do regret the in-
convenience that is caused, the great
inconvenience that might be caused
to the travelling public and for that
we would really apologise. EBut =o
far as this thing is concerned, when
we think that a thing is right, when
we think that the course that we are
going to take is correct and that these
distortions and imbalances have crept
in, there is no reason why we should
not be able to persuade even the
Unions and their leaders to come
round to the table and talk the things
over. I would not really play the
Samson, shake the whole pillar and
bring it down crashing. I would say
that the leaders as also the workers
are our own nationals and are a
patriotic people doing their duties,
May be some distortions have occurr-
ed, some differences of opinion have
occurred.

As far as the discussions were con-
cerned, the matter hag been thorough-
ly discussed at all levels and I can
asture the House and even to-day,
in his last statement to the Press, the
Chairman has invited, 'Let us work
it and if after working it is considered
necessary that the syslem requires
some changes’, he has said:

I quote:

"We are prepared to consider
changes as we go along.’
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Those changes will be considered with
a view to resiore some sort of a
balance. An objection was raised for
the word ‘balance’ although it was
used in regard to the present order
of things, in regard to the shift pattern,
that was perhaps only euphemistical-
ly expressed to denote the agreement
between the management and the
labour at that time. We want to
restore the real balance which would
be free from distortions. I can
assure you that we shall never over-
look the other people—workers—and
we shall certainly try to let all our
workers go round and let this new
pattern continue. If they fee| that
there is need for a change anywhere,
they may discuss about it. I do not
think that there is any question of
lack of firmness in this. It iz all a
question of deliberate policy and a
deliberate action that we have taken.
It is absolutely right. When you say
that the Minister knows next to
nothing, in all humility, I would say
that I do not know anything about
engineering or technician’s job or air
operations. I  think that if the
Minister or a Member of Parliament
assumes that he knows each and
everything—technical] or non-techni-
cal—soon after their being elected to
the post, then I think we are wrong.
I would only tell you that what I
have said is correct that the matters
connected with the shift patterns have
got to be decided at the operating
levels. Firstly, the man who has to
take the work and the man who has
to give the work have to come to-
gether. For the technicians and engi-
neers, final decision rests with the
Regional Director by virtue of the
agreement with the Unions and our-
selves. In this particlar case, 30
far as employees’ union are concern-
ed, the final authority is the Director.
And that is what we propose to do
in this case.

SHRI H-. M. PATEL: Will the
Minister kindly confirm whether it is
a fact that the overtime working to-
day results in an average earning to
something like a thousand a month?

KARTIKA 23, 1895 (SAKA)

Indian Airlines 210
Services (C.A.)

SHRI RAJ BAHADUR: 1 do not
know that. It may differ from worker
to workers. I really do not have the
figures with me.

SHRI SAMAR GUHA (Contai): I
really appreciate the courage shown
by the hon. Minister in adopting him-
self in the new shift pattern from
shipping to airlines and making bold
attempts to answer questions.

Before I deal with the subject pro-
per, I feel very much concerned about
a report which had appeared in the
press that in Calcuita and in some
other air stations, there has not veen
servicing of the aireraft. Mos: of
the Members of Parliament had rais-
ed o question in this regard. There
had been occasions for air disasters.
That is known to us. Disaster is
always dangerous. Hereafte: you
should see that the airerait: are
checked up and necessary servicing is
done and only when they are found
suitable for airworthiness, they
should be allowed to fly. Whether you
control the cargo or not, whether meal
is served in plane or not, the most
important aspect is about the safety
of the passengers and their security.
I want to be assured by the Govern-
ment as to what steps they have
taken to see that the safety and secu-
rity of passengers is guaranteed?

About the problem, it appears to
me that so far as the objective of the
revision of the existing pattern of
shift to a new shift pattern is con=
cerned, there is no difference between
either the different Unions or the
management. But I should say there
is certainly a point on behalf of the
employees that when there has been
an agreement with the employees, an
agreement arrived at in 1971-72, and
when there is a shift from one agree-
ment to a new shift pattern, naturally
it should raise certain questions. The
question arises: if overtime waswrong
it was wrong for so many years; why
suddenly have they introduced a new
shift pattern? As was rightly said
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by my hon. friend, Shri H. M. Patel,
Shri Majumdar of the Airlines Em-
pioyees Union, had said that reason-
able time was not given to them.
They have no objection to the revi-
sion, but they were not given an op-
portunity for discussion.

There is also another point. The
Secretary of the Union, Shri Majum-
dar, said that they were not furnished
with all the necessary data so that
they could come to a conclusion whe-
ther this new shift pattern of service
was in accordance with the principle
of revision and former agreement and
how it would affect them. Air Mar-
shal Lall has admitted that he has not
been able to give them the necessary

data. He said that it would take
much time to collect the data. If so,
on what scientific basis have they

come to the conclusion they did?
Without having proper data at their
disposal and without making the
necessary calculation on the basis of
that, how have they come to the con-
ciusion that a new shift pattern is
called for? This is a very important
point Neither the Air Marshal nor
the Minister has replied to this charge
made by the Union employees. Unless
vou give the data, how can there be
any fruitful, reasonable  discussion
between the employees and the em-
ployer?

I am sorry to say that the Air Mar-
ghal, the soldier Chairman, had acted
as if he was dealing with soldiers.
But he forgot that he had to deal with
a new type of soldiers. Everyday
they are not having to exercise that
type of distipline that the soldiers are
used to. On the 26th, Air Marshal Lal
concluded the dialogue with one of the
Unions, and on the 9th, within two
weeks, he introduced the new shift
pattern. I should say he has done
the whole thing in a mood of too much
haste; I should say a little bit of tact
was necessary for him.

There is another thing. He should
have consulted the Ministry. Perhaps
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he thought that was not needed be-
cause the then Minister was shifting
to a new Ministry and he was not
sure whether the mnew incumbent
would be in permanent charge or in
temporary charge of the Ministry, be-
sides his regular charge of Communi-
cations. Probably there was a doubt
as to whether he would be able to go
in depth into the problem.

Therefore, neither the former Minis-
ter or the present Minister was in a
mood to go into the problem which
has been hanging for many years.
Thercfore, I have used the word ‘tact’.
With certain tact and with certain
patience, the Air Marshal could have
dealt with the problem that is not of
sudden dccurrence or growth but was
hanging over for years.

The word ‘overtime’ is creating
trouble with all common people. To-
day overiime has become regular time
for work not only in IA but in every
department of government. Overtime
has become the time for regular work.
In the regular time, few people do
work in the different offices. There-
fore, I think among people outside
and among all members here, there
will be no second opinion that this
overtime business, this overtime bill,
must be cut, must be rationalised.

There is another thing. The Union
Secretary has said that in Calcutta,
80 per cent of the overtime bill is due
to increase in salary. Secondly, he
has charged that there is under-staff-
ing also. These two charges have
not been met by the management, by
the soldier-Chairman. This has to be
clarified. Therefore, nobody will feel
happy at the way in which they are
adopting this sort of tactics. Now, it
is a very interesting thing to note the
reply given by the Union leaders.
What do they say? They said that
they would be happy if overtime pay-
ment is taken away completely, but
that the management should not ask
them to work longer hours. That is,
they are against overtime work. Now,
you have come up with a new shift
pattern. Therefore, 1 want the hon.
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Minister to tell us if you want to take
away the overtime benefit from them.

They are now working overtime at
the moment.

Lastly, in the statement of the
Minister itseif, it is said that the
“Indian Airlines was informed by the
Central Chief Labour Commissioner
on the telephone that he had received
a copy of a strike notice from the
ACEU.." etc.

Also, there is another statement by
Mr. Majumdar wherein he has said
that any democratic decisions worked
out as a result of negotiations are
acceptable to them and they stood by
their agreement of 1971-72 and they
also agree even with the internal de-
mocratic agreement.

I would request the hon. Minister
to see whether it is possible that on
arbitration with the Chief Labour
Commissioner can be set up so that
there may be a reasonable negotiation
and a reasopable dialogue, and the
data may be supplied to the emplo-
vee: so that on the basis of the data,
a reasonable conclusion is drawn be-
cause they are also agreeable to the
very objective that they do not want
any overtime benefit.

SHRI RAJ BAHADUR: Sir, to be-
gin with, I must really express my
regret that Mr. Samar Guha should
have chosen to deseribe the Chairman
as a soldier-Chairman, especially
when other Members have said that
he is a person of whom we should all
be proud.

SHRI SAMAR GUHA: There
should be a certain dialogue and there-
fore I said that a little bit of tact and
patience is necessary.

SHRI RAJ BAHADUR: I would
lke to dsabuse one thng from the
mind of the hon. Members. Air Chief

Marshal Lal has been for five years,
I am told, the Chairman and Managing
Director of HAL. He had also been,
earlier, the Managing Director—I do
not know whether he was Chairman
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too—of the IAC, when it was called
as IAC then. So, he has had enough
experience of the public sector under-
takings and management and the
dealings with labour. He has dealt
with labour in the HAL and the
Indian Airlines. So, he is not new
to labour. Therefore, tg say that he
is only a soldier-Chairman would be,
to say the least, less than fair.

21¥

So far as the question of agreements
is concerned, I would like to put on
record to say that agreements were
reached between the union and the
management—I have got the records
here—on  2-6-1971, 10-1-1972 and
15-2-1972 with the ACEU. I quote:

‘The Corporation may revise
from time to time the shift arrange-
ments on a different basis, both in
regard to the composition of the
shift as well as the shift timings,
80 as to meet variations in work-
load. This may include provision
of an alternate night shift. Before
the shift arrangements are revised,
the revisions will be discussed with
the union and every endeavour will
be made to reach an agreed decision,
In the event of no agreed decisions,
the matler will be referred to the
Assistant General Manager for a
final decision after neccssary con.
sultations with the Central Office.
The shift items need not be uniform
for all departments. The shifts
will be so organised as to ensure
that no employee is made to work
for more than 34 hours in a week
and further no employee being made
to work for a spread-over in excess
of what is permissible under the
Factories Act, 1948

So, his second question is also answer-
ed; that they cannot be made to work
longer hours than is permissible under
the law. But the agreement is here.
There is also a similar agreement in
the case of technicians and the engi-
neers as well, A]l these matters about
revision were discussed and whatever
has been provided in the agreement
has been followed. So naturally, it
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cannot be said that this has been sud-
denly imposed upon the workers.

I am afraid he has blown hot and
cold at the same time. He says over-
time must be given and then he says
the employees’ unions have not laid
emphasis on overtime as such! We
have first of all to find out and come
to a judgment ourselves whether it
is or it is not necessary to link the
strength of a particular shift with the
workload on that shift. If the answer
is in the affirmative, there is no other
aliernative but to leave this work to
those who can do it, viz,, the manage-
ment. It is not the type of guestion
which can be referred to adjudication
or arbitration or to a tribunal. It is
a matter which has got to be essen-
tially worked out by the people who
are going to run it. It does not at all
affect the terms and conditions of
service of the workers. (Interrup-
tions). Overtime is not a matter of
right and no one can insist on it. But
so far as the terms and conditions are
concerned, it should be worked out
according to the formula in the agree-
ment which I have quoted already.

st wrw fagrdt woddy - wEEE
wRYEn, S AASTHE GT FTAT A1Rar 41
A fre arada 74t 1 wtaEr & 7
et  woew W § fe el
¥ T O A7 o 9 A A
af |

SHRI RAJ BAHADUR: Under the
agreement, the final decision has been
left to the Assistant Managing Direc-
tor and the Regional Director.

MR. SPEAKER: Shri Nawal

Kishore Sharma.

SHRI SAMAR GUHA: What about
arbitration by the Chief Labour Com-
missioner? He has not replied to that.

MR. SPEAKER: I have called
Shri Naval Kishore Sharma. 1 have
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they go on speaking?
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18.00 hrs.

ag @@ & fm wogdd &1 Afgw
3, wawrfat # wfgere §—adr
T AR w1 AT A I F A
g3 ¥ AL ATHIT FT IA B AT GAAL
wifgm o7 geAT G, mifgc 3 e
T % ox ov § e @ F WA
7z 7& g awa fF wm A F A
faaare famm o | WS TG EAT
t fr - gadeEw fEe e
qT  SIgT, TH & 94T A8l g | @
fropmr ar gl feem, g & 9ar
& & amr fawar § @ 94
fradm s WF fag s
qt yww a, ¥ wg ®a g



217  Dislocation of
tar ot fwg & fad &% & wf o,
aft Wt garé-srgrd W Jueew @Y
qr | WU §E gT &6, 39 S Aa-
AL Y, A1 A IT AT ILAT AT
§ o @ A fmma wEE

& qrgar g 5 39 #Y awearsi #1
gATAT g wifsm 1 ww few W
qAT #GRE WY, AT o Hlo e
AT # awr ¥ oA f IR
LA ¥ I AT F WA F1 0F
frd fear g st famg 1 @
Auw fad w9 ®ITH Faei i et
9Em W Aedr § e o@m
fager feat s 7 e FHAR
femars, 99 1 Admr 9z & f7 A
¥ gEar Rw FT @A G §

& ofmm, =TS AreTH ¥ §&r
gy & Hg w1 AEar g fE
TrTErE & FFCY St A woware
T Az = FAET & fFoAaw o)
AXTWT X 1971 F IT F ;A W
FRAGT  fEar 41, 99 F1 oqEeee
W@ 2 Iw AR ¥ faeg I
foee  dzd #1 FEa w1 Fifaw
¥ & s oA g fE s ew oa
7g WM ag 81 afeag wrdw a@d
T& @ @1 & gl I 7g SAAT STEaT
gz gmm § saw qfeas,
dameafema & gagfar & ant
¥ s o @ ?

¥ wg W s owgm fe o
TAR ¥ T AT AGF AT AT
wrew 3, I§ ¥ FaT FY worgw w6 ?
T T ¥ Arg @ET T Amer ¥
o ¥ we § o W ¥ g7 gaew
T AT wom, ofe 3w AWM AT ST

& feg & &

KARTIKA 23, 1895 (SAKA)

Indigan Airlines 218
Services (C.A.)

SHRI RAJ BAHADUR: I have al-
ready given all the answers to these
questions, There is only one point
which my hon. friend has raised which
remains to be answered, and that is
about saftey, a point which was made
by other hon. Members also. I want
to pive this assurance that due care
will be taken of the safety standards
and the security of the passengers
during these days. I will, certainly,
say, there are rules laid down by the
D.G.C.A. which have to be observed
and shall be observed. If the rules
cannot be observed because of these
conditions, we shall ground the planes.
We will not take any risk about the
safety of the passengers at all.

As far as other things said by the
hon. Member, are concerned, I wel-
come the things he mentioned.

MR. SPEAKER: Papers to be laid.

13.07 hrs.

PAPERS LAID ON THE TABLE

CopYy OF THE INVESTIGATION OF INDUS-

TRIAL UNDERTAKINGS OWNED BY Com-

PANIES IN LIQUIDATION (PROCEDURE),

RULES UNDER INDUSTRIES (DEVELOPMENT
AND REGULATION) AcT, 1851

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I beg to lay on the Table
a copy of the Investigation of Indus-
trial Undertakings Owned by Compa-
nies in Liquidation (Procedure) Rules,
1973 (Hindi and English versions)
published in Notification No. G.SR.
915 in Gazette of India dated the 25th
August, 1973, under sub-section (4)
of section 30 of the Industries (Deve-
lopment and Regulation) Act, 1951
[Placed in library. See No. LT-5681/

73.]
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ARMS (SECOND AMDT.) RULES UNDER
ArMs AcT, 1959 AND NOTIFICATIONS
UNDER ALL INNDIA SERVICEs AcCT, 1951,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON.
NEL (SHRI RAM NIWAS MIRDHA):
I bez to lay on the Table—

(1) A copy of the Arms (Second
Amendment) Rules, 1973
(Hindi and English versions}
published in Notification No.
G.S.R. 947 in Gazette of India
dated the 8th September,
1973, under sub-section (3)
of section 44 of the Arms Act,
1959. [Placed in library. See
No. LT-5682/73.]

(2) (i) A copy each of the fol-
lowing Notifications (Hindi
and English versions) under
sub-section (2) of section 3 of
the All India Services Act,
1951: —

(a) The Indian Police Service
(Pay) Eighth Amendment
Rules, 1971 published in
Notification No. G.S.R. 2015
in Gazette of India dated
the 25th December, 1971.

(b) All India Services (Death-

cum-Retirement Benefits)
Amendment Rules, 1972,
published in Notification No.
G.S.R. 390 in Gazette of

India dated the 1st April,
1972.
(¢) The All India Services

(Death - cum - Retirement
Benefits) Second Amend-
ment Rules, 1972, published
in Netification No. GSR.
858 in Gazette of India dated
the 22nd July 1972.

(d) The Indian Administrative
Service (Pay) Tenth
Amendment Rules, 1972,
published in Notification
No. G.S.R. 1044 in Gazette
of India dated the 2nd Sep-
tember, 1972. [Placed in
library. See No. LT-5683/

731
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(e) The Indianu Forest Service
(Appointment by Promo-
tion) Amendment Regula-
tions, 1973, published in
Notification No. G.5.R. 478
(E) in Gazette of India
dated the 24th  October,
1973.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the Notifications mentioned
at (a) to (d) above.
LT-5684/73.]

[Placed in library. See No.
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NOTIFICATIONS UNDER ESSENTIAL CoM-
mMoDITIES AcT, 1855

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): 1 beg to lay on the Table
a copy each of the following Notifica-
tions (Hindi and English versions)
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955: —

(1) 8.0. 526(E) published in
Gazette of India dated the
29th September, 1973 declar-
ing coir fibre extracted from
coconut husk to be an essen-
tial commodity.

(2) The Coconut Husks Control
Order, 1973, published in Noti-
fication No. S.0. 527(E), in
Gazette of India dated the
20th September, 1973. [Placed
in library. See No. LT-5685/
73.]
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MR. SPEAKER: He is neither a
Member pnor & Minister there, There
is nothing wrong if he s a Minister
for some time at both the places. But
so far it is not there.

gATaraAl § 7% 1 @A T FL | W
B s et S S

——
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13.10 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI G. G. SWELL (Autonomous
Districts): I beg to present the
Thirty-second Report of the Commit-
tee on Private Members Bil] and
Resolutions.

13.10 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISION BILL

EXTENSLON OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI S. M. SIDDAYA (Chamara-
janagar): I beg to move:

“That this House do further ex-
tend upto the last day of the next
session, the time for the presenta-
tion of the Report of the Joint Com-
mittee on the Bill to amend the Un-
touchability (Offences) Act, 1955
and further to amend the Represen-
tation of the People Act, 1851,

oft wq feawi (70%7) @ & 3700
fatlg 35A7 &1 97 § 7 us
aiT 2, 1 AT A, F T A T
AT 14T T F | 79 d7F & wafzai
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F F0AET B TE T A A9 g
¥ wafm A faAdr & ooy
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st wEs faet aem@ (=-
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fr afufa o=t & o=t st Fda
T FIF A3 ¥ AHA HqGAT Foa
JAEAA FfFT g qEWAT F F@, T
A WA aF F A @ § | W7 o
afafa 1 Fa7 17 55 g5 & 1 #0
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MR. SPEAKER: May 1 explain?
1 saw this morning statement giving
the reasons also. This is something
very glaring wrong. This Com-
mittee has already had 17 sittings. It
was appointed a long time back. The
Bill was referred to them on 30th
May, 1972, and the Committee was
instructed to report by 4th August
1972, The Committee has been grant-
ed four extenzions. The last extension
was granted on 24th July, 1973 till
todate. I would not approve of such
a long time. Already so many exten-
sions have been given and they had
already 17 sittings and had toured all
over India. This is something which
we cannot explain to anybody. It is
very wrong. The Committee must
finish this work..

wft wes fag <y aoEat . ®Y
qara & frandt A friw fear o
frgg & ATH AAT &1 T FIT
w1 zq g F arad frrwed fitd
oy FT |

MR. SPEAKER: The Committee
has asked for extension of time upto
the last day of the Budget Session.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Oh, Budget Session...
(Interruptions).

SHRI ATAL BIHARI VAJPAYEE:
You please allow me to move an
amendment that this committee be
directed to..
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MR. SPEAKER: I may perhaps be
able to persuade the Chairman.

SHRI S. M. SIDDAYYA: A point
has been raised that the extension
should not be given. I want to make
it clear to the House that the com-
mittee met last on the 22nd October.
They wanted to finish and they met
on the 23rd and 24th. But, as a matter
of fact, the Government amendments
came on the 22nd evening of October
and naturally, Members wanted to
suggest amendments to the Govern-
ment amendments. So there was no
option but to ask for extension of time,.
It was not a fact that the Members. .

SHRI MADHU LIMAYE: Last day
of the next session?
SHRI S. M. SIDDAYYA: Exactly.

There are nearly 100 and more amend-
ments.

MR. SPEAKER: If you had finish-
ed the work earlier than October, the
Government amendments could not
have come. Now they have come.

SHRI ATAL BIHARI VAJPAYEE:
You may amend it as ‘last day of the
present session’. Instead of the word
‘next’ the word ‘present’ be substitu-
ted. This is a small amendment.

MR. SPEAKER: You got four ex-
tensions. You had 17 sittings. You
have travelled all over the country
and now there is no need of any fur-
ther sitting outside. You can sit in
the Parliament House and you can
consider the Government amendments
and take as less time as possible. It
is very difficult to justify your request.
I would very much appreciate if you
do it by the first day of the Budget
session.

SHRI SHYAMNANDAN MISHRA:
They have to consider only the amend-
ments proposed by the Government.
That should not take much time.

MR. SPEAKER: I hope you agrec
that it should be by the first week
of the Budget session instead of the
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Jast day of the Budget session. That
is a good compromise. There will be
no more extensions. Please make it
sure that you will submit your report
by the first week of the Budget ses-
sion.

SHRI SEZHIYAN (Kumbakonam):
In this regard I want to appeal to you
that regarding Select Committees the
General Purposes Committee may go
into their working. I  think we
should have some norms of working
as it is causing some embarassment
as also sometimes wrong criticisms
.are levelled,

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Other committees have
not done that. Only because there is
-a single instance, why should the
General Purposes Committee be ask-
ed?

SHRI SEZHIYAN: There are other
matters also which I want to refer to
the General Purposes Committee on
which I do not want to speak here.

MR. SPEAKER: So, they will sub-
mit the report by the first week of the
Budget session. With this slight
modification, I hope you all accept
this.

SHRI S. M. SIDDAYYA:
amove:

“That this House do further ex-
tend upto the first week of the next
session, the time for the presenta-
-tion of the Report of the Joint Com-
mittee on the Bill to amend the
Untouchability (Offences) Act, 1955
and further to amend the Represen.
"tation of the People Act, 1851."

I beg to

.MR. SPEAKER: The question is:

“That this House do further ex-
‘tend upto the first week of the next
session, the time for the presenta-
tlon of the Report of the Joint Com-
,mittee on the Bill to amend the
“Untouchability (Offences) Act, 1855
- and further to amend the Repre

+ . sentation ef the People Act, 1951."
) The motion was .adopted.

——

100 LS—8
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STATEMENT RE: STUDENT STRIKE
IN BIRLA INSTITUTE OF TECHNO-
LOGY AND SCIENCE, PILANI

MR. SPEAKER: Now, before I
call Shri Mishra and Shri Limaye,
Prof. Yadav has to make a statement
on the Birla Institute of Pilani. It
is a very long statement. He can lay
it on the Table of the House.

SHRI SHYAMNANDAN MISHRA
(Begusarai): We are feeling very
much concerned; we do not know what
statement he has to make.

MR. SPEAKER: Once it is laid,
it will be circulated to you.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): Sir, I lay the state-
ment on the Table.

Statement

The Birla Institute of Technology
and Science, Pilani, g registered
society under the Rajasthan Societies
Registration Act, 1958, is run unden
the superintendence, direction and
control of its 15—member Board of
Governors on which are represented,
inter alig, the Birla Education Trust,
the Government of India and the
All-India Council of Technical
Education, The Institute's Students
Union presented a Charter of 28
Demands to the Director on October
29, 1973 and asked for a positive re-
sponse within gix hours. The
Director wanted more time to give
consideration to the demands and do
justice to them. Not satisfied with
this, the students went on an indefl-
nite strike the same right.

The major demands of the students
cart be grouped ynder the following
main heads: .
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(1) Effective student participa-
tion in all policy making
bodies of the Institute;

(2) Changes to be brought about
in the pattern of courses of
study, curriculum, examina-

tion system and grading;

(3) Reduction

in tuition fees,

hostel rent and other fees,
and

(4) Local demands, such as faci-

lities for extramural activi-
ties, sports, etc.

The Institute's authorities, appre-
hending trouble, declared the Insti-
tute closed sine .die from the
morning of October 30, 1973, and
asked the students to vacate the
hostel and leave for their homes.
That morning the Director and some
senior staff members were gheruoed
and telephone wires and water and
eleciric connections were cut-off,
There was pelting of brickbats and
also some damage to property, Some
members of the staff are also report-
ed to have received minor injuries.
The Institute’s authorities summoned
police help to maintain law and
order in the campus. This was pro-
vided by the State authorities.

When a meeting took place the
following day, on October 31, 1973,
between the Students representatives
and the Director, with the District
Superintendent of Police present as
an observer, the students presented
a new set ‘of eight demands. These
comprised, in the main, (a) "accept-
ance of the earlier 28 demands, (b)
withdrawal of the notice to vacate
hostels,” (¢) no victimisation or
criminal  ‘prosecution, (d) -~ with-
drawal of‘a letter addressed by the
Dean of ~Students to the students’
parents/guardians asking for &n
dssutance that there would be 'ro
students’ - strike in “future and
(e) withdrawal of the police from
the campus. The students wanted
these new demands to be conceded
ilnmedlately; draihhg “ whish® they
ﬂ'!rea‘tened to to ‘on hunge? ut.nlr.!

Student Strike in NO‘JEMBE.R 14, 1973 Birla 1. T. Pilani (St.)

These demands having not been
acceded to, some of the students have
remained on hunger strike from the-
evening of Qctober 31, 1973. How-
ever the situation in the Campus is.
peaceful and no instances of voilence-
have been reported since then.

An officer of the Ministry of Educa-
tion, Social Welfare and Culture visi--
ted the Institute on November 7, 1973
and had prolonged discussions with
the Director and the student leaders
in an attempt to bring about a dialo-.
gue. This attempt did mnot succeed.
owing to the students insistence on
prior acceptance of their demands as
a pre-condition. A delegation of the-
students met the Education Minister
yesterday afternoon and  expressed
the readiness of the students to hold
a dialogue with the authorities of the-
Institute without pre-conditions: An
officer of the Ministry is visiting the-
Institute again today to assist the two
parties to have a dialogue so as to
enable them to arrive at an amicable:
settlement.
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MR. SPEAKER! I shall quote one
instdnce. . In the Bouse of Commons.
tre Spealer—there was a.similar mo-
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only come after he is dead. When it
comes we shal]l certainly consider it.
Don't worry about it much in advance.

SHRI S. M. BANERJEE: It is not
about Pilani Institute. This is about
the institute in Delhi itseif. This is
virtually closed. It is now more than
sixty-days. All the scientists are in-
volved, They presenied a memoran-
dum to Shri Charat Ram,

MR. SPEAKER: Mr. Banerjee, I
have not called you to speak.

st wes fagrt awdt A9 F
faer =T & qIL ® LWz T Al AT
& | faarl feedt ¥ aga e | AfFA
TE AT & A% & AT A oTH
TEEa H T | W W o
E A

MR. SPEAKER: No more please.

13.22 hrs.
MATTER UNDER RULE 377

OBSERVATIONS MADE BY THE
HicH COURT oF ORISSA ON WRIT
PETITION ABOUT PRESIDENT'S RULE

IN ORISSA

MR. SPEAKER: Now, matter under
Rule 377. Shri Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Speaker, I respect-
fully draw the attention of the House
1o the strictures passed by the High
Court of Orissa on the conduct of the
Governor of Orissa, Shri B. D. Jatti.
M4 MA.A9 of the dissolved ‘Orissa
Legi%In!ure had filed' a Writ Petition
before the Orissa High Court challeng-
ing the issue of Proclamation of Pre-
sident's Rule,and the, Governer'a con-
duct in recommending the issue of
Sl.]th o Prn*la'natmn

T}p Writ Pat.l.taon .was dmm(md
the ground that the issue oi Procla-

Rule 377

mation was outside judicial review
but the High Court held:

(a) that the Pragati Party com-
monded a strength of 70 in a House
of 139 excluding the Speaker, that
is. absolute majority; and

(b) that the Governor did not
honour the well-established consti-
tutional conventions in not calling
upon the Leader of the Pragati Party
to form the Government.

I qoute a few lines from the judgment
of the High Court. The High Court
says:

“The Leader of the Opposition
asserted that he had majority sup-
port and that is confirmed by Gov-
ernor's own finding that he had sup-
port of seventy members. Even as-
suming that the Governor wanted
to test the exact support he should
have called upon the Leader of the
Opposition to test his strength in
the House itself which was in ses-
sion,”

“The Governor is not concerned
whether the Ministry would be
stable in future...

“Our conclugions may be summed
up:

“In Great Britain the following
conventions are prevalent:

“The party who commands the
majority in the House of Commons
is entitled to have its leader placed
in office as Premier- with the right
to select his colleagues.

“On the defeat or resignation of
the Government the Queen should
first send for the leader pf the Dp-
pnsmon.

~ “Beforé sending for the leadq of
the Opposition the Moparch should
consult no one.

“The Queen should not éngape in

party pollﬁcl Not only ahe jshnuld
LI}

>



Matter Under
Rule 377

[Shri Shyamnandan Mishra]

231

in fact act impartially but should
appear to act impartially.

‘These conventions were not in-
cluded in a written instrument of
instructions at the time the Cons-
titution was drafted.

“Nonetheless, there was tacit un-
derstanding that those conventions
would be followed in the working
of the Parliamentary system of Gov-
ernment with a Cabinet under the
Constitution.”  “Convesntions are
not enforciable through Court.”
“The Governor did not honour the
the conventions in the following
way: .

(a) When Smt. Nandini Sat-
pathy tendered resignation of her
Council of Ministers, the Gov-
ernor should have called the Lea-
der of the Opposition to form the
Ministry  without testing its
strength.

(b) If the Governor wanted to
be satisfied that the Pragati Party
commanded a majority in the
Legislature, he should have got it
tested on the floor of the House
whether it was in session or not.

(c¢) The stability of the conte-
mplated ministry is not to be test-
ed by delving into antecedents
and contemporanecus conduct of
the constituents of the Pragati
Party even of a coalition but by
physical counting of heads in the
House itself.

(d) If the Pragati Party had
failed to establish majority in the
House which was in session, the
ministry would have automatical-
ly fallen and the Governor would
have recommended for President's
Rule, if no alternative ministry
was possible.”

Now, Sir, the judgment of the High
Court clearly brings out that the Gov-
ernor of Orissa, Shri B. D. Jatti had
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failed to carry out the duties and ob-
ligations enjoined on him by the
Constitution, that he had violated the
oath of office taken by him under
Article 159 of the Constitution *‘to
preserve, protect and defend the Cons-
titution and the law".
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Conventions, which the High Court
has stressed, are an integral part of
the Constitution and the law of the
land and the violation of the Consti-
tution itself.

Moreover it is the duty cast upon
the Governor by the Constitution to
carry on the governance of the State
with the aid and advice of a Council
of Ministers, and in the event of such
a Ministry resigning, to take steps to
instal a nmew Minitry.

All in all, it is absolutely clear that
the Governor had deliberately violat-
ed the Constitution, proved untrue to
his oath of office, and deprived the
State and its people of their right
to be governed in accordance with the
provisions of the Constitution,

We think it is the constitutional
duty of the President in the circum-
stances, to dismiss such a Governor
who has not proved true of his oath
of office and has violated the Consti-
tutional provisions.

st wen fagrt wiewd : wsay
o, WT qE WAL ®W 377§ 7
w9 WY q7 IF A WTET 99T 9T W
T T |

MR. SPEAKER: This is under Rule

377 by two Members and not by any-
body else.

oft wee fagrQ! TR : ¥w o
wat Y g wfgd | w9 AT
wy famd & Tod | ¥fer o o
Wawmdfs g i v@ At o
Mo wwx ¥
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MR. SPEAKER: There is no notice
on it. There was only one notice and

I admitted it. fo & A & S WY
TATHT |
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Mr. Speaker, Sir, this
wag very wrongly quoted—the judg-
ment and the observations are two
different things.

st wy femd (wiwr) : womw
wg1aq , Ifrar ¥ Y qzAry qr § -

SHRI CHINTAMANI PANIGRAHI:
Sir, I now rise on a peint of order. I
just want to bring to your kind notice
one thing. The judgment of the High
Court which was read out by the hon.
Member, Shri Mishraji contained two
parts. The judgment of the High
Court says that the Governor has
done well and that is within his power.
So, the interpretation as given by the
High Court against the Governor is
wrong. You will kindly scrutinise
the judgment. (Interruptions).

MR. SPEAKER: Hon. members will
please listen to me. He has raised a
point of order. I have here a copy
of the newspaper Statesman in which,
I think, only a part of it is given. I
am going to have the full report of
the judgment later on and I will try
to make up my mind on that. I will
not say anything unless I see the full
judgment myself.

SHRI CHINTAMANI PANIGRAHI:
This should be recorded, that those
are the observations of the Judges
(Interruptions)., They are always
agpinst Government.

“SHRI SHYAMNANDAN MISHRA:
This is a part of the judgment.

oft vy fawd : 9far &rf A A
A Raer foar 2 gaw 2 fger £
% ¥ az & f maAT A o fead
¢ 1z afefogas w & A W
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¥ guv fagg  wrim ag @Y
wa fig g  fe Sode age
AT FETAN §, XY IgAIT § Ay
Afefgas 7t § 1 7 ot wiaw folz
@ omr ) dwE ¥ R W v
w2} 7 TR aga X ot swagre far,
% fear , g ot ¥ g st

T 4 § forg B wyfaet wgr smar 3
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ot ATA KA W (AQT) W
T g7 wfee 58 @ € )

SHRI SHYAMNANDAN MISHRA:
The judgment has said that the Gov=-
ernor violated the convention (Inter-
ruptions).

SHRI VASANT SATHE (Akola):
When the whole thing is not justice-
able, all the remarks become obiter.
This is an elementary principle (In-
terruptions).

MR. SPEAKER: Let him proceed.

W iy wq fored : & =i og @ @
fe frowd oF ag & fF T A A
www far & =g srfezfgae 7€ g
gwr favia ag fear man & f aregaf
RN N sgEnon § Tg wfefrea
T8 & 1 7 ar frowd & Afe $
¥ & o ¥ @ fean, SeR
Frc s ww & § faw s
wifae< wer o § 1 falt ofy wyane
¥ wfaec %7 W9 WEE T &
gretfs  wEe frome g AT ST
3 gfr g wW W SRR
séar gt A ¥ 7 SR w@ R
fif—

ot wiw w3 oed A< fard
T s En § |
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Wt Wy fewma < oo frewd
T fam= & avd ¥ 1| ox &Y SqurfAw
faewd faeer smoasy § o gai‘
asFifas |

MR. SPEAKER: This is not the

judgment; this is an out-of-the way
observation.

SHRI CHINTAMANI PANIGRAHI:
Yes.

SHRI SHYAMNANDAN MISHRA:

No, Sir. If we do not observe the
Constitution. . ..,

weAq AT : wifaet F1 7qww
WEZ ATE 3T A AEANAGT £ |

SHRI SHYAMNANDAN MISHRA:
‘They are an integral part of the judg-
ment. These are strictures passed
on the Governor. Let us have a full-
fledged discussion on this,

st gza fagd aomar o T
qdmET XY oW & qew Hav ¥
ITHT AWAT ®1T F W90 | FE A
fgsd am fre ol 0 3@
TAIRT IM TIT AT | ARAT X 1T
AT FEgFIF g1 & T ITF AT AT
21 S8 A3 WG F T AN A
e

SHRI CHINTAMANI PANIGRAHI:
That is completely different.

MR. SPEAKER: Unless we have
the full text of the judgment, how
can we say anything definite about it?

ot v famd ;Y warea o1 frewg
g 39% a § WX gz 90 a1 gem
®IZF AMA AT FFA & | IqF A
q wF £3 A Fzw o Afsw

AIFT MET OF uEIA F oL H
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WAd A U2 F@ & gwrw §faaw

. ¥aq dfagm Fr a7 geErae

¥ AR O TE AW awar | gEE
qYR § FAq9, qfcarfzar stz gawr
san & wee & foaar qfawm 1
aREiFT 21 g A Awgr & 5
grifs oz wfefoas a8 ¢, safed
BT HTAT HHAT G  FFA § RIT T4
¥ it vaw fear 2 ar oeafa o 7 )
IIEAIIT KT B IARY W @ A AT
%y § AfeT S g e #1 fawar
1 2 A gafar gwdrfas fwm A1
frrea & €1

oA WEIET, FE AT THT §EA Hq
%% %oA 9qud feg o @ faad &%
dfaal & a¢ § I qagd e a7
ag 7 & qEw w1 ¥, SAF A H A
wwHz # faar #Y 47 | gay o @
et wEt ar snfaez g a1 &fer 5=
FI1 AFT dsirar T ag" A FEAH
far | o oY TgT ¥ IR IE AR
F AT § w37 T O9G AR FEAT TG
AMEAT | WA qGE HAT q@f A9GE E
A Fgm A g e wwa & I
FTR dArdl gL A ot Y § afe
ferm &t gfe & wodfa Y
gfer § mET F AR ToEia &
HTACT FT I AT A fAar &
zafed o9 ¥ $% oF wiT ar 59 9
FT AR ZH T AT GHA ¢ (6 o
TR FMAAT AT AAHE F AZAAL
WA gy Fzi WEE F qOHTA A9
qamr  wrw, SAm  feafae feaw
A | TH A T AT qegafa &
dfqa & @za @ 1 gafew moR
aET § waw war W ey d
wgm fr d@faam & o ofenfenr &
& I7% e FA §F A% I oA
1 ¥ fa 322 wrga #1 @27 F7 AW
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ot oY AT FT W TG FT AT
F A fgema AE)

faargfer mfwed 1 oF Fvme
1968 ® faet & gf 4 | vaF oF
FaR w1 & FAET AMRATE

= XA FAT | AT TG - -

WEqR WEWEA : WT A< A1C I5 A
¥ o< & oy gAAT g Ar Sa dr
AT 934 AT arwraar feae g1 s |
g 1B T E 1 77 7 gy A
faaw A £ ar a5 )

s A HAEC wwd ;- F @Iz

QT TGN FAT ARAT § | SHC G
|mEar g )

There is a grave danger. It is on
the basis of an gbiter that they want
this discussion. If these judges dis-
qualify themselves that they were not
entitled to adjudication on the issue—
and they have given some finding—it
is likely that the conduct of the judge
will be discussed here. They want
such a thing to happen. We are not
going to accept that.

MR. SPEAKER: Mr. Salve, there is
no discussion. Nothing. I have not
given any observation or ruling on it.
They brought this to the notice of the
House. I have already said that the
statement is not before me.

Order, please. I am not calling any
Member.

, ot wew fagr st o wEe
vt F A9 TAA BT @R | I A
Ty foemr =nfed

TEqE WEIRW ; ATT FT THATT & 7

KARTIKA 23, 1895 (SAKA)
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ot 7y fowd : 1968 ¥ ST wT-
afadl #r wwdeT g aqr guw e #
IHFN TF AT A I FT @IE |
T NI A ATATT F werd F v
gEF ard § ag Tgrarv
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“It is not the Governor who
should decide whether or not a
party or a coalition of parties has
a majority in the Assembly, parti-
cularly when defections are un-
happily the order of the day. The
proper place to decide the issue is
the floor of the House.”

gHl & a1 ¥ oF yeard WY gor A
Q‘a’rmiqnfaﬁwﬂmm
& av 78 A% a7 feqT aTwrT gav qwar
2 @ 7 gawr fady Szf aew W
TG FAT ek qr, saw fig faam
T # A wfey ar 1 Afwr T
|rza 7 A waofs ¥ sedrer fz
T & A1 ITHT T F1 A oy AT
dlaurT 1 wagerar w1 | gafer sz
Tz ®1 FTVAT STA, 37 74T B K 22—
T AEAT F )

SHRI SHYAMNANDAN MISHRA:
He has brought into disrepute the
office of the Governor.

MR. SPEAKER: We take the lunch
hour and we go into the other hour
also. This is very wrong. We shall
now adjourn for lunch till 2.45.

13.41 hrs.

The Lok Sabhg adjourned for Liunch
till Forty-five Minutes past .Fourteen
of the Clock.
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The Lok Sabha re-assembled after
Lunch at Forty-seven Minutes past
Fourteen of the Clock

[Mr. DEPUTY-SPEAKER in the Chair]

DIRECT TAXES (AMENDMENT)
BILL—Contd.

MR. DEPUTY-SPEAKER: Shri
Vasant Sathe will continue his speech.

SHRI VASANT SATHE (Akola):
Sir, as I was saying yesterday, the
whole object of this Bill is to try to
develop the backward areas of this
country. It is with that object that
we have tried to bring this amend-
ment to the Income-tax Act. But this
very object is likely to be defeated by
the half-hearted manner in which this
Bil]l is being brought. When we are
talking in terms of socialist economy
or, for that matter, even a planned
economy, we cannot accept the con-
tention of giving concessions to the
monopoly capitalist class. In fact, tuis
ig against the very concept of plan-
ning. When we are talking in terms
of a palnned economy or balanced re-
gional growth in the country, why
should we say that the capitalist or
monopolist or big industrial houses be
given concessions to be up industries in
the backward area in the form of tax
relief? But the position is that we
are not having a really planned eco-
nomy, far less a socialist economy.
let us accept that we have got a mixed
economy where we have to tolerate
the capitalist class. If that is the
pesition, let us accept the position and
do it whole-heartedly. I do not un-
derstand why we should go step by
step like a shy bride.

Then, kindly see proposed section
80HH. I am raising this point only
with a view to encouraging industries
to go to backward areas. Sub-section
(1) of new section 80HH reads thus:

“Where the gross total income of
and assesee includes any profits and
gains derived from an industrial un-
dertaking, or the business of a hotel,
to which this section applies, there
shall, in accordance with and sub-
ject to the provisions of this sec-
%ion, be allowed, in computing the
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t_otal income of the assessee, a deduc:-
tion from such profits and gains of
an amount equal to twenty per cent
thereof.”.

So, all that is being done is to. give a
20 per cent deduction frem profits and
gains.

Then, kindly see sub-section 2 of. the-
same section. It reads thus:

“This section applies to any indus-
trial undertaking which fulfils all
the following conditions, namely: —

(i) it has begun or begins to
manufacture or produce articles
after the 31st day of December,

1970 in any backward area
specified in the list in the Eighth
Schedule.”.

This means that this is being made ap-
plicable to new industries only. Later:
on, in the proviso, and in the Expla-
nation, the basic object of this provi-
sion is watered down by saying that
if the new industry arises by transfer
of an old industry, this provision will
not apply.

One of the basic principles of legis-
lation is that when we are making a
law, whatever we want to say must
be said by us in the main section. An
explanation is required, only when
something is required to be explained
in the main section. But one is not
expected to take away what is pro-
vided in the main section, by insert-
ing a proviso or an explanation. That
would be a very bad method of legis-
lation and a very bad method of draft-
ing. But that is precisely what is
sought to be done in this section. The
result will be that you cannot have
any transfer of an existing unit from
a concentrated area. At present,
industries are being concentrated in
Bombay, Calcutta or other pockets in
this country almost to the point of
saturatien. And there is talk in terms
of expanding these cities further i
the form of the twin city of Bombay
and so on. Skyserapers are going up
in these towns, creating all sorts of
modern problems of pollution eto
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which are plaguing these areas, a art
from the social and hygienic and
moral problems. In this section, it iz
not being provided that an existing
unit in Bombay or Calcutta can go
to a backward area. In fact, it can-
not go to a backward area, in the
light of these provisions. That means
that the very object of the Bill is be-
ing defeated. Are we trying to deceive
the people by this? In the budger,
the Finance Minister had stated that
they were doing so much for the
backward areas in the country, but in
the proviso, he is taking away the
entire object and he is saying that an
existing unit can either expand or go
to any old area but not to a backward
area. Thereby, the very object of the
Bill is being defeated. Therefore, I
would submit that this Bill has not
been well thought of and it has not
been well conceived of.

Now, kindly consider another as-
pect. Kindly see the Eighth Schedule
which lists the backward areas. The
Finance Minister said yesterday that
this list had been selected on the basis
of what the Planning Commission had
decided as backward areas.

I would submit that the criteria be-
fore the Planning Commission for
giving certain facilities etc. for deve-
lopment of backward areas were alto-
gether different., For example, when
you decide to develop a backward
area like Bastar, which is a jungle
area or a tribal area, you will have
altogether different considerations of
development, because in that area, in-
frastructure facilities have still to be
developed. But when we are talking
in terms of industries go to backward
areas, can we expect any industry to
go to any area where even basic in-
frastracture facilities like transport,
communication, power and water are
not available? Therefore, to take thcse
areas as backward areas in the light
of what the Planning Commission has
said and to deny to the rest of the
developed areas where infrastructure
is there, such facilities, would be higlh:-
ly ridiculous and absured and will

Direct Taxes
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defeat the very objective, Except for.
the industrially developed pockets, as:
I said earlier, concentrated pockets
like Bombay, Calcutta, Madras or for
that matter Bangalore or some few
pockets like Delhi, the entire coun-
try is a backward area industriaily.
If we want balanced regional growth,.
then these areas cannot be ignored.
Let me give an example from my own
constituency, Akola. It has rail and
road connections, and it has power
and water facilities, but it is not in+
cluded in this list. Similarly, Nagpur
is mnot included in the list. Even,
Sholapur, Kolhapur and Sangli are
not included in this list. Similarly,
there are many other places that one
can think of, which have not found a
place here.

o G AT ®PI@(FAT): qEAr W

SHRI VASANT SATHE: I do not%
know whether there are roads etc. in
Morena, The only test of advance-
ment of Morena is that Mr. Kachwai
comes from that place.

I would submit that this entire
Eighth Schedule needs to be changed.
How can we have industrial growth
with this type of Schedule?

Then let wus take the Ninth
Schedule. The initial degpreciation
which Government are trying to
provide is for all the industries
which are actually monopoly indus-
tries, Now, let us see the industries
listed in this schedule. They are
iron and steel (metal), non-ferrous
metals, ferro-alloys and special steels,

steel castings and forgings, thermal
and hydro-power generation equip-
ment and so on. Are thege indus-

tries going to be developed by small
entreprenours? What encouragement
are Government giving to the small
entreprenours?

Therefore, I would submit that the
entire list of industries in the Niath
Schedule needs to. be changed. But
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‘where can these changes be made?
Government have brought forward
the Bill today and they want to rush
it through and they want to have it
passed also. That was why yester-
day my hon. {friend Shri N, K, P.
Salve suggested the reference of this
Bill to a Select Committee. He said
that heavens would not fall if this
™ Bill was referred to g Select Com-
mittee. After all, in this Bill itself
there is a provision which says that
this Bill would come into force,
especially section 88HH from April,
1974. 1f that be so, why not refer
this Bill to a Select Committee and
ask them to report only on those
portions of the Bill where changes
ure required, especially these two
provisions? We can refer this Bill
1o a Select Committee with instruc-
tions to report by the first week of
the budget session, so that we could
have the Bill as reported by the
Select Committee in March and pass
it also if we want, That is possible,
Apart from drafting errors, the basic
things which are lacking in this Bill
and the lacunae to which I have
made a pointed reference could also
be corrected fully. But today they
cannot be corrected.

I would submit that let not the
hon. Minister make it a prestige
issue, Whose prestige is involved in
this? As the hon. Minister of
Finance himself has said, this is a
revolutionary step that he wants to
take industries to the backward
areas in order to develop them, Let
it be a real effort in content and not
only an eye-wash, I have to use any
strong words, but if Government
were to insist on rushing through this
Bill in the House, we would only be
deceiving ourselves and the people.

This is not a party issue at all. I
think that all reasonable persons in
this House will agree that this Bill
needs a thorough second look, and,
therefore, it should be referred to a
-Select Committee, * '
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" SHRI SEZHIYAN (Kumbakonam):
As far as I remember, during the past
21 years, of Parliament, this House
had at no point of time been seized
of this peculiar situation of being
asked to consider two amaunding Bills
on taxation laws in such a quick
succession, One Bill had been intro-
duced in the month of May and
another Bill had come forward in the
month of August. This is the state
of affairs now. Yesterday, my hon.
friend Shri Salve who is presiding
eminently over the Selection Com-
mittee on the Taxation Laws
(Amendment) Bill which is yet to
submit its report, described in an ex-
pert and graphic way how baffling
how confusing and how complex the
tax laws are becoming, and how
they were being tampered with at
the slightest provocation. Since I
am not an expert in taxation laws, 1
can only quote before the House the
opinions of some experts to point out
how the Indian Income-tax Act has
been tampered with all these years.
This is what the Law Commission
had to say in their Twelfth Report
when they were asked to give their
report on the amendments to the In-
come-tax Act, 1922, In the very
opening sentence of their report,
they said:

“There is hardly any Act on the
Indian statute-book which is so
complicated, so illogical in its
arrangement, and in some respects
sp obscure as the Indian Income-
tax Act”

Then, they have said that:

“The hopeless confusion into
which the Income-tax law has
fallen is mainly due to precipitate
and continuous tinkering with the
Act by the legislature™.

Proceeding further, they say:

“Stability is most essential to the
proper administration of a taxing
statute, and if the tax structure of
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this country is to be put on a
,sound fotting, it is essential that a
halt should be called to the making
of ill-digested amendments in a
.frenzy of hurry which has charact-
erised the history of income-tax
law of the last few years”.

1 do not know whether Mr. Chavan
will agree with me when I say this,
because I am not an expert, but I
feel that those persons were consi-
dered as competent in those days.
Persons of the statute of Shri M. C,
Setalvad, Shri M, C. Chagla, Shri K. N.
Wanchoo, Shri P, Satyanarayana
Rao, Shri V. K. T. Chari, Shri S. M.
Sikri, Shri G. S, Pathak and
Shri N, K. Palkhivala have prepared
the model Bill, and that was adopted.

After going through the Select
Comumittee, that was adopted. The
Bill was introduced in this House

first and then the Report of the
Select Committee was given in
August or September, 1961. The
then Finance Minister said that
Government had then come to a
stage where they had stablised tax
laws and for five years they would not
have to amend any part of it. Such
was the impression created when the
Act of 1961 was passed. I can say
that that Act has been taken as a
model Act in some other countries.
Specially in Malaysia, when I had
been there, they told me that they
had taken it as a model Act, But
what has happened in our own
country? By 1967, 400 amendments
had come to be introduced. In 1970,
when I was in the PAC, we had
counted as many as 600 amendments.
Yesterday, Shri Salve had said that
900 amendments had been introduced.
I do not know how many more
amendments are going to crowd the
Act already bulging to cracking point.
The entire Act has been tampered
with beyond recognition. Take, for
example, section 80, There was only
one section in 1961. But now we find
that sections 80A, 80B, 80C, 80D, and
80E, are there. and sometimes we
have letters MM, QQ and so on until
we exhaust all the 26 letters of the
English alphabet; I think in section
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280, we have exhausted all the
Jetters of the alphabet from A to Z,
and then we have ZA, ZB, ZC, ZD
and ZE, and thus altogether 31 such
amendments have been intreduced.
I think section 280 deals with
annuity; those provisions might have
been introduced as part of a separate
Bil] itself, All extraneous matters
are being ploughed into the Income-
tax Act, so much so that the Act has
changed beyond all recognition.

1895 (SAKA)

So, even after ten years, we are
still in the same old pitiable position
that a complex law, even according
to an expert like Mr. Salve, has
become more complex and compli-
cated that one could not make out
what it means.

Yesterday, 1 had moved a motion
to refer this Bill to a Select Com-
mittee, I wanted this Bill to be re-
ferred to the same Select Committee
which is now considering the Taxa-
tion Laws (Amendment) Bill, but
technically I could not do that. As a
person who believes in  party-disci-
pline, 1 could not include the
Members from the other side in the
list of Members for the Select Com-
mittee, because I know that they
have to take the permission of theis
Chief Whip first and I have to state
in the notice of my motion also that
I have taken their consent before-
hand. That was why I could not
mention the names of Members from
the other side, So, the fact that I
have not included their names does
not mean that I wanted to exclude
Members from the other side. As I
said earlier, my preference will be to
refer this Bill to the same Select
Committee which is considering the
Taxation Laws (Amendment) Bill.

Yesterday, an impression was
given Dby the Finance Minister,
Mr. Chavan, when he said even the
provisions struck down by Supreme
Court would have been approved by
same Select Committee; his point is
that g Select Committee does not
alter the course of legislation and the
Court’s judgment in any way. As
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rightly said by Mr, Salve, we are not
the presiding deities to give finality to
anything. We can only help. If
they have consciously gone through
the deliberations of the Committees,
if they feel that the Committees have
not helped them to a certain extent
to minimise the loopholes, 1 for one
would request the Treasury Benches
not to put any Select Committee in
future. There is no pleasure to
work in any Select Committee for a
man like me who does not know
anything about the Income-lax law
nor pay income-tax to a huge order.
We have taken much care to go
through all clauses of the Bill to un-
derstand them and to help the Com-
mittee. If an unsympathetic impres-
sion is created on the Treasury
Benches, 1 for one would request
them, implore them, not to put any
Select Committee in _iuture_ It is
going to save much precious time of
the Finance Minister and the pre-
cious time of the officials, Our time
is not so precious, I concede. Even
i the House wants, we can dispense
with 3-hour discussion on the Bill
They have got a huge majority; they
can put it to vote and pass it. If you
want to work in that way, you can
do it.
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‘The basic question that has to be
decided is whether they believe in
sending the Bills to a Select Com-
mittee. In 3 hours, we cannot dis-
cuss all the points,

Now, T would like to invite your
attention to the Report of the
Administrative Reforms Commission.
This is what the have given in thick
letters. It says:

“When in future any amendment
is proposed to the Income-Tax Act,
it should be done only after a care-

" ful survey of the total effect of the
amendment and after considering
carefully the need for carrying out

" the amendment. No amendment
should be proposed merely to get
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round an adverse decision of the
Supreme Court or a High Court.
Further whenever amendment are
considered necessary, they should
not be proposed through the
Finance Bill because the Finance
Bill is not referred to the Select
Committee and the Members of
Parliament do not have adequate
opportunity of studing the various
provisions, All amendments, in
future it is suggested should be
carried only through g5 separate
Direct Taxes Amending Bill."”

They themselves felt and gave
some credence to the ability and the
competence of the Members to func-
tion in a Select Committee and
suggest some amendments here and
there., I do not know why this has
been a go—by. I do not know what
is so important that they could not
wait because most of the provisions
are in the form of concessions.
Can't they wait? Anyway, they are
going to implement it from 1st April,
1974, Why not they wait till the
first week of next session?

I wanted this Bill to go to the same
Select Committee which is consider-
ing the Taxation Laws Amendment
Bill—not that I am there; I am only
an insignificant part there—because
they are considering a Bill where
most of the clauses of this Bill are
being dealt by them. This Bill too.
might have been attended to by the
same Select Committee. One peculiar
thing about the present Direct Taxes
(Amendment) Bill is that the objec-
tives are individualiseq wherras :n
the Taxation Laws (Amendment)
they are general. As rightly pointed
out by Mr. Salve, out of seven objec-
tives of the Bill, except the one where
the Supremsl Court judgment is re-
ferred, all the others could have been
taken care of by the Taxation Laws
Amendment Bill. h

I concede that the Supreme Court
judgment has, naturally, affected the
penalties that are to be levied, be-
cause the Supreme Court judgment,
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:as already pointed out, took the tax
Kability occuring in a single case as
distinet from the tax payable. The
Finance Minister also rightly said that
there will be many cases where the
penality has been levied on the basis
of the interpretation of the Depart-
ment,
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I concede all these things. But my
.simple question is, when did the Sup-
reme Court judgment come. It came
on the 29th™ January, 1973. The Ta-
Xation Laws (Amendment) Bill was
introduced in this House in May 1973.
If the Department had felt so urgent,
if they had beepn agitated over an is-
sue that had been decided by the
Supreme Court in the month of Jan-
uary, why did they not get it inclu-
ded in the Bill that was brought for-
ward in the House in the month of
May? Why did they wait till
August? It is something which is
beyond my comprehension.

1 would point out another thing.
Because of the hurry with which the
Department is proceeding, they are
«creating confusion, Things are
already complicated and they are
making them still worse, The state-
ment made by the Finance Minister
was a written statement. It should
have been very carefully prepared.
There he has said:

“For this purpose, the expression
‘the tax’ has consistently been con-
strued by the income-tax depart-
ment to mean the fax determined
on the basis of assessment as re-
duced by the tax, if any, deducted
at source or paid in advance.”

This was not what was argued be-
fore the Supreme Court. I have got
a copy of the Supreme Court jug-
ment. There they have argued in a
different way, He has read a state-
‘ment which was wrongly prepared.
In the Supreme Court judgement it
has been said clearly:

_ “They further urged that, if the
interpretation placed by the Reve-
Bue on esection 271(1)(a) (i) is
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accepted as correct, the result would
be that the advance tax paid or
taxes deducted at source cannot be
taken into consideration in deter-
mining the penalty payable.”
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Therefore, it has been argued before
the Supreme Court in the other way.
But a different interpretation has been
given te the House. If anybody else
had made that statement, I would
have said that he was trying to mis-
lead the House deliberately. Why
1 am pointing this out is because their
trying to push through the legislation
in a hurry is not correct.

It may be said that there is urgency
as the advance tax has to be calculat-
ed and all that. According to section
210, which controls advance tax, the
payment may be made in instalments
on the 15th June, the second on the
15th September and the third on the
15th December and the demand notice
should have been sent earlier to 15th
June. Therefore, it is not going to
alter the position if this is referred to
the Select Committee now.

Regarding the development rebate,
in section 33 of the income-tax Act
it is defined. In his 1971 budget
speech—it was presented by Mr.
Chavan in the month of may—he had
said:

“The practice of offering a deve-
lopment rebate in respect of new
investment has had, I feel, a full
play. 1 am accordingly serving
the required notice that no develop-
mental rebate will be allowed on
ships acquired or machinery or
plant installed after May 31, 1874,
Whatever the revenue implications
of this step—and they are sizeable—
will be fully revealed only after
1974-75, ie., from the Fifth Plan
period onwards. But I shall con-
sider myself amply rewarded if
advamce notice of this change
quickens the pace of investment in
the remaining period of the Fourth
Plan.”
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I would like to know, since making
this statement in 1971, what has hap-
pened to change the view of the Go-
vernment, Why the development
rebates which they announced will
be withdrawn in 1974, why are they
trying to introduce them in a sur-
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MR. DEPUTY-SPEAKER: You have
made the point that they should be
more carefully locked into.

SHRI SEZHIYAN: If You see the
Ninth Schedule, they have given vari-
ous items without any rationale. With
the point raised by Mr, Sathe, I fully
agree, that the generalised way of the
items mentioned there will open the
floodgates for big industrialists to
take undue and exorbitant exemp-
tions not thought of or visualised by
us. In the present Schedule, for ex-
ample, they have put ‘Industrial and
agricultural machinery’. The term
‘Industrial machinery’ is a very wide
one. It can include any type of in-
dustrial machinery. But if you look
at the Fifth Schedule of the present
Act you will find many of the things
including ‘the Industrial Machinery’
defined in a very precise way, Fur-

ther in' the present Schedule they
have put ‘Commercial vehicles'
whereas in the Fifth Schedule it

was ‘Trucks and buses’. Again,
the Schedule includes ‘Ships ang
Aircraft’ whereas if you take
clause 3 (a) of the Bill it has been
given ‘In the case of a new ship or
new aircraft acqulred after the 31st
day of May 1974..". It has not been
given out whether the acquired ship
9;:,-1}}9 pircraft is to be built in India
or abroad. Ip the case of the manu-
facture of a ship or aircraft in India,
it will amount to giving initial de-
preciation to be available both to the
manufacturer and  the, purchaser
anly for these two items. Very many
loopholes and  lacunae are _there
which I feel should be looked into
in dpﬁh and earnestness, I think in
f;.;;gnqg qther glauses also they have
not” given the same judgement and
qigrny with which they shou!d have
done them. ;

NOVEMBER 14, 1973

Direct Taxes
(Amdt.) Bill
Therefore, my last plea is

even at this last stage, we should

refer this to a Select Committee;
otherwise, they have the majority
and they can get it passed,
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that

SHRI H. M. PATEL (Dhandhuka):
I am grateful to you for having called
mec ROW.

I have only two observations to
make and they relate to the points
which have been made, made very
forcefully and very comprehensively
by the speaker who just sat down and
Mr. Salve, yesterday, and that is that
thig Bill ought to have been referred
to a Select Committee.

This is a Bill of considerable im-
portance. It may contain only a few
clauses, but their implications are-
grave and they do impinge upon the
work that has been entrusted to the
Select Committee on Taxation Laws
Amendment Bill which, is supposed to
be a comprehensive Bill, and there-
fore, to bypass the work of that
Committee and to bring in a Bili now
could be justified only if there were:
overwhelming grounds for saying that
if this was not done, tremendous.
harm would ensue to the exchequer.
There is absolutely no warrar: for
holding that view. I do not think that:
the Finance” Minister would even en-
deavour to put forward that ples.
Then, if they want the Select Com-
mitter] to report on these particular
provisions these particular clauses
ahead of the rest of the Bill that
could easily he done by the Sele
Commjttee which .is dealing WLtlH the
law comprehensively, 1 think the
arguments that have already been
advanced by my friend, Mc. Sezhiyan
which I do pot wish, to repcal,, do
show that in matte:s relating . to ta;;a-
tion, it is betier to take more . Hml
rather than Jess time to think, to give
yourself - time io ensum greaze:. PTG
cision rather than less.

BN

The imphcatwns of every section

should be cunsjdered wlth greit pare-
fulness. Of.. course,” the - gné‘hce
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Minister would turn round—and I can
see Mr. Ganesh there doing precisely
that—and say, ‘We have given plenty
of time, and weeks of deliberations
have preceded this Bill" That may
be. Nevertheless, there is always
another point of view and in fact, the
practice of referring important Bills
and complicated matters to a Select
Commitiee is a very sound procedure
of this House, I do not agree with my
friend, Mr. Sezhiyan when he says,
“We have nothing to do with a Select
Commitiee if you are not prepared to
make proper use of them.” lie says
that through a feeling of sheer frus-
tration. I dp not think that there
should be any question of ullowing
frustration to have any weight with
us. Such matters must be referred,
must be inveriably referred to Select
Committees.

There is a growing tendency for the
Government to aveid, to bypass Select
Committees. By all means see to it
that the Select Committees report
promptly. Fix a time within which
they may report, but reference to
the Select Committee ensures thet
every point of view is given the
fullest consideration. may be mot by
experts but by public servants who
have learnt to weigh evidence. Evi-
dence is led before them, and they
are guided by the experts of the
Ministry concerned, and, therefore,
their recommendations always help
in improving the Bill which is brought
forward by Government. I do not
think that experience would enable
anybody to challenge this statement.
Any Bill that emerges from a Select
Committee is invariably an improved

Bl .

The Finance Minister was a little
unkind yesterday, unfair, I would say,
rather than unkind, when he said
‘Why did the Select Committce not’

draft the original Act properly”. N&.

ong .should know better than~ the
Finance Minister himself that dvafting.
is. pp busimess and.no. functign of a
Sclegt Comynittee but it is someone,
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eise’s function. The function of the
Select Committee 1s to see that the

provisions of the Bill referred to them
fulfil the objectives for which that
Bill has been drawn and to advise Lhe
draftsman from the Law Ministry ac-
cordingly. This was the only major
point that I wished to make I
could speak on other points aiso, buu
I do not wish to abuse your kindness.
Otherwise, I would point out that the
clauses themselves are also very
defective. If these go through as they
are, it can only mean that further
amendments will be necessary, and
almost jn the immediate future, and
some of them will have to be made
by the Taxation Laws Amendment
Bill Select Committee which hac been
appointed to consider that Bill. Shri
Salve was quite right in saying that
if the Finance Ministry could wait
for 12 years for a decision on the-
basis of which they are now coming
forward with this Bill, waiting for-
two months would not mear any
excessive period of waiting, and the-
result would be undoubtedly advan-
tageous not only for the Finance-
Ministry but also for the country at.
large.

SHRI BHAGWAT JHA AZAD:
(Bhagalpur): As usual, this Bill has.
got laudable objects, but as usual,
this Bill has also got the same old
blupt tools with which it wants to
achieve those laudable objects. After
serying on a Select Committee on a
taxation Bill, I am a little wiser.
Before that, J used to think thst in
regard to taxation laws, it could be-
safely said that ignorance was bliss.
So long as you do not know about it,.
you are very happy. But the moment.
you go dejep into it, you realise haw,
complex are the tax laws of thig,
country. Taxation law is complexity,
wrapped in. complex at least-in this
country named India, After having
served on that Select Committce and
after seeing-it, I .am.tempted not to
speak anything at all and T wanted .t@-,
refgain, from. speaking. But I fech
thet, those who ought to be affecied .
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are not really the persons who would
be affected, because they will get
away somehow they know a hundred
and one ways of getting away with
-assistance from retired officers, from
the best known lawyers in this coun-
try, income-tax practitioners, and
many other persons. But what about
those persons on whom this will fall
unknowingly? That is why I am
tempted to comment on this Bill and
say that whereas the objects are very
laudable, the sections which are to be
implemented will not achieve what
they want to achieve and what we
want to achieve. '
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"Take, for example, clause 13. It
took twelve wyears, almost one yuga,
one might say, for the Income-tax
Department to bring forward the
amendment, and that too, after it
“was pointed out by the Supreme Court
that the law was faulty. I do mnot
know how the law could be so brazenly
faulty. I am not an expert in legal
language. The point is simple that
one who submits a late return, if he
gives his assessment or a provisional
-assessment, should be taxed on the
whole. But the Supreme Court has
<said that due to the faulty law, if he
has to pay tax on Rs. 1 lakh, he would
‘have to pay only on Rs. 10,000 be-
cause he has already given Rs. 90,000
in his provisional or self-assessment.
This is something wonderful. Ac-
tually, that person should have been
-punished and penalised on.the whole
.of the one lakh of rupees, but as the
law was drafted, he could be taxed
-only on Rs. 10,000. It took twelve
-years for the experts from the De-
partment to understand this. After
they realised the mistake, what has
the Department done? They say that
‘they would give retrospective effect
from 1st April, 1082. But they say
that those who went to the Supreme
Court would not be under the pur-
view of this. Why? Because {Bey
were poor persons? They had got
a big bag to go to the Supreme Court,
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and they could bambuoozle the Depart-
ment and the Government, and, there-
fore, in this Bill it has been said that
they would be excluded. But for
everybody else, the Bill would have
retrospective effect, not for those puor
persons, very poor persons, vegetable
wallas, tel-wallas, oilwallas, etc. who
went to the Supreme Court. I want
to know from Mr. Ganesh who are
those persons who will benefit by this
exception. Why should they be given
this exception? Does he mean to say
that if I do not submit my return

for four years and then I go to the

Supreme Court because I have big

money, I shall be excluded from the
retrospective operation of this provi-

sion? Does he mean tp say that the
vegetable oilwailas, the oilwallas,
and the cotton wallas and the com-

mercial vehicle wallas will be ex-

cluded and they will be benefited? I

want to know the rationale behind
this provision. Are they really poor

persons? Therefore, ] would urge that

this should be given retrospective

effect in respect of all persons with-
out any exclusion. 1 want to know

who are the persons who are going

to be benefited by this exclusion.

After 12 years, they have brought
forward this amendment. Every year,
they are bringing forward some Bill
or the other, to justify their exds-
temce. We do not quite understand
what the law is, because it is a jungle
of tax laws in this country. Why
should there not have been a com-
prehensive Bill? Why are Govern-
ment bringing forward this piece-
meal measure? I think Shri Patel
was right in asking why a compre=
hensive Bill should not have been
brought forward. Already, one Bill
has been referred to thd Select
Committee, the Bill which sought to
unearth black money and so on. T
do not went to comment on that at
thig stage. After the report of the
Select Committee is submitted, I shall
have occasion to speak about it. But
this legislation which has been
brought forward is a wonderful piece
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the Finance Minister, by Shri Ganesh
and by the Finauce Ministry.
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1 now come to clauses 3 and 4
dealing with initiel depreciation
allowance of 20 per cent. here, I would
like to seek one clarification. It is
provided here that if in the first year,
the industry makes a loss but in the
subsequent year it makes a profit, the
depreciation allowance would be
allowed. But suppose the industry
makes a loss for two consecutive
years, will the person have the bene.
fit in the third year when he makes
this profit and will he be entitled to
deduct this 20 per cent from his profit
during that third year. Would he
be given thig benefit of deduction in
the third year, or is it the intention
that he would be entitled to make this
deduction of 20 per cent only during
the first two years, whether he makes
a profit or a loss. That is an impor-
tast peint which should be clarified,

Then, I come to another very im-
portant and wonderful piece of this
legislation, namely the Ninth Sche-
dule. Let us see the industries which
have been listed in this Schedule.
Are these really the industries which
need this depreciation allowance?”
The industries listed are: icon and
steel (metal), non-ferrous metals,
ferrv-alloys and specia] steels, steei
castings and forgings etc. Then, we
have soda ash, caustic soda, tyres
and tubes, sugar, vegetable oils, cotton
and jute textiles and cement. I shall
read these names in another way; the
names are: Jain, Bharat Ram, Tata,
Laichand Kilachand, Narang, Modi.
Birla and Somani. I am only read-
ing the list in that order.

Yesterday, my hon. friend Prof.
Madhu Dandavate had put a question
in this House regarding the fact that
the Monopolies Commission by a
majority judgment had allowed the
soda ash case to be excluded from
the restrictions under the MRTP Act
and allowed monopoly expansion.
But I congratulate that gentleman
Mr. Paranjpe, who had given a dis-
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senting judgment. I want tu know
from Mr. Ganesh whether soda

ash, I mean Jain, caustic soda, [ mean
Bharat Ram, commercial vehicle. I
mean Tatas, tyres and tubes by which
I mean Lalchand Kilachand, sugar by
which I mean Narangs, vegetable oils
by which I mean Modis, cotton by
which I mean Birlas and cement by
which I mean Somanis are all very
poor persons. They are very small
industries, very poor fellows! They
must have depreciation. They are not
monopolistic! This is the Ninth
Schedule. I want to know from my
hon, friend, Shri Ganesh, what is the
rationale behind this list. Why do
you want to give the concession of
depreciation to them? Are they poor?
Are they not rich enough? Are they
not monopolistic in this country?
What is the rationale?

I want to ask Shri Ganesh. Coming
from Andaman and Nicobar Islands,
why has he forgotten his part of the
country where he has only one indus-
try, the wood industry, timber indus-
try? Why does he forget the saw
mills? Why not allow the small man
to go there and if he does, why not
give him depreciation allowance?

I am sure my district which is in-
cluded in this list of hackward
districts, Bhagalpur and Santhal Par-
ganas, will never have these big per-
sons. Nor do I want them there.
God save us from these people. Let
them be in Jamshedpur. But give
me small industries.

That is why I plead: scrip this
Ninth Schedule, the Soda ash-wallas,
the Birlas, Dalmias and Goenkus.
Put into this list rationality, the
rationality of the small entrepreneur,
who will go to the backward areas,
like Bhagalpur and Santhal Parganas
and who will put up small industries
there. Give them depreciation, We
do not want the big sharks mention-
ed in this list. I want to understand
what is the rationale behind this list.

Of course, there is benefit of doubt
as regards the public secior. As
regards the public sector, I have beén

Ppe—
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a blind supporter, But I am now
revising my opinion on many aspects
and policies.
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As regards the clause concerning
the backward areas, in the beginning
I would say that the list given is
faulty. I am referring to Bihar men-
tioned in the Eighth Schedule. In
Bihar, there is now no district of
Champaran. It is split into three
parts. Then take the Darbhanga
district or the Saran district. There
is no Saran district. Darbhanga is
split up. So you must amend it
accordingly, because they do net exist
as they have been listed because there
are three more districts. Therefore,

this is faulty. Please amend the
whole list. These districts do not
exist. There are new babies born out

of the old ones.
take note of that.

Then 1 would ask: do you really
want the backward areas to be deve-
loped? Do you want indusiries to
go there? If you do, then kindly
overhaul the whole Ninth Schedule.
I am sure the soda ash-wallas will
never go to the backward areas. I am
positive about that. Therefore, give
me a saw mill, give me small entre-
preneurs who will go there with
infra-structure. The big people who
will only travel by plane with their
bags full of black money will never
come to these areas. Therefore, 1
would request you to amend this Sche-
dule and give the small entrepreneurs
a chance,

Therefore, kindly

»

Then I come to the deduction of 20
per cent in regard to profit. Initially,
the Azad of old did not believe much
in profit, but now I think I am a
wiser man, a reactionary man, if you
like....

MR. DEPUTY-SPEAKER:
reactionary?

SHRr BHAGWAT JHA AZAD:
There ere many progressives on the
left and right side. The Azad of 1952
was different from the Azad of today.

Is he a
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MR. DEPUTY-SPEAKER: I think

your vocabulary is changing.

SHR1 BHAGWAT JHA AZAD:
That is a good thing. What you have
said gives me consolation.

I want to understand this. You
have given 20 per cent deducticn out
of profit. Okay. Now, I wouid not
opposed it. Please make it 25 per
cent or 50 per cent. But I want to
understand this. After this Bili is
enacted into law and after giving
this deduction of 20 per cen*, have
you get any assessment, any projcct
in your Ministry to tell us that there
will be definitely an improvement of
the backward areas? On wha: basis,
have you decided on this 20 per cent
deduction in profit for five years with
a view to help them? You may make
it ten years. If you give me that
assurance, I will say ‘all right’, but
before 1 give my assent to this, I
would like to know that you have
assessed that on the basis of 20 per
cent to be given to my districts of
Bhagalpur and Santhal Parganas or
the district of Champaran or the
district of Akola which is not there
but may be there, the small man will
be encouraged to go there, and put up
industries in those backward areas.
Or is it that just under pressure, you
have come with this Bill? You have
come with this 20 per cent after
twelve years. You have become wiser
about your tax laws after the Supreme
Court gave its judgment. But you
may find that none of those fools has
gone there. Then we will know who
will be the greater fool. Therefore, I
want to know what is the assessment
of Government on this.

Therefore, on these grounds it is
very important that this Bill should
go to the Select Committee. It shoyld
go to the Select Committee on these
points. I am very sorry that the
objectives laid down in the Bill will
not be achleved by the clauses and
the amendments that are there, and
more so because, as I said, we have
grown a little wiser after serving in
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the geveral Select Committees, we
{elt that this piecemeal legislation by
the Government on tax laws every
year is not proper. Nobody knows
what is the ABC or the XYZ of these
laws, and all innocents who want
really to pay are caught, and the big
sharks who want to get away are
getling away. Therefore, I suggest
that while referring the Bill to the
Select Committee, they should make
one more good attempt, which you
are promising to have, at bringing a
comprehensive measure before the
House and simplify the tax laws., I
am prepared to concede that if you do
not want {o put the tax at 98 per cent
it may be put at 75 per cent in the
highest slab, but please do it and
have the maximum tax arrears
cleared.
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SHRI S. R. DAMANI (Sholapur):
Mr. Deputy-Speaker, Sir, after listen-
:ng to s0 many hon. friends who are
very much experienced in tax laws
and the arguments and points they
have made on this Bill,—that this
Bill, if it is passed as it is, will be
defective and will not serve the pur-
pose and they have strongly recom-
mended that this Bill should be referr-
ed to the Select Committee so that
necessary amendments to the clauses
can be made in order that the pur-
pose which the Government have in
mind may be served by this measure—
1 entirely agree with them. I reguest
the Government and the TFinance
Minister to refer the Bill to the
Select Committee. As ] have said,
I am also a Member of the Select
Committee on the other Bill and I
feel that we have worked hard, and
we will submit our report in the first
week of the budget session.

After having said this, | would like
to say that the intention of the
Finance Minister in introducing this
Bill is to encourage the industries in
selected sectors. Secondly, they intend
to encourage industries in the back-
ward areas and also to promote re-
search and development in productinn
in various fields. These are wvery
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laudable objectives. Such concessions
were being given since long. In this
Bill, there 1is extra concession on
depreciation, but previously, and up
to now, this tax concession was
available in the form of development
rebate. This development rebate has
helped in the setting up of industries
in the country, and therefore, these
concessions arc all welcome.

Unfortunately, since the last five
to six years, industrial activity has
slackened. Our industrial production
is not going up. Very few new in-
dustries have come up; what to talk
about the backward areas, even in the
established industrial areas, industries
are not coming up. The result is that
our industrial production has re-
mained stagnant, and there is a short-
age in many items. (Interruptions) I
am coming to the point as to what
are needed in the backward areas for
setting up industries.

What are the difficulties? Why are
not industries coming up in backward
areas especially? It should be seen.
I say that this Bill should go to the
Select Committee so that suitable
amendments might be made in the
clauses. I want to know whether the
hon. Finance Minister thinks that
these concessions will by themselves
improve or create new industrial acti.
vity. These concessions are in force
for the last so many years and yet
industries had not moved to backward
areas. What is the finding of the
Finance Ministry on this point?
What are important are not only the
tax concessions; facilities are also
equally important. In fact the ad-
vantage of tax concession can only
count after the industry is establish-
ed., There are small and big towns
in our vast country. But there are
no proper communication or trans-
port facilities. Take for instance the
constituency of Sholapur, 250 miles
from Bombay. If anybody wants to
book a trunk call, it will not materin-
lise for 24 hours. Without proper
communication facilities, how can in-
dustries move to backward areas?
And whose responsibility it is to create
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this infrastructure? Till then conces-
sions will remain on paper, and back-
ward areas will not get the benefit.
There are many instances, but I shall
not take your time in narrating them.
Tax Concession is only a consolation
for us. 1 shall cite one axample.

There are our financial institutions
such as IFC, IDBI, ICICI, etc. which
are set up for rapid industrialisation
of the country. But they are so rigid
i their rules governing the grant of
loans that it takes a long time for the
scrutiny of any application. It is diffi-
cult for an ordinary enterpreneur to
get any loan from them. When these
institutions were established, the re-
presentatives of all the big business
houses were on the board of directors
and it was those boards which framed
the rigid rules in such a way that an
crdinary enterpreneur cannot give the
guarantee or security and hence can-
not get financial assistance also. The
rules worked only in favour of big
houses. Those rules and conditions
still remain and unless they are relax-
ed it is difficult to get a loan from
them for an ordinary or medium size
entrepreneur whom  Government
actually wants to encourage whether
the industry is located in a backward
area or some other area. This rigidity
should be removed and the rules
should be so framed that the purpose
of the Government, namely to set up
industries, is fulfilled.

In many cases, they have taken so
much time in examining the proposals
that in that time the industry could
have come up and started production?
Therefore, my submission is, apart
irom transport and communications,
the procedures and rules should be
modified and relaxed so that advant-
age can be taken of the financial in-
stitutions for the development of in-
dustries by all sections of entre-
preneurs.
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SHRI R. N. GOENKA (Vidisha):
Sir, I rise to oppose this Bill. There
is no justification for this Bill. The
history of_the matter is, under section
271 of the Income-tax Act, they could
levy a penalty on the amount of
money which remained unpaid. But
under the presenit Bill, they are
making it payable on the complete
assessed amont. For instance, if I am
taxed for Rs. 10 lakhs and I have
already paid Rs. 10 lakhs but I have
failed to submit my return, § wild be
penalised on Rs. 10 lakhs.

SHRI N. K. P. SALVE (Betul): If
vou have paid a certain tax by way
of provisional assessment or self-
assessment, that would come in for
deduction and only on the balance, the
penalty would be -leviable. This is
the declaration of the Supreme Court.

SHRI R. N. GOENKA: The
Supreme Court has laid down that
the penalty can be levied only on the
amount payable and not on the
assessed amount. But this Bill lays
down that the penalty will be on the
assessed amount and not the amount
payable. The result will be that any-
body who pays the amount and fails
to submit the return will be penalised
on the whole assessed amount. They
are not only trying to levy penalty
on the entire amount but also making
it have retrospective effect from 1962
onwards. The clause says “shall be
deemed always to have been sub-
stituted”, That means, this section is
supposed to have been substituted by
the new section from the time the-
enactment was made in 1962, What
is the justification for this?

Firstly, there is mno reason why
penalty should be levied on the assess.
ed amount. Secondly, there is no-
justification for making the amount
payable with retrospeective effect
from 1962. Thirdly, clause 22 says
that this will not apply to a person
who has gone before the court, be-
the Supreme Court has laid down the
principle that wherever the assessee
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gets a relief from the Supreme Court,
he will not be called upon to pay the
money even if the legislation s
changed. Therefore, to save that,
clause 22 has been introduced here.
In many matters when a particular
point of law comes before the
Supreme Court, many persons who
are affected by that particular defkei-
sion come in as interveners and they
are as good as appellants hefore the
Supreme Court. There is no relief
for them but only for the person who
goes before the Supreme Court as
assessee. I would say that they should
expand the definition of the word
“assessee” so that it will include in-
terveners before the Supreme Court.
1 do not see any justification for ex-
cluding them.

Then, if the intention of the Gov-
ernment is that the amount should
be paid, then they should not worry
about the return. People may pay
the amount and still sometimes they
mav make a mistake in not submitt-
ing the return. A person should not
be penalised for not submitting a
relurn if he has already paid the
amount. He should not be treated on
par with a person who has not paid
the full amount.

1 do not want to go into the whole
matter of the Income-tax Act and the
difficulies experienced by the people
in the administration of the income.-
tax law. I want to restrict my re-
marks to the provisions of the Bill
before the House. I would say that
the Finance Minister should recon-
sider the matter and see to it that it
-does not have retrospective effect and,
secondly, the interveners who come
before the court should not be
penalised.

St wy fomd (wier) : weng
F3Eg, @9 gf ¥ o fagaw ww
A & Awd A g vawr A Afwa
= 75 % a2 us omfE
fm 0 i fam A ad g &
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greaifs & wyr wrAar § f5 wrear
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A X WAT E WA F HET HAY
M7 3 F TAF T, 4E T AT w4
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& IARIT FNAET FT AT FY fram
&1 W9 & qar wAM F 3T oA
e # g, faai & g€, 20
T FgiAqez 73z 1479, 20 0vEw
g {r FFe A A% T B——gA F AT
qIA  4g F--aAg FAA TE [TTET
#t wxz w7 ¥ fAo D oAd, afew
TIIE- QAT FT A PTEHAT AR
g 9w w1 faear @< & fag ag
I ATEH AT AT L, AAST AWA
§6 Iwere ofme ay & fag 1
ag7  afas favme & wr 2, safac
¥ o F o awgA A W¥ifes
dr 7t g Tifgy ——ug gam &
qT ORI AEAT E

ol TR A AT F A TT F2T 7,
Hgadnog mrigvg g

st AT FAR AF : qE TAT
| "W oErciaIE qfgy 1 bW
g far w7 uFTadwd T faar

AY oy Ay

“Explanation—In ° this clause
“aggessed tax” means tax as re-
duced by the sum, if any, deducted
at source under Chapter XVII-B or
paid in advance under Chapter
Xvii-c»

@Y gEAiT I A F A g H T E
faar SAT L v

sft wy femm ;AT www W
qg ata T A1 W § R A H 3w
ﬁmﬁmﬂ—wmgl T
TH R & fmasw 3 oy & s7Am
g, wulq s w0 @ Al amnr o

ik g7 faew a1 =F ©v = g '
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™ & @t i AN Afsidma
EART AT H AT FE AU, SH BT
W1 3w AfsT 7 gz ama g e 13 @
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“This delegation is of a normal
character.”
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SHRI VAYALAR RAVI (Chiray-
inkil). Mr. Deputy-Speaker, Sir, I will
not take much time of the House. 1
would only appeal to the good sense of
the Finance Minister to refer this Bill
to the Select Committee.

There is a talk of more production
and under the pretext of production
this Bill is giving an open invitation
not only to the Indian monopolists for
expansion but also. I am afraid, to
foreign multi-national corporations
hecause Clause 2. sub-clause (1),
Chapter 1I, section 10, provides a %ig
concession to foreign technicians fol-
lowed by big concessions to foreign
collaborations cven. Sub-clause (o)
also provides a hig concession i, res-
pect of ‘capital plant and machinery or
for the purpose of importing any
goods..". In a sense, big concessions
ang facilities are being given to people
coming from abroad or already em-
vloved in foreign companies here or
those who are coming with foreign
capital here. T am afraid, it is an open
invitation to big foreign companies.

Moreover, 1 fall to understand how
starting a hotel—I can understand
backwarq areas—is going to help.
Hotel is not employment-oriented. It
is meant for converting the black
money into white and to enable rich
people to spend their holidays. In the
name of tourism, in the country today
S-ctar hotels are being opened and 90
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per cent of the people who stay there
are Indians.
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Coming to production, what do we
produce? Is there any aircraft or ship?
I can understand your producing ferti-
lisers; I can understand your generat-
ing power or supplying water. Mqre
production alone will not contain in-
flationary tendencies. In the western
countries today, the pound and the
Dollar are floating. Price increase has
forced the British Government to
declare Emergency. The Finance Min-
1ster will agree with me that it is not
because of lack of production. Mere
production alone will not save us from
price rise or inflationary tendencies.
It needs something more—a scientific
planning and approach to the pro-
bleme.

Unfortunately, we are lacking that
here. As Mr. Sathe has pointed out,
take the Ninth Schedule. 1 do not
want to go into it in any elaborate
detail. For example, with regard to
ships, for purchasing a second-hand
ship, the hon. Minister knows it very
well, the Government is financing to
the extent of about 80 per cent of the
value of the ship, even in regard to the
foreign exchange. So, the Government
itgelf is financing those who want to
purchase the ships, even in the matter
of foreign exchange. I can understand
the logic in including this. Then, take
the tyre companies. B0 per cent of the
automoYile tyre production is con-
trolled by forelgn companies ang the
forcign technicians. Here you want
tn give more facilities to the foreign
vompanies. Other things are here,
But, unfortunately, we are missing a
very important sector, the fertiliser
sector. There is no mention about
fertiliser, I can understand if you
include fertiliser also.

I will say that there is every reason
to believe that 'inder the pretext of
more production, more investment and
alsp in the name of development of the
backward areas, this is an open invita-
tion to the forelgn monopolies as well
as a clean chit to the monopoly houses
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“lo expand. So, I appeal to the houn.
Minister to kindly refer the whole Bill
ty a Joint Select Committee.
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SHRI R. V. SWAMINATHAN (Mad-
urai): I also associale myself with
many of my friends and would urge
upon the hon. Finance Minister that
this is a Bill which should be referred
‘1o a Select Committee. It appears
.sirange that when a Bill on Taxation
.Amendment of a comprehensive nature,
containing most of the clauses which
are here in this Bill is bemng con-
sidered now by a Select Committee
which has received many representa-
tions and also evidence has been re-
.corded and it has received many valu-
able suggestions which are being con-
sidered now by that committee, the
Finance Minister should rush through
4 Bill like this. From the Exchequer
point of view, if they so desire, they
can have a clause giving retrospective
effect. I would say that even the 8th
Schedule should be reconsidered. The
new clauses 13 and 22 which are in
this Bill require careful consideration.
In the Ninth Schedule, definitely we
have to add much more and very im-
portant industries which will benefit
the poor peaple of our country. There-
fore, I request ang appeal to the hon.
Minister to accept the request made in
this House on both sides that the Bill
be referred to a Select Committee.

With these words, I once again re-
quest the Minister to refer the Bill to
a Select Committee.

SHRI P. G. MAVALANKAR
(Ahmedabad): Most of the things
which needeq to be said a%out this
particular Bill have been already said
n this debate and I am glag they
have been said very well by various
Members belonging to the wvarious
Parties. But, even at the cost of re-
petition, T wish to suggest that not only
this Bill should be sent to a Seleet
Committee, but the whole purpose of
taxation which is before the Govern-
ment of India should be looked into
more carefully and in a thorough ex-
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amination. The best thing would have
been for this particular measure also
to be linked with the Taxation Laws
(Amendment) Bill which is already
before the Select Committee.
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1 do not know as to what wag the
rationale behind having this Bill takei
out from the main body of the Taxa-
tion Laws (Amendment) Bill and why
the Finance Minister is “ringing before
this House a separate measure. Per-
haps, he will explain again why he has
done so. If the only reason is that he
wants certain industrialists to come
and set up industries in the backward
areas, then I do not think that is a
point which needs so much urgert
attention, because these backward
areas have remained backward so long
that even if the Government had taks,,
some more time and clubbeq this
particular measure with the overall
comprehensive Taxation Laws (Am-
endment) Bill, no harm woulg have
been done. In fact, it is amusing and
somewhat interesling to see that some
people at least think while reporting
on this particular measure that there
is no difference between the Direct
Taxes (Amendment) Bill, 1973 which
we are now discussing and the Taxa-

tion Laws (Amendment) Bill,.1973
which is now before a Select Com-
mittee,

At least one newspaper, an esteemed
national daily ‘The Times of India’ in
lo-day’s issue has mixed up the two
Bills.

SHRI N. K. P. SALVE: It is a
wrong-reporting.

SHRI P. G. MAVALANKAR .
it is. The earlier paragraph speaks
about the taxation laws amendment
bill and the objectives laid down hy
the Wanchoo Commission. Any way,
my point is that the two could have
been very well-grouped. I understand
that the Wanchop Committee has very
ably dealt with this thing. If you want
to deal with a complex situation and
the soclo-economic matters, then wou
cannot hope to have a very simplified

Yes.



Direct Taxes
(Amdt.) Bill
[Shri P. G. Mavalankar]
{axation law. You are bound to go
through the various pros and cons and

various aspects which might lead you
to all kinds of difficult situations in-
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cluding the complexities which my
hon. friends—lawyers and other ex-
perts—mentioned. The ‘Wanchoo

Committee, in their report, on page
109 have said and I quote:

~“Most of the exemplions are based
on sound rationale and are intended
to achieve clear-cut economic or
social goals".

My objeclion against this Bill is this
that these provisions are not based on
what the Wanchoo Committee said,

namely, ‘sound rationale’. They cer-
tainly did not tell us what are the
cicar-cut economic or social goals

whicl* the Government wants to pro-
mote. Therefore, it is no use merely
saying that we want to achieve eco-
nomic and social objectives by this
Bill—a very complex law, indeed, it is.
This Bill wants to achieve a certain
economic angd social justice. How can
this be achieved when this is a bill
with all its complexities? It is com-
plex for everybody—for the tax payer,
collector and all the rest of it. There-
fore, I feel that such an important
measure which goes into fundamental
gquestions and which goes into details
of the taxation laws, the technicalities,
economic and social matters, etc.
should not be disposed of summarily in
a short debate here.

Secondly, I feel that with regard tu
the problems of backward districts, my
friend., Shri Limaye had already made
a mention about that. I too wonder
as to how and in what manner this
list was drawn. Perhaps the Minister
may say that the list was given by the
Planning Commission, My question
wonld be. how would the Planning
Commission make such a list? When
I looked at the various districts. parti-
cularly, of some of the States about
which 1 happen to know something, 1
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suspect that the list that ig made can-
not necessarily be on the basis of eco—
nomic backwardness but on pure poli-
tical considerations and considerations
of constituency interests. Indeed, 1
feel that if a second chance were given,
especially after some States having got
the Congress Ministries toppleq and
they have already got new Congress
ministries, or it may be that some
other parties come in power in some
States, and if the Planning Commis-
sion or the Government of India were
to ask the new Ministries to sengq a
list, probably, they will remove certain
districts from this list and add some
new districts!

Therefore also, I want to tell the
Finance Minister that when he talks
about backward districts and when he
wants this hon. House {p believe that
they are really backward, I also want
him to tell us whether they are back-
ward economically or they are back-
ward in terms of certain political con-
siderations.

There are many districts that are
not selected on the economic and social
basis. I am here talking in a general
way. I am not going into details of it.
All T want to tell Government is that
the lists are not drawn on the basis of
pure economic or social considerations
but on political considerations.

Now, Sir, look at the 9th schedule
and the list of articles or things which
are mentioned here. The list there is
terrible. I do not know who are the
industrialists who will accept 1t and
will go to these backward areas. Fot
example, the Bill has mentioned Iron
and steel, thermal and hydro-electric
power generation equipment, machine
tools, aircraft, tyres and tubes. How
are the ships and aircraft industries
in backward districts relevant here?
These are all given in the list. Are
we to  gulp down whatever comes
merely because it comes from Govern.-
ment?

Then, we have cotton and jute tex-
tiles and cement. I would particularly
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like to refer to item 8 which is indus-
trial and agricultural machinery, That
item is almost like a wide umbrella
which might cover anything and
everything. On the one hand, Govern-
ment say that they want top give this
benefit only to selecteqd sectors of in-
dustry, but on the other, by putting in
itemmn B, namely industrial and agri-
cultural machinery, they are putting
in such a wide thing that it can cover
almost anything and everything,

Therefore, 1 feel that on account of
bad drafting of this Bill, on account
of the wrong economic considerations
put intg it, on account of the unneces-
sary complexities of drafting that have
entered into this measure, and also in
view of the fact that a larger and

more comprchensive Bill, namely, the

Taxation Laws (Amendment) Bill is
already Lefore a Select Committee, 1
hope the Finance Minister will accept
the suggestion which has come prac-
tically from all sections of the House
to send this Bill to a Selact Com-
mittee, and after having the report
of the Select Committee, we shall have
a better chance of assessing whether
the things which Government want to
propose ang implement are the things
which really will bring in economic
and social justice.

It Government want that economic
and social justice be accelerated, let
them be clear about their goals and
about the machinery with which they
Want to achieve those gnals.

I have becn finding that my esteem-
ed friends, Shri Bhagwat Jha Azad,
Mr._ Salve, Mr. Sathe, Mr. Sezhiyan,
Shri H. M. Pate] and some of us who
have been Members of the other Select
Committre feel that although some of
the rchanqes are very laudable and
Very necessary and very desirable,
the manner in which the Government
are approaching the whole problem
and trying to adopt certain legislative
measures is far from desirable and
certainly far from satisfactory. 1In
other words. they will not promote
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the very objecitves on which I am
sure most sections of this House are
agreed,
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Thercfore, 1 hope that the Select
Committee which will go into these
matters—in case, of course, the Fin.
ance Minister agrees to the proposal
to refer this Bill to a Select Commit-
tee,—will make this measure as less
complex as possible, so that the simple
goals of economic justice, regional
balanced development of the economy
and accelerated growth of our economy
will be achieved in no time.

MR. DEPUTY-SPEAKER: Before I
call the Finance Minister to reply to-
the debate, I would like to say that 1
have received notice of a motion seek-
ing to adjourn the discussion on this
Bill {0 next week. I think that this is
independence to the wishes expressed
by many Members.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQO CHAVAN):
Shall T move the motion?

MR. DEPUTY-SPEAKER. He can
reply and choose his own time.

SHRI YESHWANTRAQ CHAVAN:
I do not propose to give any very
detailed reply to the debate, because
I am going to accept the suggestion
made by hon. Members that it should
be referred to a Select Committee.
But, for that matter, I shall have to
congider the composition of the Select
Committee, whether I should refer it
to the same Select Committee or ano-
ther Select Committee, and I shall
have to go into many other matters.
Therefore, I am making a motion:

“That the further debate on the
Direct Taxes (Amendment) Bill,
1873, be adjourned to next week.".

My main point in inglsting on the
passing of this Bill during this session
was that some of the provisions which
we had included in the Bill needed to
be “rought into operation on the 1st
April, 1974. Therefore, it is necessary
to get this Bill through before that
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date. As you know, Sir, the time-

table for the budget session is so tight;
I need not tell you about it because
you are quite aware of it. The time-
table of the budget sessiop is so tight
and fixed and it becomes very difficult
1o have any time allotted for the legis-
lative business.

Therefore, I am presuming that the
House will agree now that we shall
get this Bill passed sometime in the
first week of the next session, by find-
ing a day or two for this purpose, and
I am also going on the presumption
that the House will ask the Select
Committee not to prolong the delibe-
rations by inviting people for evidence
etc. but to submit the report before
the beginning of the next session.

Some criticism has been made. but
T must say that T am agreeing to refer
this Bill to a Select Committee, not
..cause I accept most of the criticism.
out if it is the wish of the House
that they should have another oppor-
tunity to have a very thorough look
at the Bill, T certainly agree; I have
no objection.

There was a criticism levelled that
this is only meant for the monopoly
houses. Whether an industry should
be allowed to be started by A, B or
C is ultimately done by Goveinment
on the basis of the advice of tke Mono-
polies Commission. 1t is a question of
giving some incentives. Once an in-

dustry is allowed to start. it should
quality to get these incentiv.s
Therefore, we are not hy this
Bill giving some special facility
for any body to start an industry.
The advantages under this Bill are

attracted only when one is allowed to
start an industry. Whether it is a
monopoly or non-monopoly iz a com-
pletely different matter. Tha: is not
the question in this Bill at all. So
possibly that point of criticism was
rather misconceived and is misapplied
here.

Secondly, there is the question of
backward areas.
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PROF. MADHU DANDAVATE
(Rajapur): The point is that the
Monopolies Commission takes a final
decision.
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SHRI YESHWANTRAO CHAVAN:
They make only recommendations;
they do not take decisions.

PROF. MADHU DANDAVATE:
The decision to refer a malter to the
Monopolies Commission is always
taken on a number of considerations.

SHRT YESHWANTRAO CHAVAN:
That is a comnpletely different asgecl.
Those considerations ars  applicable
even now. By passing this now, we
are not affecling that.

1 was about to refer to the back-
ward areas. Certainly a very valid
criticism was made. Shri Limaye
made a point. I think he is right in
the sense if a part of what is done
for the Kolaba district serves; as a
further incentive to the twin city, it
is certainly misapplied. Therefore,
it needs to be looked into. I can very
well understand it.

But these critevia of backward dis-
triects have been accepted on the basis
of what is accepted by the Planning
Commission. The Planning Commis-
sion has identified the areas which
are the backward areas. Even now
we allow some concessional credit
facilities and other things from the
financial institutions on this very
ground.

SHRI VASANT SATHE: This is a
much wider consideration for agri-
cultural growth and other things.
Here we are specifically thinking of
industrial growth. Unless infra-
structural facilities are thers, how
will industries grow? Does he appe-
ciate the point?

SHRI YESHWANTRAO CHAVAN:
1 appreciate evervthing he said.

Now, for example, for agricultural
development, wagricultura]l progress,
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there is no question of advanced and
backward areas. Really speaking,
the concept of backward areas has
peen evolved to see that certain spe-
cial concessions and facilities can be
made available to help industrial de-
velopment to those areas. 'Lhat is the
main object. I have no douk! the
House will go into it, but you will
have to evolve some sort of common
criteria for this matter because once
we accept the concept for the purpose
of planning, then it must be applica-
ble for all purposes. You cannot say
ithat for the purpos: of income-tax
facilities, one area is a backward area
and for agricultural and other deve-
lopment some other area is a back-
ward area. We cannot have that dis-
tinction.
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I know the backward area concept
has been evolved by the Planning
Commission taking into consideration
many criteria, such as, what is the
urbanisation of the area, what is the
spread of industry in the area, what
are the infra-structure [facilities
available there, communicationg and
other things. These matters have
been taken into consideration. Cer-
tainly the Select Commitiee can call
some one from the Planning Com-
mission to advise it on this matter.

These are some of the things 1
wanted to say. When 1 say I am
aggreeable to reference to a Select
Committee, I do not mean to say that
1 have accepted many of the criticisms
levelled against the Bill. It is on the
basis that I say that certainly the
Select Committee zan consider this
Bill.

AN HON. MEMBER: You have an
open mind.

SHRI YESHWANTRAO CHAVAN:
I have normally an open mind, but
not open at bolth ends and therefore
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there is nothing in the mind at all. I

am prepared to listen to all points of

view. Therefore, I hope the House

will accept my Motion.

MR. DEPUTY-SPEAKER:
question is:

The

“That the further debate on the
Direct Taxes (Am:sndment) Bill,
1973 be adjourned to next week".

The motion was adopted.

16. 26 hrs.

[Sur1 K. N. Tiwary in the Chair|
FOREIGN AWARDS (RECOGNITION®
AND ENFORCEMENT) AMEND-
MENT BILL

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADH-
YAYA): Sir, I beg to move:

“That the Bill to amend the
Foreign Awards (Recognition and:
Enforcement) Act, 1061, as passed
by the Rajya Sabha, be taken into
consideration."”

Sir, this Bill seeks to amend sectinn
3 of the Act so as to bring it outl
clearly that it is intended to imple-'
ment fully Article II of the New York
Convention on the Recognition and

Enforcement of Foreign  Arbitral
Awards, 1958.
The Foreign Awards (Recogniticn -

and Enforcement) Act, 1961 was en-
acted by Parliament in order to give -
effect to the Convention on the Recog-
nition and Enforcemcnt of Foreign
Arbitral Awards, done at New York
op the 10th June, 1958. Its object was
speedy settlement of disputes arising
in the course of international {irade
through arbitration. Article II of the
Convention reads as follows:

“l. Each Contracting State shall
recognise an agreement in writing
under which the parties undertake
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to submit to arbitration all or any
ditfferences which have arisea oOr
which may arise between them in
respect of defined legal relationship,
whether contractual or not, concern-
ing a subject matter capable of
settlement by arbitration.

2. The term “agreement in -wyriting”
shall include an arbitral clause in
a coniract or an arbitration agree-
menl, signed by the parties or con-
tained in an exchange of letters or
{elegrams.

3. The Court of a Contracling
State, when seized of an action in &
rnatter in  respect of which the
parties have made an agre¢ment
within the meaning of this article
shall, at the request of one of the
parties, refer the parties {o arbitra-
tion. unless it finds that ine said
agreement is null and void, inopera-
tive or incapable of being performed.”

This Article and other Articles of
‘the Convention are set out in the
Schedule to the Act.

Article II of the Convention is
sought to be given effect to by Sec-
#ion 3 of the Act which reads as
follows:—

“Notwithstanding anything con-
tained in the Arbitration Act, 1940
or in the Code of Civil Procedure,
1908, if any party to a submission
made in pursuance of an agreement
to which the Convention set forth
in the Schedule applies, or any per-
son claiming through or under him
commences any legal proceedings in
any Court against any other party
to the submission or any person
claiming through or under him in
respect of any matter agreed to be
referred, any party to such legal
proceedings may, at any time after
appearance and before filing a
written statement or taking any
other step in the proceedings, apply
to the Court to stay the proceedings
and the Court unless satisfled that
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the agreement is null and void, in-
operative or incapable of being per-
formed or that there is not in fact
any dispute between the parlies with
regard to the matter agreed 1o he
referred, shall make an order staying
the proceedings”,

It 13 clear from Paragraph 3 of

Article 11 that the Coxvention
contemplated that the Courl of a
contracting State would refer the

parties to an agreement to arbitration
in case any proceedingg are taken
before it in respact of a matter which
is referable to arbitration. The Gov-
ernment of India ratified the whole
Convention and the 1961 Act was
enacted to give eflect to the various
Artirles of the Convention including
Article II. However, the question has
arizen as to whether Section 3 of the
Act as it is worded now actually
givey elfect to Article II of the Con-
vention. The controversy has arisen
because of the use of word “submis-
sion” in Section 3 of the Act. The
Supreme Court of India has read into
the word “submission” occurring in
Section 3 of the Act the following im-
plications: —

(i) there should be reference to
the arbitral body;

(1i) the reference should precede
the institution of the civil
suit.

In other words, the Supreme Court
has interpreted Section 3 to mean
that Court can grant stay of proceed-
ings only if there is an actual arbit-
ration pending at the time its juris-
diction is invoked, Though the Con-
vention contemplated a stay of pro-
ceedings when there is an arbitration
clause in the Commercial Agreement,
the Supreme Court did not consider
the existence of ap arbitral clause it-
gelf as sufficient grounds for stay of
the proceedings.

However, it is worthy of note that
even the majority judgement does
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not dispute the proposition that the
1961 Act has been enacted to give
.effect to the Convention on the Recog-
nition and Enforcement of Foreign
Arbitral Awards done at New York
~n 10th June, 1958 to which India is a
party.

The effect of this amendment would
Le that the more existence of an ar-
hitration agreement would be enough
4o stop Court proceedings. This
amendment would cover all legal
proceedings which are yet {o be insti-
futed (including cases in which no
dispute has arisen and also cases in
which proceedings have not yet been
instituted although a  dispute has
arisen), whether the cause of action
for such proceedings has arisen before
the date of the amendment or whe-
ther the agreement containing an
arbitration clause was entered into
prior to, or after, the date of the
amendment.

Sir, I now beg to move that the
Bill to amend the Foreizn Awards
{Reconition and Enforcement) Act,
1961, as passed by Rajya Sabha, be
taken into consideration.

MR. CHAIRMAN. Motion moved:’

“That the Bill to amend the Forei-
gn Awards (Recognition ond En-
forcement) Act, 1461, as passed
by the Rajya Sabha, be taken inio
consideration.”

SHRI BIREN DUTTA (Tripura
“West): There is nothing objectionable
in this Bill. But I want to draw ihe
attention, of the Minister that the
acceptance of this convention some-
times may go against the people of our
country and it may, in fact, weaken
the people of our country. There are
some instances whare people from
developed countries are in a better
position to bargain through these con-
ventions. Sometimes when  people
from foreign countries are involved, a
person from our country becomes the
+weaker partner and cannot contest in
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a betler way. So before effectinog thuse
measures, Government should assure
us that after acceptance of ihis con-
vention the parties in India will not,
in any way, be jeopardised. If this
particular aspect is taken care of
there is nothing to oppose in this Bill
and, therefore, I support it.

*(SHRI S. AL MURUGANANTHALRI)
(Tirunelveli): Sir, I would like to say
a few words on the Foreign Awards
(Recognition and Enforcement) Amend-
ment Bill, 1973. A convention on re-
cognition and enforcemet of foreign
arbitral awards was adopted in 1958
and it came to be known as New
York Convention. This convention
was ratified by our Government and
to give effect to the Articles of the
Convention an Act was passed by the
Parliament in 1961.

Sir, the hon. Minister while mov-
ing this Amendment Bill in the Rajya
Sabha hag stated that this Amendment
Bill became necessary as g result of a
different interpretation given to the
word “submission” by the Supreme
Court. This has been restated by the
hon. Minister just now. I would like
to know when the Supreme Court
gave the judgment in regard to the
interpretation of the word “submis-
cion” and if there had been a long
time-lag between the date of judg-
ment and the date of introduction of
the Bill in Parliament, I would like
to know the reasons for the delay in
getting this amendment Bill passed.

1t is a matter of our experience that
many parties in our country und note-
ably public sector units enter into
various commercial agreements with
parties in Western countries for the
supply of machinery and the spare
parts. It is also common knowledge
that some of the machinery supplied
by the Western countries were defec-
tive and were not conformity with the
specifications laid down in the ordgr
for supply of such machinery. This

T ¥The original speech was delivered in Tamil.
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kind of situation has put the public

sector unit into all kind, of difficuliies.

The reports of the Commission on
FubKe Undertakings give any number
of instances of this nature.

Sir, I think it is pertinent to ask
what action was taken by the Public
Scctor Units taking advantage of the
provisions of the Foreign Awards
{Recogniation and Enforcement) Act,

To cite an instance, a West German
firm supplied a boiler and spare parts
io the Cochin Division of FACT. It
was expected then that that wunit
would produce thousand tonnes of
urea but it turned out that the machi-
nery supplied by the firm could pro-
duce only four hundred tonnes. The
Western Capitalist countries supply
third rate machinery and inferior
technical know how inspite of the
specifications enumerated clearly in
the agreements. It is a pity that ne
cencrete action was taken or contem-
plated against such offending foreign
monopoly firms,

It is an admitted fact that the socia-
list countries are careful in ensuring
that the machinery supplied to our
ceuntry are according to the specifi-
cations given in the agreements.
Take the case of Bhilai Steel Plant
which has been erected with the as-
sistance of the USSR. Today Bhilai
Eteel plant stands out as the most
efficient steel plant and there have
Leen no complaints of defects in the
plant and machinery. Now, let us
contrast it with the position obtaining
in the Rourkela steel plant which has
Leen set up in a collaboration of West
CGerman firms. Rourkela steel plant
bis come to be known as a sick steel
plant and its produ~tion is very low
thanks to the defective plant and
machinery by West Germany compa-
nes.

Sir, to quote another instance, 1
would refer to the Modern Bakeries
J.td,, which is a public sector under-
1aking, This undertaking entered into
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an agreement with an Italian firm for
a specified machinery. The Italian
firm in total disregard of the specifi-
cations mentioned in the agreement
supplied entirely a diflerent machinery
to the Modern Bakeries Ltd. This is
the state of affairs now prevailing in
our country.

While concluding Sir, I would once :
again urge the hon. Minister to en-
sure that the Foreign Awards (Re-
cognition and Enforcement) Act is.
taken advantage of by the Indian
Parties and sec that the foreign mono-
poly companies get away by supply-
ing third rate machinery in violation
of the specifications mentioned in the-
Agreements. With these words 1 con--
clude.

ot geR W weEw ({IAT)
wumfs wEEy, wAT weney o faguw
A & ¥ v &7 @ aar g |

gHIT 2V F AW AT & ST HAA
W, I OH ATAT SwrT &7 qfeut
w &1 F wwe aga fedi aw =R
77 & (ow & guv gw st agy ofw
2 & (s s #r Wi owr
guary ¥ ¥a7 GFar w@r g, @39 &
F = W& WS siefi & 1 gHl
sfefiafs & 28 #ar awn =ifgr 7
1 ZH Fgw q@dl| H @O @A
wifgm, ar afeqer wAwr wfz F 99
wix & wrd W gifa g g, 96 §
fr qumEs ¥ @A § 9FW ST
wifgr 7 ufs gamas & @7 8 an
I5T4 W FEA §, a1 & AST ISF
s =iz

g ¥ T aur § f fafwa Wt
wifs & fAT sgre & &1 1w aw f5a
srr &, fasea & FO07 41 TS W
FITT & 97 a1 & afg ¥ W g,
foa & gn wfgs fadefr gar &Y wedh
o gare am A maw gifv gt g
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0 = #¥ Ifaa swaeqr # ¢ siige fa
B9 A % "7 M A qIAT AHA
WS qF AT TZ ¥ A A TF |

yg faggs =dtss e &
fror Famew AT F ITed & a@r
g A Ag, HwEE T F
faerer aqifaigr 1 sw fadgs
1 agaeERd  Smr s fge

a1 & gmar g g faer o fad
t wrfa 7gf §rrc1 g F EHET
T gl

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, on behalf
of my party, the Dravida Munnetra
Kazhagam, I wish to say a few words
on the Foreign Awardg (Recognition
and Enforcement) Amendment Bill,
1973 which has been moved by the
hon. Minister of Commerce, Dr. Chat-
topadhyaya.

1 read through the speech of the
hon. Minister of Commerce in the
Rajya Sabha when this Bill was pilot-
ed by him there. I agree that this is
& very small legislative measure. But
I would like to point out that the
implementation of the provisions of
the parent Act has got international
implications. I would also like to
say that, unless the provisions of the
parent Act are understood and im-
plemented properly, our public sector
undertakings have no chance of be-
coming profitable and successful un-
«dertakings.

I am a member of the Public Un-
dertakings Committee of this House
and I know how the public undertak-
ings are deprived of uptodate techni-
cal know-how and machinery from
the suppliers in the foreign countries.
1 will give you one or two examples
here. The Modern Bakeries of India
entered into an argeement with a firm
in Italy for the supply of specified
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bun-making machinery. But the firm
in Italy supplied an entirely different
machinery. The name of the machi-
nery was different and the capacity of
the machinery was also different from
the one required by the Modern Bake-
ries, The Modern Bakeries, without
even a mild protest, accepted the
machinery, solely guided by the con-
tention of the firm in Italy that the
machinery supplied was no different
from the one desired by the under-
taking. Similarly, the machinery sup-
plied to the Hindustan Photo-films
Company, another public sector un-
dertaking, located in my constituency,
The Nilgiris, was also defective and
outdated. I know personally that
this undertaking is now in the process
of replacing the entire machinery. In
these circumstances, how do you ex-
pect the public sector undertakings to
function effectively, efficiently  and
profitably?

As has been pointed out by the hon.
Member who preceded me, if today
Rourkela Steel Plant happens to be
beset with manifold problems, it is
mainly due to the third rate machin-
ery and technical know-how supplied
by West Germany. If you go through
the Reports of the Public Undertak-
ings Committee, you will come across
such instances in plenty.

I begin to doubt whether the mana-
gements of our public sector under-
takings are even aware of the New
York Convention on recognition and
enforcement of foreign arbitral awards
convened in 1958, the Act that the
Government of India passed in accept-
ance of this Convention and how to
invoke the provisions of this Act when
they are faced with non-compliance
of contractual obligations by the
foreign firms. I would suggest that
the Declaration made at this Conven-
tion and the subsequent Act that the
Government of India formulated later
must be made available to all the
public sector undertakings. The pro-

*The original speech was delivered
2100 LS—10

in Tamil
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visions of this Act also must be im-
plemented vigorously. Unless this is
done, I am afraid that the public sec-
tor undertakings will continue to go
on the path of annihilation. While
speaking in the Rajya Sabha, the hon.
Minister stated that in international
dealings there should be the policy of
give and take. I do not agree with
him in this matter. This give and
take policy should not be detrimental
to the interests of our public sector
undertakings.

Before I conclude, I would say that
it is not ecnough that the parent Act
Is sought to be amended through this
a_:nending measure just to clarify the
&ituation as a result of certain inter-
pretation by our Supreme Court. It
should be ensured that this Act is im-
plemented in right earnest to secure
the intercsts of our publiz sector un-
dertakings. The foreign suppliers from
rich capitalist countries should not be
allowed to exploit our nascent public
sector undertakings. You know, Sir,
that there are so many collaboration
agreements entered into by the Gov-
ernment of India and also by the
public sector undertakings. I would
conclude by saying that there should
be no hesitation on the part of the
Government to invoke the provisions
of this Act wherever necessary.

SHRI K. NARAYANA RAO (Bo-
billi): Mr. Chaitman, I have no desire
to make any elaborate speech on a
subject which is very simple, as the
hon. Minister has said. I want a clari-
fication as to the understanding by the
contracting parties of the content and
meaning of article 3 of the Geneva
Convention. If it is amended in con-
formity with the understanding of the
other parties, then it is all right
Otherwise, I think it may amount to
a deparature from article 3 of the
Convention. I want this to be clari
fled.

SHRI D. D. DESAI (Kaira): Sir,
we have to live in  the International
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community and have two-way traffic.
Of late we are entering into a large
number of contracts on either Gov-
ernment to Government basis or bet-
ween private parties. We are also
having disputes and the awards are
declared sometimes in the Indian
courts and sometimes in courts out-
side India. Laws differ from country
to country and sometimes it is difficult
to enforce the aecision or judgment
given by the courts of one country in
another country. When we enter into
contract there is usually a tussle whe-
ther the contract should confirm to
Indian laws or the laws of the other
contracting party. At a time when
speed and efficiency are the need of
the hour in establishing projects or
undertaking some activity in some
sphere of life, this does not either save
time or cost. Therefore, while wel-
coming this Bill, I would request the
Minister to consider whether it would
not be in the better interests of the
country to have enacted standards
which are accepted now in the inter-
national field. Today the socialist and
capitalist countries have a substantial
exchange of goods, services and also
collaborations in certain projects. To
that extent, we have here a good
beginning.

While welcoming this beginning, I
would make an earnest appeal to the
Government thal still much are re-
quires to be done to expedite the
activities. In fsct, our country when
it became independent inherited laws
which were sulstantially of the last
century. The ljast century was not
intended for Indian dewvelopment. It
was, in fact, inlended to enslave the
country and to kezp it that way. The
present tempo that we have in mind
or the tempo that we want to develcp
in the country today does not provide
such delays or such sort of out-dated
ways of operating on international
plane. So, while welcoming the Bill
and enable the Awards which have
been declared ip the courts to be en-
forced, I would also suggest that
reciprocity is maintained.
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With the institutional growth, and
with the economatries of the modern
world, it would also need a certain
amount of looking back into the exist-
ing and projected operations and ex-
isting laws as applied to existing ope-
rations. To be specific, 1 would say
that in any collaboration that the
Government may enter, either it is in
respect of obtaining technological ser-
vices of individuals or corporations,
there is always a tussle whether the
Iaw of India would be applicable or of
other countries. Somehow or other, if
we can put an end to this sort of wrangl-
ing by uniform practices, particularly,
as some of the countries, even in th:
eastern part of the world, have done
including the Soviet bloc and China,
that would be better. In fact, recent-
ly, 1 was told that it is very pleasant
and worthwhile to deal with China
than with India. This is something
which is unusual because we are 8
free country and it should not be diffi-
cult to deal with India as compared
to China. But the fact remains that
the things grit more complicated in
India or sometimes they feel that
the deals cannot be interpreted pro-
perly or the results would be deteri-
mental to the contracting parties,

With these words, I welcome the
Bill and, I trust, the Government will
take into consideration a few sugges-
lions that I have made.

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr. Chairman, Sir, I must thank the
hon. Members who have participated
in the discussion of the Bill. As I
have said already, the scope of the
Bill is very limited.

We live in a world where we have
to enter into commercial agreements
with other countries. As you will
find, it has been made clear in Section
8 or article 2 of the Convention that
once we enter into an agreement, whe-
ther it is an individual or a firm or
a corporation of India with an indi-
vidual or a firm or a corporation of
anuther country, this Convention ap-
plies. It has been stipulated that when
this thing is referable to a particular
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arbitration, then it should not be taken
to a particular court.

Now, the whole controversy is whe-
ther a particular case of action should
be taken to a court of this or that
State, wherein the individual or the
firm js or is acting. Now we are in
a difficult position here: if we accept
the Supreme Court judgment which
interprets that, if there is an actual
submission of a case, of an action, be-
fore a particular tribunal, then the
Convention is not applicable; but the
Convention to which we are a party
and which we have ratified is abun-
duntly clear that, whether it is actu-
ally taken to arbitraticn or not, whe-
ther it is actually submitted or not,
mere existence of arbitration clause
in the agreement between the con-
tracting partieg is enough to kegp the
cause of action outside the court pro-
cecdings.  So, unless we endorse the
view of the New York Convention to
which we are a party and which we
have ratified, it will create avoidable
complications in our internationa)l
agreements—in the agreements which
we ourselves individually or as a cor-
porate body enter into with other
countries. So, to avoid these compli-
cations, this Amendment Act has been
brought before the House. Its object
is limited.

Suggestions have been made by the
hon. members to see that the qualitics
—ejther exported or imported—con-
form to a certain standard. We shall
look after that; that is actually looked
after in terms of some other Acts.
This Bill has a very limited purpose.
Since we are committed to it in
principle and, secondly, since we will
be in a difficulty if we do not adhere
to the Convention because similar Re-
tion may be taken by other Stales,
other parties, taking all these things
into account, we should not hes!{ate to
approve the Bill as every hon. mem.
ber has agreed.

With these words, I suggest that
the Bill may be passed
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SHRI K. NARAYANA RAO: I want
to seek clarification. What is the un-
derstanding by the other parties to the
Convention?

PROF. D. P. CHATTOPADHYAYA.:
Every party who is a contracting party
to this Convention is subject to the
clauses and provisions of the Conven-
tion. (Interruptions)

MR. CHAIRMAN: The question is:

“That the Bill to amend the
Foreign Awards (Recognition and
Enforcement) Act, 1961, as passed

by the Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: There are no
amsndments at all. So, I shall put
Clause 2, Clause 1, the Enacting For-
mula and the Title together to the
vote of the House.

The question is:

“That Clause 2, Clause 1, the En-
acting Formula and the Title stand
part of the Bill.”

I'he motion was adopted.

Clause 2. Clause 1, the Enacting For-
mula and the Title were added to the
Bill.

PROF D. P. CHATTOPADHYAYA:
Bir, I move:

“That the Bill be passed.”
MR. CHAIRMAN: The question Is:
“That the Bill be passed.”
The motion was adopted.

18.55 hrs.
]
STATE BANK LAWS (AMEND-
MENT) BILL

MR. CHAIRMAN: Now we iake
wp the State’ Bank Laws (Amend-
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ment) Bill. Three hours have been
allotted for this Bill. Shrimati

Sushila Rohatgi.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I move:

“That the Bill further to amend
the State Bank of India Act, 1935
and the State Bank of India (Subsi-
diary Banks) Act, 1959, as passed
by Rajya Sabha, be taken into consi-
deration.”

This Bill seeks to amend certain
provisions in the two Statutes gov-
ering the State Bank of India and its
Subsidiaries. I shall, at this stage,
mention the relatively more impor-
tant amendments embodied in the Bill.

As the House is aware, we have ap-
pointed two representatives of em-
ployees, one from among the work-
men and the other from among the
officers, on the Board of Directors of
each of the 14 nationalised banks. We
propose to provide for similar repre-
sentation in the Central Board of the
State Bank of India and the Board
of Directors of each of its seven Subsi-
diaries, by having two additional
Directors on each of those Boards, one
to represent the workmen and the
other the officers of the bank concern-
ed. These employee directors are
proposed to be appointed by following
the same procedure as was done in
the case of the nationalised banka.
The procedure for appointment of em-
ployee directors in the case of the
nationalised banks is laid down in the
Scheme framed under the Nationalisa-
tion Act. In the case of the State
Bank of India and its subsidiaries, we
propose to lay down similar procedure
in the rules and, accordingly, we pro-
pose to amend the Act to take powers
to frame the rules for this purpose,
The provision regarding the term of
office of an employee director on the
State Bank or a Subsidiary Bank will
be on the same lines as in the case of
an employee director on a nationalis-
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ed bank and appropriate amendments
have been proposed to the relevant
sections.

Another important amendment re-
lates to the removal of certain exist.
ing statutory restrictions on the busi-
ness of the State Bank of India. The
State Bank is at present, prohibited
under the statute from transaction of
certain kinds of business which the
other banks in the country can tran-
sact; for instance, there are restrie-
tions on giving advances except
against certain securities approved by
the Statute, and as to the time limit
upto which advances may be made
or bills can be discounted or purchas-
ed ete. The State Bank of India, be-
ing the successor to the Imperial Bank,
was subjected to these restrictions
which earlier governed the transaction
of business of the Imperjal Bank when
it was performing some of the fune:
tions of the Central Bank of the coun-
try. The need .or relaxing these res-
trictions has been felt for quite some
time in the context of the growing
activities of the commercial banks in
the country. The Banking Commis-
sion has recommended that the State
Bank should be authorised to transact
all forms of business which the na-
tionalised banks, subsidiary banks of
the State Bank of India and other
commercial bank in the country can
transact. Accordingly, we have pro-
posed an amendment to Section 33 of
the State Bank of India Act so as to
enable the State Bonk of India to
transact all forms of business which
the other banks can transact.

The other amendmeants are relative-
ly minor in nature or are mainly pro-
cedural, clorifiratory and consequen-
tial. The details of these have been
given in the nctes on clauses. I need
not. therefnre, take the time of the

" House by explaining these provisions
in detail.

MR. CHATRMAN: Motion moved:

“That the Bill further to amend
the State Bank of India Act, 1955
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and the State Bank of India (Subsi-
diary Banks) Act, 1959, as passed
by Raya Sabha, be taken into consi-
deration”.
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[ F7= fioy wgwy]
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“One director from among the
employees of the State Bank who
are workmen"” and one director
from among such of the employoces
of the State Bank ag are not work-
men;"”
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WY TALFET A § §T W Ar GO
e ar AT g 7 we AR
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frg sma 9T gm ! fa fa &1 ae
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*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, on behalf
of my party, the Dravida Munetra
Kazhagam, I rise to express my views
.on the State Bank Laws (Amend-
ment) Bill .

This small amending Bill seeks to
amend two parent Acts—the State
Bank of India Act, 1955 and the State
Bank of India (Subsidiary Banks)
Act, 1859. This Bill, when enacted,
will enable the Government to ap-
point one Director from among the
employees of the State Bank who are
workmen and another Director from
among the employees as are not work-
men. I have no hesitation in saying
that this is a laudable step and 1
wholeheartedly welcome it. While
I say so, I would also like to point
out that this should not be like the
Prime Minister riding in a buggy to
curb the petrol consumption. After
appointing these two Directors, they
should be given adequate authority
to function effectively and their views
and suggestions should be respected
by the Board of Management. 'This
should not prove to be mere lip sym-
pathy to the aspirations of the staff
of the State Bank of India. I request
the hon. Deputy Minister of Finance
to bear this point in mind at the time
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of implementing the provisions of this
Bill.

I may kindly be permiited to mem-
tion here another important point of
relevance to the provisions of the Bill
under discussion. Sir, 14 major come
mercial banks were nationalised four
years ago and the Central Govern.
ment received unanimous support
{from all over the country for having
taken this bold step. It is highly re-
grettable that even after four years
these nationalised banks continue to
be under the charge of Custodians and
the Government have not yet made up
their mind regarding a permanent ad-
ministrative arrangement for thess
Banks. The former General Mana-
gers of these Banks, who were pup-
pets in the hands of monopoly capi-
talists, are today's Custodians of these
Banks. The primary objective of
nationalising these Banks was to put
an end to the appropriation of publis
funds for personal or corporate ag-
grandisement in the private sector.
After nationalisation it was expected
that these Banks would serve the in-
terests of common men of our coun-
try. The hopes and aspirations of the
common people of our country will
not fructify so long as the former
General Managers continue to be in
charge of the management of these
Banks.

After the so-called great split in
the Congress Party and just before
the General Elections these Banks
were nationalised. Perhaps, just be-
fore the General Elections in 1878 the
Government may come forward with
a permanent administrative arrange-
ment for these nationalised banks.
The ruling party must have some-
thing to show off before the General
Flections. Or, this might be done
after another split in the ruling party.
T am constrained to say these things
because of the inordinate delay In
coming to a decision about the perma-

*The original speech was delivered in Tamil
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nent administrative arrangement for
these nationalised banks.

I may also point out that the num-
ber of bank robbery is on the increase.
We come across every day in the
newspapers such bank robbery in one
Place or the other. One is also temp-
ted to feel whether this is political
loot or the nefarious activity of anti-
social elements jn the country. I am
afraid that this might also be due to
lack of permanent administrative
arrangements for these nationalised
banks. I would urge upon the hon.
Minigter ot Finance to take stringent
steps with a view to stopping the
ever-increasing bank robberies. The
Government of India should formulate
as early as possible proposals for hav-
ing permanent administrative
arrangements for these nationalised
banks. Only then the objectives of
nationalisation will be possible of
achievement.

Before I conclude, I would refer to
another important aspect of the work-
ing of the Stite Bank of India. The
State Bank of India is a premier insti-
tution having branches all over the
country. The State Bank of India
should endeavour to meet the growing
needs of agriculiurists and small in-
dustrialists of the country. 1 have
personally known of cases when the
agriculturists expressed their inability
to go through all the intrica‘e formali-
ties before a loan is sanctioned to
them. By the time the loan is sanc-
tioned, the purpose for which such a
loan is sought is not there. Similarly,
the small industrialists also are hesi-
tant to put their small savings to grea-
ter use because they are not sure as
to what amount will be sanctioned by
the State Bank as loan. Only a hand-
ful of such people go through the
ordeal of obtaining a loan from the
State Bank of India. It is also re-
grettable that the State Bank even
now continues to cater to the needs
of resourceful industrialists, though
they have monopoly tendencies.
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I would suggest that the Govern-
ment should come forth with a com-
prehensive Bill reorganising the en-
tire set-up of the State Bank of India
and also of the 14 nationalised Banks
so that they are able to serve the in-
terests of the common people of our
country.

w1 q®o TR Mare I (fasrr-
) : AT HaATot A mrr a6 foray
TH ISR WT G § IR qgT qrw
W FCAR T W F w19 B
o @ & e ww g ww wagr
g mar o # o wy e g
fs ag ot v foar T ¢ 9y @
T | ag R &% fewr % forar mar ¢
W17 WY w@TE § ¥ GAF S e
¥FT TMORT TANT §1 IT F € §F
IR JaT B ST EHETT & | T S A
qer f& v ®  9@d g &
sgnARaTE i a1d ars eraded
¥ aga ft frewq@ gt g A A
LERGE cOR TR A E TR R
A% TF §, TEATT Az 2 awa g
& aft ww aman g f oF 3 AR A
o7 WCTE & AR1 F. AT F41 Fh 9T
&1 F71 @6 WA foaad @y Jar w3
@ § TS W FIE AGH FIam 0}
Sieg d0T F1 WNF qT Ao g
forar & wu® @17 & S0 &0 aTINE
g T4 § AT T F AT AT IARY
qaedt 7@ gk &, &fmdro wg gA
§ | T IR wW ww § 5 95 UF
waw & | F qari ot ¥ qrdar FraT
& 77 fa &1 99 F@T F IAT 98
T aTfew ¥ & At aga e QM v

g w1 71 § e 61 & AwaT A
wre fomada g taram ¢ & awwar
§ g wre & faq ag @ w7 A
*Z GFA § | TF0T gEwT wret QAT @Y
AT § Y T FTH FTT & WK |
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" 27 mrE frw smom | ogWY
wafai Fan § A AR ¥ T asg I
AT TZAT IAH ATF FATRAT HTAT AT |
gL uig ¥xT w=a A § ¥ fadide
&5 un wgfeas 47 & agd wea avg
| [T FCRTE | DI AGA Lz A
& Wt guTT @eqE gzaT § 1 qrierde
& Wt gaa wrar &1 ¥ AgT wwwar fr
A TH A FT IV ATIAFIATE | I
AN T T7 GFR A PIAT FEW FAT
saredr grft 1 g% weef R Y A
adftg =it wrfgd gasr qEer oA
AET 2@H AATATST ATTHY T 2TAT
=fad

I gERN WA wYTE (YT )
Agm faq wr@ma AT g HEr
I(w TG wIOT § |
B ygd AT WUQE 97 | g wWE
fasrr & s & @& 47 3@
g1

aF X W weY I fear
& WA T §¥ 36 wTa fuaAT
ot ¥ fear § woa, & wwaawr g
o farardl & v wfge g5 § s3@
& TN W 5y § i Rt
X A v & F AT F ww
¥ dfag ®E§)

T g ¥ &7 At ar g
B SR By wa ¥ A T
afge a1 @i ¥ @@ dur o
faetar fgr ar 74 Gisr1 oWdW
[T wuEr FEr § N ek aTOw
¥ ¥a IER T IOF FUC 7 O
§ AR Fatom§ &m0 =™
FOT & IR AR faerw & AW
frsar E T adarcar fusar o 2
3 g wal 9T ¥R g gIfy

Ty T faw
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qAA FT IT A A7 Fr glawr
FZTH FT 14T Tfgw |

TEIFS A5t w0 ford gHE F
XT @A ST Y E $A Y G Fear
# B gerair mrere A wrey AT § IR
oeg ¥ g I A § 1 UF T
g1 W IARY w AT A0MRT 0 I
§  wge wew g wfgr 0 @
St dy & A gETr ST F
qM TgEm ¥ fer Z@ afed A
fo wzdt W< =i #

At o fag i & we ¥ Awr
YATT T WeITET FhaT § | AR
wETT & T3x F fwg A5 F uw
T F fra wra §, 0T e AR
HTar o g ad i ug gae
T T E | uTa, A1 AR
¥ ada grn § ag Wi wifea a9 HT
&1 gaT & wg W AN AT aTOn
g1 & wwAy Efy ofi vgvRE:
TEAT ST G FIONTT, TR TG
@ S & gH F3 T we uirmm
43 WIH °TO AW & qiTi § A w ag
g ad 44§ ww fawa g
g wg fr qr A9 1 6 QY
g v ar T A i W E ) Al
® ad A% ¥ fawew 797 FwT §
e wife< Fur e g 7

WET @& TIT B A wFTrd 3, ITWT
HE WG F Wi & 6T g
5 w0 AATH 74 FwT Mgy
gt ey ¥ ug w4 Tanr € fa 9w
¥ &AM A0 EVT — &l T 2§ HIX
T, 41 W A HF qGE w4 FQ
& IAET gEde LT U FFwfat
¥ wndt W ogerAEd | ¥q faw
& f gdr wgew ug T fy T ;M
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[ =t gvw R woaw |

W ®r gRT W I9 ®Y w7 Fa
fagr w@  Qar wEw g §
¥ &1 wenr four w@M T W
Wi TE § wa 97 ¥ wfes
qO &A1 & @ 9T A whww R
& o=ifgT

st YA et o (9e) ¢
gumfa wgew, # d@Ee § @ dm
T FEA AEATE | TgET A9 ar
g8 & fa swr @ a@ ¥ fAfew
T W R aww & T fage
¥ T AW §I F6 wwg 2|
¥ Fm g 99 | g wHEg o
wH F I AT 2@ g3 QX A T
T T W0 Tifem

TE YWY TETAX AT TF LA
5 & a9 9% * {77 089 fFemt
X & wagdd #}oAreE W
gy & | "dAT wIREr siwdr g
W sw RS F foad st
T WIAT AT vEAr § | F =rgar
g s ug @ a fy wlda
W FY, Srg 3 @F wAgL g ur
@ 97 ary g faww g, maeE
¥ ad foe 63 AR § @9 943 &
TEF S AAITAT | IT R FA
W F forr qfr @t gwar ST
wifeT 1

ag 3 § & 351 F wawwm
§ax @R A gfraa ¥ gfafafugi
W T MG IEET 7 g A
faw & aft gy g & fadw
fear & gafy 9% wg g« &9l 7
W A g7 g4 frar v 0 w9
1 wgn & fF 97 i A7 weer s
foar @ 1 dfFe @1 wis TRIWY
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¥t FTC A ow FAsde aRd v
W Ew g e glE ¥
oy %€ wegAq ud @ &, faT
I AEC GHIR AT 9X q8ar §, INH
wawrfat &1 wfafdaa & fear
T €| W@ A I@ F W o9
it #1 Afaffaa 3| Sfge, afe
w7 agt ¥T oA & wifdr @, ar
3 o wvar gfes @ wh fa
¥ 2 F Aifg oar aws w, fow
¥ OO Wn AN R SETET &
far wir o af @ gaTesl, gNH
gt ar nafaa (okfaal &1 §%
53w

simAY garar Qgady:  wwmafy,
wgRw, # &y wAAW G570 #Y
ol g 6 el wiewww ¥ W
fagaa a1 wwaq foar €Y 35 A #
oy gam f7r fa oo v ¥
FA1E AT g AqT B b g farr o
g¥ar ¢ |

%6 WAf@ g1 W94 R
gRE & 9@ A4 wh W
faug ax TwAfTE veq ¥ frare FW
AT 1 F g oXAT ¥ qJr4 FAT
Tl ®I qATI R A WA 1L 7 AY
ol Wi QU ¥ F w7 17§
Hfr & w373 IS g
4§ T 70 HIE-HE AR w3 fadus
3, Wlox ¥ w3 IIW § AET .
21 (wmas@) wEA FFE I,
#r 9w & greamw g g b
(s@ae) |

F9 WFAM el ¥ @ A &
war =T ar &\ & s Wl
Efe oo waradl g wfges
W faw 1 woae wEwEsar 9 e
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Yo e @ froww ¥ wYE o
T oaff af g

g8 WA st § qor f¥
N wiF IAEA W FE ¥
W € 99 # T WEWGEA §,
¥ =1 frafr g fman wk
¥W #Frgwma w0 ¥ fdw
wo wWedr g fF @ e smiw
eMfe® € & wWoar w1d Fw §
3 TFEIE AT, NRT HET-HET T
wgl wRF uvdl oxesd ar W E
ITH TG H QU wEd e st g
WX Fa% SR &1 QL 7ifa 9T ST
WET SEAT € | AN GrvEl
A 9T fa 7@ g7 Wdl e
wae famr i a7 & 97 & T F
@ Af5 X 7581 AW G, W
g 9T T 2|

AT FIRATY T FTQ

X &1 qvT Agl $E5T L1 WA B
fefeT &1 w A wETW o To AR
®to o fugi Sidwm 0

§3 wAdg @l ¥ sy T
36 Sfqua & IT FLST AT AYAT
s fear ar wr & 59 w1 omU &
I AEwEsaT Az g1 el faamy,
wF AT Fuqa @ dT F
oI 1237FATET F Aed wIAH
far na, fra # 3 fafaq gy vt ased
®Y @ gFROITE @ od o Fwg R
fag 111, 5 Az 0, eara-evaT gTEq
¥ A 197 F02 =@, wx @ TR@
gredE matey, fofiw g3 ok e
faigim, Tivme AR Fow-aremae
wife ® FF fqar FTFwAT 331 F4F
wi faaaa, o dew gaifar @
26. 7 Tawa DA &1

# g 7 FaT g wagwaiey § 1
W @I ¥ Af TP T8 s
wE §1 A AT AE A e
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¥ a3 A oW o fA wd §
(vrasT) |
gt aF o fraraf &1 wor 27
¥ ¥ %, 4% W% gfewar, I
aif owT A O feaml ¥ 73,970
qFTIE @ m § gar axg @ik X
i oFT g feEEl F 58,974
TFIEE, a9 ¥ TH THF ATy FwwAl
¥ 34,895 THIZ WX IW THT ¥
FI A frgef & 22,535 THEZ
I E T Aaea ag g
FT 190,374 UTHFEIF ¥ ¥ @R
framal &1 sarar mor far md € W
&€ § T UFHT  ae fRarar ar &
ST qrAT gACw w5 sfama #71 sqrar
g #® =l g f owadla g
' AR FAqy gara T 1 7 33 fw
Bz Al &1 g waw 74) fad w@ré o
gl aF fewtfnaa & wis F2ie
AT &1 wag g, frg ¥ wwada
4 stfere @amsr 9% T faaar §, s &
gomar ey ma &, g & arow
vgd wias sfw 9 @t § |
froy anfox, AR ST A w1 «
wigs Fware fgear @, 99 9%, @&
fdrmar gddes geaf WX fagaraf
Fr  gERIEE AR Esifae
wgdt # Fifq &1 wraadT T ga '
qfg ad & 4= & #v wial & faq
wraEAT 2 g &1 afyad ¥ A
§ 97 9T qg arAr fadig &1 7 0y
Frafg

TH W 04 BT 9§ A FT TAAAT
gfi 5 41 AZw OrftaT T 4
qg T TR §—AFC WIF AT
iz fga fo &fm 13 afer—feare
1972 ¥ 1970 9Y ST 7 1973 aF
4604 Y 1Ed 1 T W AIAS
aFraze fearat 1972 ¥ 26208 9F
W 9T 1973 T 1 9TF BFAL 178



319 State Bank

[shmft qsitar © wit]

& wf 1 T few smi T A W
fa =m fzawwe, 1972 a5 87 719
WE 41 AT 73 § 4 FUT 33 AT6
Qmar &1 Fagwgafega & o
Wit agT I A I 1 R
WY ot W s A AT @ SR W
e R ) W 9% @ & wEe
Wt ag wafa g 2 9w & fog w
W g 99 77 F1 fow FdF &7
g &7 wfgr 1 39 ¥ W faae
w1 Wt fausor g s fF ag 9w
#a I Sl F oo agEdr oW
FreaT ¥ wHA AT A Y WA |
e fEr dgm &

ot gEN =X F@EW :  wFIEAr
F G 9A & A faear

sl gEien AQgamt w9 A w
Far fae @ & 1 e ar @3
T &1 dfST w9 | gy A
woar fraar &€ 78 ar 1 ow=w @
famd wrr @ wR w3 faet @ § &Y
wa &1 frw a@ ¥ T A} gfaares
Tarm STa gE & fag o o 3o Ao
e difsg, gw &M FEe ot
s A TIgTIE I FAAFAAT X
wr A1 faar (5 9g owar s 97 9
e

@il a@ A wg or g fw
AT ¥8 9§ Sawefadi &y oemar
o @™ ¥ a3 a¥ sgEaifaEl ay
frar & a1 & w9 F Arewyw A aqrar
g fr fota &% ¥ 519 @ & fag
¥WH o § WK W faw wely
st X wrdt 3 @Y e wgr M &
FEag # a1 §T Ag AT I@H HOE
gAY @ & &l 9B g § W
g ¥R dgugd WA
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X T gg o= AT 1y 2 R
@ T s AT F IT RET ANV
& fowrs qzir 2 @7 3z a0 Fim
mifaa Y 721 & 37 & frr 1 arnEy
ft 78 g™ g 3@ @ F A
areafasar a3y 2

it wew fagrdt arona: (vnfee)
awafa oY, WA wgear 7 Gy § fe
& a¥ wwad A9 @i & gafag
™ W g 5w A wdEm A ag
aqe % 5 Tuwt 35 9 omal §
wEE ST W@ E IA N wAT yrE
# F3q gv Al W F@r #)
I wreAt F FAT AT &, 94T A
a1 ¥T sEATE fr fr e & fag
#af fe s @y g 1afm ag @ fs
Fwi famr agr 9 wr & oww
HRHN ¥ FAX AT dF wAT #A
FHAT § WX I ST & IEA F ARAT
2 ? = FE9 arEmd @A )
w6l TG0 3 | g § w47 fad g@
g ¥ WINT FIX KT ATATEAT

g

SWAl gtar dgan: qA I3
ag Fzm g fs g ava § f Faady
g&qT ¥ ¥ HIIHT F1 AT ArAGFAT
& Sadr gemr ¥ wAY 7 9g¥ gf W
ey ot R A gF wrang gt
Fa9T TF  ATEH! F ATEAW ¥ w9 QY
@ & 99 B I gH 2T A gw oA
SATE FET (% T30 FY A6 a3 AFAT §
at 99 % 3w faar w7y )

st THTEAIR ATt ¢ 9gT Sy
o fra s FE) R o |
gt fear srar &1

sitwat gater  Agaet ¢ wfaw
A oR WA @ wrar § faq & @i q
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g f6 adids ¥ are T
sfafafa & gor g, AT W
WA @ W 7g Fem g fE g
fray Tdiwa 4% § W § gt
geemdy 3 sfafafa @Y 7% & W
T8 gifee & g1 =g aH47 ¥ &1

W & [EET A1 g WAL
geet 9 faw § 97 X fEw gw
v w40 ) A s § fR # el
wrQdf wravT axfar § ook &
g e fagas & Fwx faa fear
Eic |

MR. CHAIRMAN: Now, the ques-
tion is:

“That the Bill further to amend
the State Bank of India Act, 1955
and the State Bank of India (Subsi-
diary Banks) Act, 1959, as passed
by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: Now there are
no amendments to the clauses. I will
put them all to the vote of the House.
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Now, the question is:

“That Clauses 2 to 35, Clause 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 2 tp 35, Clause : 1, the Enact-
ing Formula and the Title were added
to the Bill.

SHRIMATI SUSHILA ROHATGI:
Sir, I move:

“

“That the Bill be passed.”

SHRI DHAMANKAR (Bhiwandi):
Will the Government prescribe any
minimum qualifications for the wor-
kers, representatives and nonworkers’
representatives?

SHRIMATI SUSHILA ROHATGI:
We shall see to it.

MR. CHAIRMAN: The question is:
“That the Bill be passed”.

The motion was adopted.

MR. CHAIRMAN: The House
stands adjourned to meet again at
11 AM. tomorrow,

17.51 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 15, 1973/Kartika 24, 1805
(Saka).
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